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LEGISLATIVE ASSEMBLY. 
TU6IdcIy, Sl11t Augusf, 1926. 

The Assembly met in the AsHembly ChaJpber at Eleven of the Clock, 
Mr. President in the Chair. . 

QUESTIONS AND ~ . 

CLOSING OF THE LADIES WAITING RoOII AT MOBADABAD. 

243. *ltaulvi Muhammad Yalmb: (4) With reference to the answer 
~ '  by Mr. (now Sir) C. D. M. Hindley to my question No. 1255 (starred) 
Raj.ed at the special session of the Legislative .Assembly held at Simla in 
May and June 1924, published on page 2628 of the proceedings of the 
f ~  session, to.the effect that there was no proposal to close the Indian 

ladies' waiting room which formed a part of the main station building 
at ~  will the Government be pleased to enquire and state whether 
the said waiting room has heen closed or not ! 

(b) If the waiting room. has been closed will the Government be pleas-
ed to state why it was closed Y 

(c) Do Government propose to ~t the officers concerned to re-
open the Indian ladies' waiting room at the main station building or 
COD.<ltruct a new one for the aforesaid purpose , 

Mr. A. A. L. ParsoDl : Enquiry is being made and the result will 
be communicated to the'Honourable Member in due courSe. 

llaulvi MuhamJlIIW Ya.Imb: May I know how long this enquiry 
will take T 

Mr. A. A. L. PanoDl: I cannot say, Sir. I should think a fort-
night. 

ltaulvi Muhammad Yalmb : Are the GovernmeJ)t aware that the 
Indian women at Moradabad station are now put to very great incon-
venience in that they have to paNS over a very troublesome bridge and 
sometimes they tumble down, and the waiting room which has n01\l' 
been prOlVided for them is about a furlong from the main station where 
the train stops T So, do the Government 'propose to take ~ t  
steps to inquire into the matter and remedy this inconvenience as BOon .. 
aK possible. takinp: into consideration that this is a case in which the 
fair sex are concerned. 

Mr. A. A. L. PanoDl : I am grateful to the HODourable Member 
for the information in hiS speech. 

REPORT OF ACCIDENTS ON LIGHT RAILWAYS TO THE GoVEBNIIENT IN8PBCTQR 01' 
RAILWAYS. . . 

2'4. -1Ir .•. .o. Gh ... : (a) Will the GGvernmeat state if all aeeidents 
which happen on light railways are ,reported to the Government Inspector or Railways , 
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(b) Has the tt ~t  of the Government been drawn to the letter 
written by Mr. A. C. Mitra to Messrs. Martin" Co. and published in the 
Beflgalee of the 1st August , 

1Ir. A. A. L. PanODl: (G) On light railways to which the Indian 
Railways Act, 1890 (IX of 1890), has-been ,!,pplied, and t~  ~ 
Amta Light Railway is one of them, any acmdent such as IS described 
in section 83 of the said Act which occurs in the course of working a 
railway is reported to the Government Inspector. 

(b) Government have seen the letter. 

REQUEST TO THE ROCIEFELLER TRUST OF AMERICA FOR CONTBIBUTIONS 

TOWARDS THE CONSTRUCTION OF SCHOOLS OF HYGIENE AND TROPICAL 

MEDICINE IN mE CAPITAL CITIES OF INDIA. 

245. *1Ir.8. C. Ghoae: (G) Are Government aware that the Roc"ke-
feller Trust in America contributed the large sum of £400,000 towards the 
construction of the new School of Hygiene and TropicaJ. Medicine recently 
opened in London ? 

(b) Do Goyp.rnment propose to consider the desirability of approach-
ing the Rockefeller Trust for a decent contribution towards the coustruc-
tion of Schools of Hygiene and Tropical Medicine in the capital cities of 
India except Calcutta which already ~  such a school t 

Mr. I. W. Bhore: (G) Yes. 

(b) A representative of the International Health Board (Rocke-
feller Foundation) is expected shortly to visit India for the purpose 
of studying the present position of medical education in this country 
with a view to enable the Board to decide whether or not financial 
assistance from the funds of the Foundation should be given to any 
medical college or institution in India. As medical education is a pro-
vincial transferred subject, it will be for the Local Governments to 
consider whether the Rockefeller Foundation should be approached for 
a contribution towards provincial institutions such as Schools of 
Hygiene and Tropical Medicine. 

Dr, X. G. Lohokare : May I know, Sir, if there is any intention of 
starting more Tropical Schools of Medicine in India under the auspices. 
of or with thel help of this Fund T 

Mr. I. W. Bhore : Not that I know of. 

Dr. K. G. Lohokare : Will the Government of India take an interest 
in the matter and see that some of these schools are put up ? 

Mr".J. W. Bhare : My Honourable friend will havc already realised 
from my reply that. medical education is a tJ:s,nsferred subject. The 
Government of India cannot themselves take the initiative in this 
matter. 

Dr. E. G. Lohokare : However, may I bring to the notice of the 
~  ~  that m.edical research. is a central. subject and, in 
so far as medical research IS concerned, WIll the Government of India 
undertake to approach the authorities of the Fund , 

. 1Ir. I. W. Bhore : No, Sir, I can give no undertaking on that 
pomt. 



QUESTIONS AND ANSWEJUI. jOl 

EluGBATION OJ' INDIAN LABoUBERS J'BOII MADlLAS TO 1I.u.AYA. 

246. *1Ir. B. O. GhOH: (a) Is it a fact that many Indian labourers 
are being allowed to proceed to Malaya from Madras f If 80 why f 

(b) Will the Government state if good wages are being offered to the 
labourers in the rubber estates in Malaya f 

Mr. J. W. Bhore: (a) Yes. This migration of Indian Labour to 
Malaya is due to the demand for labour in that country. 

. (b) The wages offered evidently constitute an attraction to South 
Indian labourers, but the Government of India are not altogether satisfied 
with the rates now being paid though in ~  districts these are ap-
preciably· higher than they were before. The question of fixing 
suitable standard rates is now the subject of correspondence with the 
Malay Government. 

PAY AND ALLOW.U1CES 010' THE :MEMBERS OF, AND THE SECRETARY TO, THE 
COMMISSION APPOINTED TO ENQCIRE INTO' THE BOMBAY BACK BAY RE-
CLAMATION SCHEME. 

247. -Mr. S. C. Ghose : (a) Will the Government state what are the 
pay and allowances of the members of, and the Secretary to, the Commis-
sion to inquire into the Bombay Back Bay Reclamation Scheme f 

(b) Will tli(' GoYernm('lIt stute wIlllt ;s the necessity of sending the 
memb('rs on a free trip to England ! 

(c) Will the Government :state what would be the approximate ex-
penditure incurred on account of this Commission, and which Government 
will bear the cost , 

(d) Why was not the Commission appointed earlier f Is it a fact 
that in April last the London paper Trul1r. had been exposing the scandals 
in connection with this scheme and urging the Government to let the 
whole wretched business drop T 

The Honourable Sir Bhupendra Bath Mitra: (a) The pay and 
allowances granted to the members of, and the Secretar;y to, the Bombay 
Back Bay Enquiry Committee are shown below : 

Chairman.-(l) Pay of Rs. 5,000 a month throughout the period 
of his employment on the Committee, (2) a subsistence allow-
ance of Rs. 15 a day continuously in India, (3) five guineas 
a day in England as compensatory and subsistence allowancs 
combined, (4) a first class compartment for all his journeys 
in India while on the Committee and, in addition, aetual 
travelling expenses subject to a maximum of three-fifths first 
class fare, and (5) the actual cost of transporting his motor 
car from Allahabad to Bombay and back, including the cost of 
transporting a chauffeur. 

European Membcl'.-lIis actual out of pocket expenses as claimed 
by him. 

Indian Members.-In India, &..<:. 1,500 a month each plus a sub.. 
sistence allowance of Rs. 15 a day continuously, and travelling 
allowance (except halting allowance) as for a first class officer. 
Out of India, £100 a month each with a mbsistence allowance 
of 25 shillings 8 day while in England. 

A2 
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·SecrettJry.-In India, a pay of RB. 2,250 a month plus £80 a month 
overseas pay, a t~c  ~ of RB. 15 • da.y con-
tinuously, and travelling allowance ('except halting allowance) 
as for a tiM class officer. Out of India, two-thirds of his 
Indian pay, including overseas pa.y, with compensatory and 
travelling allowances admissible' under the India Office Rules 
whilft in Eoglaud. 

In addition to the terms mentioned above, the Chairman, the Members 
and the Secretary have been granted first class return PlL8S!f.ges 
to Eugland, and the ~  has also ~ granted return 
P8SS4ge by the lowest class available for an India.n servant. 

(b) The Committee will proceed to England for the purpose of record-
ing evidence on matters connected with the Back Bay Reclamation Scheme. 

(c) The approximate expenditure to be incurred on account of the 
Committee will be Rs. 1,20,000, and will be borne by the Central Government. 

(d) The attention of the Honourable Member is invited to the Resolu-
tion No. Mis.-81, dated the 29th July 1926, by the Department of Industries 
and Labour, which was published at page 877 in Part I of the Gazette of 
India, dated 31st July 1926. The Committee was appointed as soon all 
pos.. .. ible after a request on the subject had been made by the Government 
of Bombay to the Government of India. As regards the last part of the 
question, Government have no information. 

APPOINTMENT OF TWO LAWYERS TO THE JUDICIAL COMMITTEE OF THE PRIVY 
COUNCIL. 

248. *1Ir. 8. O. GhoIe: (ti) Will the Government state 
whether it is the intention of the Government of Britain to appoint two 
lawyers to sit as Judges in the Privy Council in accordance with the Judicial 
Committee Bill recently passed by Parliament Y 

(b) Will the Government state if the Government have submitted the 
names of certain persons to the Government of Britain for appointment 
as members of the Judicia! Committee! . 

I.'be lIOunra1de Sir Alexander lIuddimaD: (a) The ~  
Member is mistaken iii supposing that the Jlldicial Committee Bill has 
been pall8ed by Parliament. It ill true that the Bill was passed by the 
House of Lords, but it has not yet been before the House of Commons, 
and the Government of India undenltand that it will not be possible to 
bring it before the House of Commons until 1927. My Honourable 
friend will understand therefore that I give him no information about 
the intentions of His Majesty's Government if and when the Bill is 
passed. 

(b) No. 

LETTER PUBLISHED IN THE Furward OF THE 8TH JULY, 1926, SIGNED "ONE WHO 
KNOWS." 

249. *l't'fr. S. O. 4}hose: (4) Has the attention of the Government 
~~ drawn to the letter signed " One Who Knows " which appeared in the 
~t  of the Stb July' 

(b) Do Governaent prc?poBe to direet the railway .itiiatration to 
take steps to remedy the ~ t  :Wieated in the letter , 



QUBSTIOJl. AlIiID AlIiI8WEBS. 

Mr. A. 4. L. Pa.rIom: (a) The reply is in the affirmative. 
(b) I have no dOllbt that the letter has already been ~ to 

the notice of the Agent, Eastern Bengal Railway. In any case que&!-lODB 
of thit> kind can best be b,rought up by members of the Loeal AdVlBory 
Committee. 

THE BO.BAY BACK. BAY BECLAllATlON ScBF-',1E 

260. "'Mr. S. O. GhoIe: (a) Has the attention of the Government 
been drawn to the reply given by the General Member in the Bombay 
Legislative Council that the Government of Bombay were aware -of the 
fact that the firm of Tatas had consulted Messrs. Jaeebs ,saa Davis of 
.\ merica regarding the prospects of the Bombay Back Bay Beclamation 
Seheme in 1911 and that this firm of experts had given the opinion that 
the scheme would prove financially disastrous J 

(b) Will the Government state if this information ~ sent by the 
Local Government to the Government of India when reeomaendiDg the 
scheme T 

The Honourable Sir B!nIjNmdra RaUl JIfIn.: (a) Yea. 
(b) The report of the engineers referred to formed part of an 

appendix to the Report of the Bombay Development Committee, 1914, 
which was sent to the Government of India at the time. 

EXPENDITURE ON TBE INDIAN SAlIiIDHUBBT COIOlITTEE. 

251. *111'. 8. O. GhoIe: (a) Will the Government state 
what is the necessity of the deputation of the Indian Sandhurst Committee 
making 8 tour of the Universities in India during the JDOnth of August , 

(b) Will the Go"ernment state what has been the expenditure in-
curred up to date on the Indian Sandhurst Commit. f 

(c) Will the Government state what pay and allowances were given 
to the members of the hldian Sandhurst Committee, who proceeded to 
Europe and North America Y 

Mr. B. Burdon: (a) In order to assist in answering the principal 
term of reference of the Committee, namely, to enquire and report by 
what ~  it may be possible to improve upon the present supply of" 
Indian candidates for the King's commission both in ~ to number 
an.l quality. The deputation investigated the possibilities of certain 
bdian Universities in this respect. 

(b) The amourit during the laRt financial year was Bs. 82,000. The 
figures for the current financial year ~ not yet available. 

, (c) The Members c ~  while .away from India a deputation 
altUwanee &f £100 a mC)nth, aad a daily sti1i8isteDce tUo.bee at the 
rates of £1-5-0 h1 the United KiDgdom, £1-15-0 OD. the. eontineDtof 
Europe, and £2-10-0 in America. These allowances conform to the aeal, 

~  applied to. ~ ~  )~ tt  ,Del)utations, etc., 
proceedlDg from IndIa to Europe or met ",erM. " 
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EKpLOYXENT OF INDIAN SoLDIERS OUTSIDE INDIA. 

252. *Mr. I. C. Ghoae: (a) Will the Government state 
the names of the Indian regiments serving overseas and the number of the 
soldiers and followers so employed T 

(b) Will the Government state why Indian soldiers are serving in 
the Straits Settlements T 

Mr. B. Bardon: (a) The Honourable Member will find the names 
of the regiments and their stations on page 54 of the current number of 
the Indian Army List. The normal stren{rth of a battalion is about 750 
soldiers and about 45 followers. There is also one company of Sappers 
and Miners in Iraq, whose normal strength is 229 Indian ranks and 14 
followers. ' 

(b) I- refer the Honourable Member to part (b) of the answer which 
I gave to question No. 245 on the 31st of August 1925, and to the 
Resolution adopted by this House on the 28th March 1921, which ex-
plained the reason for the employment of Indian troops on garrison 
duties in other parts of Asia, including Singapore. 

Dr. K. G. Lohokare : May I know who bears the cost ! 
Mr. B. B1II'd.on: His Majesty's Government. 
Dr. E. G. Lohokare : ,And the Government of India have nothing to 

do with it T 
Mr. B. Bardon: No, the Government of India bear no part of the 

Cl).>t, Sir. 

PRoVISION OF ELECTRIC LIGHTS AND FANS FOR EUROPEAN, ANGLO-INDIAN, 
CHINESE, JAPANESE AND NEGRO PRISONERS IN INDIAN JAILs. 

W. *111'. I. O. Ghoae : Will the Government state if electric lights 
and fans are provided for European, Anglo-Indian, Chinese, Japanese 
and Negro prisoners who may happen to be sent to prisons under the 
control of the Government of India T 

The Honourable Sir Alexander Muddiman: No electric lights and 
fans are provided in jails in Coorg, Ajmer-Merwara, Central India, 
Baluchistan and the States of Western India. In the Secunderabad Jail 
electric lights are provided for all prisoners, but no fans. Electric light 
is now in the process of being installed in the Delhi District Jail for the 
first time. No prisoners of European habits are kept in the Delhi District 
Jail; when sentenced they are transferred to the Lahore Jail. An 
eleetric fan is being installed in one of the European detention wards 
and an electric light in each of the two wards. I have not yet received 
information from the North-West Frontier Province, but, if the Honour-
able Member wishes, I will let him know the facts later. 

REMOVAL OF THE RESTRICTIONS ON THE ADMISSION OF GERMANS INTO INDIA. 

2M. *111'. •• O. 8ho1e: (a) Will the Governmentatate 
when theftlltrietions as' regards the admission of Germans to India -,rill 
be removed , 

(b) Are' Government prepared to con'lider the desi'l'8bitity of re-
moving these restrictions as soon as possible ! 



QUESTlOIil'. AlID ANSWERS. 

REJrlOVAL OF 'THE Rl'!8TRIO'l'IONS ()N THE ADMISSION INTO INDIA OF FOUD 
ENBMY NATIONALS. 

255. *Mr. 8. O. GhoIe: (d) Will the Government state 
if there are restrictions as. regards .~  to India of the former enemie .. 
of the British Empire in the last Great War! 

(b) If the answer is in the affirmative, d{l Government propose to 
tal,e ~t  to remove theae restrictions at .an early date f 

The B01lOurable Sir Alexander Muddiman: With your permission. 
Sir. I propose to ~  questions Nos. 254 and 255 together. 

The attention of the Honourahle :Member is invited to the Home 
' ~t t press communique of the 8th September 1925, a copy of 

which is placed on the table. 

Copy of fhe H_e Deportflt6flf Pf'eatJ c __ iqtII of file BfA Bepfetab6f' 1 ~. 

In Press ~  dated the 22nd November 1919, and the 22nd Jannary 1920, 
the Government of India with the approval of BiB Majeety'. Beeretary of State for 
India, annonnced their intention of excluding ez-enemy aliens from India for a period 
of five years after the conclusion of the war, and except in apecial e&IIe8, this polic;r has 
since been followed. The conclusion of the Anglo-German Treaty, howC'"er, and the 
withdrawal of all restrictions against the entry of 6IZ-enem1 aliens &I such into the 
United Kingdom have made a complete change in the position, and following the ex-
ample of His Majeay's Government, the Government of India have now deeided to 
withdraw the general restriction on the entry of ez-enemy aHens into India. In future 
no discrimination will be ~  against ez-enemy aHens 88 neb in granting visas to 
enter India.. The passport regulations will be maintained and nnder them it will be 
pOBIIible to cxelude nndesirables of _Y Dationatity to the I&nle extent &I II1leh 
persons of other utioaaHties may be euluded from India. 

2. The r.todi1leations in the detailed arrangements for the admisaion into India 
of alien Christian MiaioDary Societies and organiaationl and their iDdividnnl members 
and of individual aHen Christian MUaionaries which.wiD foUow from the above decision 
are being considered and wiU be eommunieatt'd to the authorities and pel'8ODS eoncerned 
in dut! ('oorse. 

ElIPLOYXENT OF INDIANS AS COMJrlERCIAL INTELLIGENCE AlI'"D TRAnE 
OFFICEBS IN FOREIGN OOUNTBIES. 

256. ·Mr. 8. O. Ghoae: (a) Will the Goveriu:ilent state 
what steps are being taken to increase the sales of Indian goods in foreign 
countries Y 

(b) Are Government aware that 'there is a Far Eastern Division 
of the United States of America Department of Commerce to popularize 
American goods in Eastern countries f 

(c) Do Government prQpose to COl1sider ~  desirability of appoint-
ing In.dians as Commercial Intelligence and Trade Officers ·in foreign 
countrIes' 

The Honourable Sir Ohv18l1mlel: (a) As the Honourable Member 
:8 no doubt· aware, there is in existence in c tt ~ a Department of 
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Commercial Intelligence and Statilotics. It is one of the duties of this 
Department to encourage Indian overseas trade by means of trade intro-
ductions, that is, by introducing Indian firms of good standing and 
reputation to foreign merchants, and by the s.upply to Indian firms of 
information as to trade openings abroad. The Department also circulates 
full information regarding Indian produce and manufactures to foreign 
~ c t  likely to be interested. It works in close-touch with the 

Indian Trade Commissioner, who discharges similar functions in London 
and in addition organises Indian exhibits in British and Cclntinental 
Fairs and does propaganda work by means of the public Press . 

. Further, information regarding foreign exhibitions is brought to the 
1l06cel of Chambers of Commerce and others likely to be interested. 

(b) Yes. 
(e-) As mentioned above, there is one Indian Trade Commissioner 

stationed in London. The Government have no present intention of 
appointing any more. 

Sir Walter Wi1l8on : If the Government have not favoured Mr. S. c. 
Ghose with a copy of the Indian Trade Commissioner's Annual Report 
from London, will they kindly send him one , 

'l"he Honourable Sir Charles Innes : It is usually pnblished in the 
~tt  of India. 

GRAm OF A BOUNTY TO INDIAN COAL. 

257. *1Ir. E. o. lIeogy: (a) Has the attention of Government been 
drawn to the opinion expressed by the majority of the Tariff Board, aod 
the definite finding of the minority, in their report of April, 1926, tllat 
two of the principal causes for the loss of export business in the coal trade 
were (1) the embargo placed upon the export of coal in 1921 (2) the rise 
of the exchange from Is. 4d. to Is. 6d. to the rupee in 1924 Y If so, what 
steps do the Government propose to take to compensate the coal industry 
for the loss sustained by reason of the action of the Government! Do 
Government propose to consider the desirability of giving the industry 
assistance by way of a substantial bounty in order to enable it to recapture 
the export market T 

(b) Are Government aware that the recent increase of rebate by 121 
per cent. of railway freight on export of graded coal is not considered 
by the trade to be sufficient to help the recovery of the oversea!! market , 

(e) Is it the finding of the majority report of the Tariff Board that" 
the coal industry satil;fies more or less the conditions laid down by the 
Fiscal Commission t(l justify its claim to protection, and is it the ~  
of the Board that a duty on South African coal alone would not result 
in the development of the industry , , 

(d) If so, do Government propose to eonsider the question of a 
bounty to Indian coal for its protection , 

'l"he BOI101Il'Ioble 8tr 0barJu 11m. : The Government have indicated 
their course of action quite clearly in their pronouncements on the 
Reports of the Indian Coal Committee and the Indian TarOf Board. If 
the. Honourable ~  is dissatisfied it is always open to him to give 
notiee of a Resolution on the subjeet. In the meantime the Government 
of India have nothing to add to what they have already said. . 
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Mr. K. O. lI'eogy: Will the Honourable Member accept short notice 
of a Resolution so as to enable me to move it to-morrow , 

The Honourable lir OIIarl. Innes : No, Sir. 

INCREASE 01" THE EXISTING DUTY ON COAL. 

258. *1Ir. K. O. B800 : Is it the unanimous finding of the Board 
that a small increase of duty by Rs. 1-8 will lead to an increase in the sal;es 
of Indian co,l by some 300,000 tons a year, and that such a course will 
not add appreciably to the cost of coal to consumers, but will put a stop 
to the pre!lent unjustifiable drain on tlie economic resources of the coun-
try' If so, do Government propose to recon!lider their attitude in regard 
to this question as revealed in the Resolution of the Commerce Depart-
ment, dated the 17th July 1926 , 

The Honourable lir Charles Imlea : The decision not to increase the 
t ~ duty on coal was taken after very careful consideration and is, 

as the Honourable Member is aware, in accordance with the findiug of the 
majority of the Board. The Gover:1ment do not therefore propose to 
reconsider it. 

FURTHER EXAlIINATION OF TIfE QUESTION OF EXPORT OF COAL. 

259. *Mr. E. O. 5eogy : Has the attention of Government been drawn 
to the observations in the minority report of Mr. Ginwala that •• the 
examination of the question of the export of coal is still incomplete" and 
that it can no longer be undertaken as a piecemeal business, and do they 
contemplate taking any further action in the light of thelle observations , 

The Honourable Sir 0IIar1. Imlll : The Governmpni are aware of 
the vie'WB spl'lel8ed by Mr. Ginwala and have given them the fullest consi-
deration. But they have no present intention of taking any further action 
to assist the export trade in coal beyond that which they have already 
taken on the Report of the India Coal Committee 

NOMINATION OF SIR C. P. RAllASWAMI AIyU TO REPRESENT bwlA. AS A SUB-
81110TE DELEGATE AT THE FORTHCOMING SESSION OF THE LuGUB 01' 
NATIONfl. 

260. *Mr. B. Daa: «(I) Will Government be pleased to state what 
were the special reasons that prompted them to nominate a fourth gentle-
man in Sir C. P. Ramaswami Aiyer to the League of Nations' meeting , 

(b) If a second Indian was to be ehOReD why W88 the elloiee not made 
at the time of the original 8DDouneement , 

Mr. L. Graham: «(I) The number of delegates to the Assembly of 
the League of Nations is by the covenant limited to 3. It is, however, 
permissible to add to the delegation substitute delegates whose special func-
tion is to sit in Committees of which there are six when it is not possible 
for the delegates themselves to attend. They may also sit in the .Assembly 
in the place of absent delegates. As an experimental measure with a "iew 
to aiford relief to the three deteratea, it was deeided this year to appoint 
three mbstitute delegates. One of those mbstitute delegates is Sir C. P. 
BeDiawami Aiyer. With him _lao as substitute delegates are Sir Edward 
Chamier and Sir Buanta IfuDiek. 
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(b) After the delegates had been selected, the number and per-
~  of the substitute delegates was considered and settled. 

Mr. B. Das : May I inquire if this extra expenditure incurred on 
. sending three substitute delegates in addition to the three ~ t  
to the League of Kations ill at all necessary T 

Mr. L. Graham: I think, Sir, that if the Honourablt> }Iember had 
heard or understood what I said in reply to part (a) of his question, he 
would not have asked that supplementary question. 

Sir Bari Singh Oour: May I beg to inquire if in the case of dele-
gates from the other nations which are members of the League of Nations 
any person is appointed as a delegate who is not a Member of Parlia-
m.ent for the time being f 

Mr. L. Graham : Many persons, Sir. 
Sir Ha.ri 8jngh Gour : Will the Honourable Member give me one 

instance T 
Mr. L. Graham : Ko, Sir ; I cannot trust my memory to that extent. 

EXEMPTION FROM REGISTRATION OF AGREEMENTS TO SELL IMMOVEABLE 
PROPERTY. 

261. ltKhan Bahadur W. II. Bnuana.lly: (a) .Are the Government 
aware of a recent decision of the Privy Council by which all agreements 
to sell immoveable property require to be registered. T 

(b) Is it a fact that since 1877 such documents were exempt from 
registration under the Indian Registration Act and that all the Indian 
High Courts were agreed upon the point 7 . 

(c) Do Government propose to bring in an amencfulg Bill exempting 
such documents from registration to prevent any hardship which might 
result from this decision! If so, when , 

The Honourable Sir Alexander KuddjmaD : I haYe seen the Privy 
Council judgment in the case of Dayal Singh versus Indar Singh to which 
the Honourable Member presumably refers, but I could not, without 
more study than I have been able to give to the matter, endorse his des-
cription of its effect. I will have the effect of the judgment examined 
as .soon as possible. 

REVALUATION OF BUILDINGS AND LANDS.' IN THE BABODA CANTONMENT. 

262. *Khau Ba.badur W. lIIL J[118I&DalJy: I. (a) Is it a fact that the 
Baroda Cantonment authorities han in March 1926 revalued the huild· 
~  and lands within the Baroda Cantonment for the purpose of house and 
other taxes T . 

(b) Is it a fact that a large number of the owners of houses and lands 
had petjtioned the Cantonment authorities in April 1926, protesting Btron.g-
ly against the basis on which they made their valuations T 

(c) Will Government be pleased. to state what action has been taken 
by the Cantonment authorities in this respect 7 . 

2. (a) Have the Cantonment authorities made the said revaluation of 
buildings and lands in terms of the definition of .. BJmual.value" as statp.d 
in clause (b), section 64, Chapter V of ACt II of 1924.1 
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(b) Will Government bepleaeed to sta,te Under what rule the Canton-
ment authorities at Baroda are justified in their present practice according 
to which the annual rental value of all houses and buildings in the <;aid 
Cantonment is assessed at 10 per eent. of their valuation .. estimated by 
tltem' 

(c) Do Government propose to i'J.r;ue orders to the Baroda Canton-
ment authorities to discontinue this practice of fixing the aDDual rental 
value, taken 88 a basis for house tax' . 

Mr. B. Burdon: I am making inquiries and will let the Honourable 
Kember know the result 88 soon as possible. 

REDUCTION OF EXPENDITURE ON THE OFFICE STAFF IN THE BARODA CAlIo'TOK-
IlENT. 

263. *Khan Babadur W. II. B1III&DaU;y: (a) Are Government aware 
that the Baroda Cantonment comea under class 3, among ~t t  in 
which the Cantonment authority is a Corporation Sole, and that its finaneial 
I'e8OUl'ces are very limited, its civil population not exceeding 2,455 1 

(b) Are Government also aware that, since the separation of executive 
and magisterial work, an office staff is maintained by the Cantonment Offiee 
involving an outlay of Ri. 5,000 per year Y 

(c) If Goven\ment's answer to the above be in the affirmative, do 
Government propose to bring to the notice of the Cantonment authorities 
the desirability of reducing expenditure on office staff commensurate with 
the decrease of work Y 

Mr. B. Burdon : (a) Yes, Sir. 
e(b) The expenditure is approximately Bs. 5,000 per year whieh 

includes the cost of the Executive Officer. 
(c) The Government do not propose to interfere in the matter as the 

expenditure on office staff does not seem to be disproportionate to the 
work done. 

OONVERSION INTO A HOSPITAL OF THE NANAVATI DISPENSARY IN THB BABODA 
CAN'I'OlOlEft. 

264. *Khan Babadur W .•. B1I8I&Da)];y: (a) Is it a fact that in 
('onnection with the Nanavati dispensary, located in the Baroda Canton-
ment, no charge allowance was ever paid to the Senior Medical Officer at 
Baroda till very recently f 

(b) Will Government be pleased to state whether the said dispensary 
was cODverted into a hospital and the Senior Medieal Officer was alloweil 
to draw hospital charge allowance in respect of the same, and if 90, wby Y 
Do Government propose to inquire bow many cases of indoor patients have' 
been admitted since the dispensary was converteclinto a hospital , 

1Ir .•. Burdon ~ I IUD making enquiries. and will let the Honourable 
Member know the resultall1lO0n aa possible. . 
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PuBLICATION OF A STATEMENT OF THE ACOOUNTS OF THE CANTONMENT FUND, 
" BARODA CANTONMENT. 

265. *lDum Bahadur W. •. B1II8&JI&l1y : Are Government prepared 
to instruct the Baroda Cantonment authorities to publish a statement of 
accounts of the Cantonment Fund every year for the information of the 
tax-payers ? 

Mr. B. Burdon: I will consider the suggestion, Sir. 

OPENING OF GUJEB.A.T' TO RECRUITING FOR THE INDIAN AuY. 

266. *Mr. B. P. Sykes: (a) Will the Government be ~  to 
state whether it is proposed to open Gujrat to recruiting for the Indian 
.Army? 

(b) If not, why was a Committee consisting entirely of Gujl'ati 
~ t  sent at the public expense to investigate the military training 
establishments of Europe and America , 

Mr. B. Burdon: (a) The answer is in the negath-e. 
(b) I do not quite grasp the connexion of this part of the question 

with the first part, but I may mention that it was not 8 Committee that 
went to Europe and America, but a deputation selected by the Indian 
Sandhurst Committee from among its own members. It happened that 
the only three members who were so selected and were able to undertake 
the deputation, were gentlemen from the Bombay side. One of them 
is a retired military officer of distinction, and the other two, aR the 
Honourable Member is aware, are prominent members of the 
Indian Legislature. The Committee were entirely Ratisfied as to the 
competence of these /!entlemen to investigate and report to the Com-
mittee on the matters in question. 

INDIANISATION OF THE RAILWAY SERVICES. • 

267. *Dr. X. O. Lohokare : Has the attention of Government been 
drawn to an editorial note regarding Indianisation of the Railway Servit'es 
which appeared in the issue of the Tribune of Lahore of July 29, 1926 : 
and if so. is it proposed to issue, as there suggested, a pamphlet setting 
.lUt in full detail the rules and conditions governing recruitment to the 
higher services ! 

'!'he Honourable Sir Charles Iunll : Government have seen the edi-
torial note mentioned by the Honourable Member, and will consider the 
suggestion contained in it. ~ 

PAY AND PRoSPECTS OF THE CLERICAL STAFF OF THE ARMY HEADQUABTEBS 
OFFICES. 

268. *Dr. K. O. Lohokare : Has the attention of Government. been 
drawn to 8ll editorial Dote on " Army CIerb" which appeared in the 
issue of the SenlM&t of lfldia of Angust 12, 1926' Is it contemplated to 
appoint a Sub-Committee of the Innes Committee to inquire into the 
conditions of service and the pay and prospects of the clerical staff of the 
_.\noy Beadqnarteri omee. ; ami if BO, is it propb8efl to tlpptDnt" tepre-
~ t t  of the clerks on the Sub· Committee , 



Mr. •. Bardcm: Govemment have aeen a eopy of the article re-
ferred to by the Honouruble l\{p.mber. T·hc answel' to the remaining two 
parts of the question is in the neJative, since the questions raised by the 
Honourable Member have alrea(fy been considered by the Innes Com-
mittee itself. 

INCLUSION OF URDU AS A SuUEcT ' ~ THE I. C. S. EXAMINATION TO BE HELD 
IN INDIA. 

269. ~ Bahadur .~ .uhammad Iamail: 1. With refere:pce to 
~  Regulation prescribed for the competitive examination of the Indian 
Civil Service to be held in India, will the Honourable the Home Member 
be pleased to state : 

.(a) why Urdu ~  has not been pretlCribed for Bihar and Orissa 
in the list of principal veruaeulars, prescribed for the various 
Provinces, it being 80 recogniaed there , 

~ b) why candidates whose mother language is Urdu have been 
debarred from offering this language as the principal verna-
cular language T 

2. Axe Go,'emment aware that there is a general and persistent 
demand'to prescribe Urdu in the list of principal yernaculars of Bihar 
ann Orissa 1 

3. Has their attention been drawn and, if so, with what result, to 
t ~ various resolutions passed by the Provincial Urdu Conference de-
manding Govilrnment to include Urdu amongst the list of preseribed 
lanlnlages for the Indian Civil Service Examination ! 

'1"IIe BouarabJe IIr A1eDDder .,..,...,.., : .The. principal verna-
culars prescribed are those in most general use in each of the provinces. 
It would not be pral.lticable to prescribe for eat'h province every verna-
cular which is spoken as his mother tongae by any .resident in the 
p1'ovince. I must point out that the subjects of examination are prescrib-
ed by rules made by the Secretary of State in Council with the advice and 
auistauce of tbe Civil Service Commissioners under section !J7; sub-sectiollS 
(1) and (2) of the Government of ~  Act. I am prepared, however, 
if the Honourable Member an dl,sires, to enquire from the Government of· 
Bihar and Ori888 whether there is any exteDai.ve demand for the inclusion 
of Urdu. .. 

'~ OF TIlE CONTB.ACTOBB' PERCENTAGE POB CONSTRUCTING THE RII:JlAIl(:' 
DER OF THE BUILDING FOR THE FOREST RESEARCH INSTITt'TE, DEHRA 
DUN. 

270. *Khan Bahadur 8ai1id .he.....,., Ismail: (a) Will the GOY-
t'rnment be pleased to say whether it is a ·faet : 

(i) that the contraetor for cQlIstructing the first put of the new 
building of the Forest Re8earch Institute, Debra Dun, offered 
to construet the remainder of the buildiqat a priee 14 per 
cent. below the estimated ea&t , 

(ii) that in spite of this otter, the work was given to 1Dm at a price 
21 per cent. below the eStimated COIiIt , 
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(iii) that the Chief Engineer reoommended. the :acceptance. ef the 
first offer, but was overruled , 

(b) What is the estimated resultant loss as a consequence of raising 
the contractor's percentage , 

(c) H the answer to (a) (iii) is in the aftirmative, who was the ofIlciaI 
by whose advice the Chief Engineer was overruled , 

(d) What disciplinary action has been takekl, or is proposed to be 
taken against that official , 

The Honourable Sir Bhupendra Bath Mitra: (a). (i) The aD.llwer is 
in the affirmative. 

(ii) As a result of a public call for tenders, the existing contractor'. 
tender, which was the lowest, was accepted. 

(iii) Yes. The P. W. D. Code, however, prescribes that tenders should 
invariably be invited. Consequently the Chief Engineer's proposal could 
not be accepted. 

(b) The raising of the contractor's percentage was due inter alia to an 
increase in the rates at which certain Government stores were to be issued 
to the contractor as well as to certain alterations in the conditions and 
specifications attaching to the second contract. The financial effect of 
those modifications is not calculable at present. 

(e) and (d). Do not arise. 

NUJlBBB OF MUSLDI AND NON-MuSLDI POSTAL OFFICIALS IN THE BOIlBAY 
PRESIDENCY. 

271. *Khan Sahib M. It KakaD : Will the Government be pleased 
to state : 

(a) the number of (1) Superintendents, (2) ct ~ (3) Post-
masters, and (4) Clerks, both Muslim and non-Muslim, in the 
Postal Department in the Bombay Presidency proper , 

(b) the edueational qualifications of each of the Superintendents 
and the Inspectors , 

(c) what are the minimum qualifications necessary for the posta 
of Superintendents and Inspectors T 

(d) whether there are any rules laying down the necessary standard 
of qualifications for these posts and what are they, if any f 

Sir Ganen Roy : 

a upenntendents . ( ) S . { Muslim-1. 
non-Muslim 20. 

{ Muslim-Nil. 
Inspectors . Musl' -42 . non- 1m . 

Postmasters . " { ~ . 
non-Muslim-.,.669. 

Clerks i Muslim-153. 
1 non-Muslim-3,065. 
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(b) Superintendents I Muslim-M.A., LL.B. 

20 non-Muslim 

Inspectors 42 non-
Muslim 

4-M.A. 
'--B.A., LL.B. 
8-B.A. 
I-Intermediate. 
I-Matrie. 
~  no Univenity examiDatioJL. 

I-M.A. 
8-B.A. 
3-Intermediate. 
~ t c. 

3-School Final. 
2-Passed no l:!niversity e:ramination .... _ 

Maulvi Muhammad Yalmb: Considering the very small number of 
Muslims in the Postal Department, do the ~' t propose to direct the 
higher authorities of t ~ Postal Department in the Presidency that prefer-
'!Dce ijhould be given in future to qualified Muslims in the service of that 
Department T 

"!'he Honourable Sir BhupeJUlra KUh Mitira : The Home Department 
orders are being followed in the ease of future recruitment to the Postal 
Department. 

llaulvi Muhammad, ,Yalmb : Do the Govel'JUNmt of India see that 
the circular which they issued to this Department is being carried into 
effect' 

"!'he Honourable, Sir B1mpeDdra •• $Ii IIiVa : Orders have been issued 
by the Director General to the Postmasters generally that in making future 
recruitment the orders should be given effect to. 

lIIaulvt Mubam'W'" Yalmb : My question, was, do the Government of 
India see that effect is in practice given to this Resolution' The mere 
iSfoJuing of the order will not remove the grievances of the Muslims. 

"!'he Honourable' Sir Bhupendra X.th Mitra: The Government of 
India receive statistics showing the position of the service in the various 
Circles and therefore they are in a position to jv.cige"whether the ~ Ill't\ 
being given effect to or not. At the same time I am not sure whether the 
I1011ourable Member is in ()Mer in asking these supplementary ~ t . 
I understand that the question as a whole has not been fully answered. 

:BIr. B. ,Du': Is it not a fact that in Bombay the Mussabnans are 
. engaged in more 'prosperous pursuits, and that, therefore, very few appli-
cations are receive'd' from Muhammadans for Gove:rnment ~ f 

Sir Ganen Bo1 : I have not yet finished my ansWer. I have still 
to answer parts ( c) and ( d) ; 

(c) No minimum· qualifications are laid down. t ~  Sup-
erintendents arerequireci to be w.u ~ of, good birth 
and physique. Superintendents recruited boD). the1'8nks are 
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selected for th. efficiency and aptitude fer exercising super-
vision and for taking responsibility. Officials who show 
promise of making good supervising and investigating officers 
are selected for Inspector's appointment.' t ~ for 
both appointments have to pass a qualifying technical exami-
nation. 

(d) No. 

.c ~ "am'.' ..... : May.I ask to whom the posts will go if 
.L\{uhammadans of the requisite qualifications are not available, if the posts 
are meant for lIuhammadans only ? 

The Honourable Sir Bhupendra Bath Mitra : It will obviously go to 
a non-l\luslim, if there is absolutely no lIuhammadan with the requisite 
quaiirications. 

Khan Babadur W. 111. B1II8Im&]]Y : Are the Government awarE.> that 
thE.>re are l\Iuhammadans with the requisite qualifications available e,·ery-
where ~ 

The Honourable Sir Bhupendra !."ath Mitra : Whether Muhammadans 
are available or not comes out in connection with the operation of the nor-
mal orders regUlating the recruitment to the various branches of the -,;er-

;c'~. 'fake for example, postal clerks. For postal clerks, there is an examina-
tion and if a )Iuhammlidun passes till' qualifying- cxamin:ition, hi!> name 
is put down in the list of approVed candidates. If there is no Muham-
madan who can pass that qualifying examination, it follows that there is 
no lIllhammadan qualified for appointment. 

llau1vi .ahammad YakUI»: Will the Government see that equal 
facilities are given to M1l888lmans to appear for this examination as well 
as others ? 

The Bonoun.ble 8ir BIRIpeDdra Bath Ki1in: Government have no 
rea.'!On to apprehend that equal facilities are not given. 

LACK OF WAITING RomIs 0lJ THE STATIONS ON THE BBOACB-J.AXBOOSAR 
RAILWAY. 

272. *Khau 8abilt •• B.1Ia.bD : 1. Are the GOl'enunent aware : 
(a) that t ~ are no waiting rooms on the statioDs on the Broach· 

J amboosar RMlway , 

(b) that great ha.ntsiip i& thus experieneed by upper cluB 
passenpn , 

2. What steps have the railway authorities (Bombay, Baroda and 
Central India ~) taken in pur811&D:Ce of a reference JII8de to them f 
(V ide my questiom" ~. 69', datei the 7th September] 925, and 1042, dated 
the 1st Kareh 1926") f 

1Ir. A. A. L. Jta.rIua: (er) me) (b). No. 
(c) BeYond the" f~t that eepies of tlie qttMtiona;1DId l'epliea were Hent 

to the Agent, Dottd;it), B"8t-oiIIa a" C'eutnt IafiaBllihay for such action 
&'1 he .igbt eonSitli!r ~  GfitealSd1lt Ium!o DIJI r.ifllrllllrtiOD. 
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ABsENCE OJ' PLATI'ORX8 AT GODHRA AND COSAMBA ON THE BOMBAY, BARODA 
AND CENTRAL INDIA RAILWAY. 

273. *KhaD Sahib •. B. ltakan: With reference to the reply te 
starred question No. 1351 asked in the Legislative ARSembly meeting of the 
22nd March 1926, will Go'\'ernment please !ltate whether any action has 
been taken by the railway 8uthoritieH to remove the inconvenience and 
loss cansed to the public owing to the ahsence of platforms at the stations 
of Godhra and Cosamba on the Bombay, Baroda and Central India 
Railway' 

T.he Honourable Sir ObarleB Innes: Government understand that 
action is being taken on the matters referred to by the Honourable Mem-
ber. 

INCO!{VENJENCE 8UPJ'ERED BY PASSENGERS OWING TO THE ABSENCE OF A 
WATER-PIPE AT AxOD STATION ON THE BoMBAY, BARODA AND CENTRAL 
INDIA RAILWAY. 

274. *JDan Sahib .. B. lIIakan : 1. Are Gonmment aware that : 
(a) owing to the c~ .of 8 water-pipe the passengers have to 

undergo great hardship for water on t.he station of Amod, 
Bombay, Baroda and Central India Railway, which is far 
away fl'(jm the town , 

(b) the railway authoritier. had some correspondence with the 
Thakore Sahib of Amod regarding the supply of a water-pipe 
from his well , 

2. Will the Government be pleased to state what steps have been taken 
and will be taken ~  for the rt>moval of the said hardship , 

Mr. A. A. L. Panons : 1 and 2. Government have no information 
as regards this particnlar stlltion. It must b(' left to the Agent to d('cide 
how the money provided in th(' blldgt't for anlt'nities to pas.<rengers can be 
spent to the best advantage, but I will communicate the Honourabl", :Mem-
ber'lI suggestion to him. . 

RULE REGARDING THE EMPLOYMENT OF MA.TRlCULATES ONLY ON THE NORTH-
WESTERN RAILWAY. 

275. *JDan Balladur W .•. Hussana111 : 1. (a) With referftlee to the 
answer to my starred question No. 62 on 18th August 1926, will Govern-
ment please state in what year the rule in question WIUl promulgated , .. 

(b) 18 it a fact that it was in abeyance all this time until the new 
Divisional Scheme on the North Western Railway was brought into force , 

2. Is it a f~t that in the Sind Division tbe rule is rigidly enforced 
('ven in regard to Hmall appointments like th(k;e of signallers ill training, 
luggRge and booking clerks at stations and the like! If so, wby , 

I 
RULE REGARDING THE EMPLOYMENT OF MATRICULATES ONLY ON THE NORTH-

WESTERN RAILWAY. 

276. *Kban Bahadur W. M. BUllanally : 1. Is it a fact that recently 
• number of applications from MU!llim t t~ were sent· by 

B 
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the Secretary, Sind Mahoml'dan Associat.ion to the Divisional Superintend-
.~ t of the North W('stt'rn ~' at Karachi. but were rcjected hy that 
officer on the ~  that hI' could appoint none but MutriculutNI to those 
places' . 

2. (a) Will Government please lay on the table a statement showing the 
rumber of clcrkl> in all diyisional ff ~  at Karachi, and the number of those 
who are Matriculates and those who are not' 

(b) How many new men were recruited as clerks during the last two 
years' How many of them were Matriculates and how many non-Matri-
culates , 

(c) How many of them were Sindhi Muslims t 

RECRUIT)[ENT OF SIGNALLERS AND LUGGAGE AND BOOKING CLERKS IN THE 
SINn DIVISION OF THE NORTH-WESTERN RAILWAY. 

277. *Khan Bahadur W ... H11I8&nally: (a) How many fresh 
men were recruited during the last two years in the Sind Division of the 
~ t  W estern ~' aH ~ 1  ~ ' and booking clerks at stations 
and how many of them wel'l' Sindhis nnd how many non-Sindhis ! 

(b) Of the Sindhis how many were Muslims , 

EJlPLOYllENT 0]1' SINDHI MUSLIMS ON THE NORTH WESTERN RAILWAY. 

278. *lthan Bahadur W .•. H11I8&nally: (a) Are Government. aware 
that there is very great discontent in Sind over Sindhi Muslims not 
receiving their fair share of appointments ~  or low on the North Western 
Railway' 

(b) Do (ffivemment propose t.o remove t.hill discontent by drawing the 
attention of the railway administration to this matter , 

fte Honourable Sir Charles Innes: I propose to reply to (111('stions 
Nos. 275 to 278 together. As I informed the Honourable Membe:.:' on Aug-
ust 18th, I have been informed by the Agent that the rule prescribing 
the Matriculation Standard a8' a necessary qualification for 1 ~' t in 
the clerical staff on the North Western Railway has been in 'forc(' for a 
long time. I am not aware of the exact year in which t.he MIle Ill; applied 
to the elerical staff was brought int.o force but J will enquire and let the 
Honourable Member know separately. I will also eqquire whether this 
rule also applies to signallers in training. As regards the rest d the 
II'lDourable Member's question, I am sorry that I cannot undertake to lay 
on the table the detailed information called for. I understand that his 
general complaint is that Sindhis do not get what the Honourable Member 
considers to be their fair share of appointments on the North Western Rail-
'Way. The Government of India have laid down a policy that steps should 
be taken to prevent an undue preponderance of anyone class or community 
in the public service and thill policy has on more than one occasion been 
communieated to Railway Agents. But it has not, as far as I am aware, 

~  thought necessary to preHCribe that special steps IIhould be taken to 
ersure a fair distribution of !;ubordinate railway appointments among the 
different provinces through which a railway paSHeS. Nor has the ques-
tion been brought specially to my notice, as far IlS I can remember, except 
in respect of Sind. J nnclerstllnd that the matriculation qualification is 
the main difticulty in the way of Rindhis gl'ttin:Y. employment. and if this 
is correct obviously the remedy lies in their own hands. 
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lDum BabaAur W ... H11M8-na1)y : One of my questions has not been 
answered. I asked whether the Sind Muhammadan Association has sent 
II nnmber of application from non-Matriculate :Muslims for appointments 
of ~ '  and so on, and that part haH not been answered. 

Tbe Honourable Sir abarlea Innea : I told the Honourable Member 
that I was not prepared to furnish the detailed information called for. 

lDIan Babadur W. M. l[1IIII&Dally : That is no answer. 

COLONIZATION OF THE ANDAKANS BY MOPLAH PRISONERS. 

279. *KbaD Babadur Melrbdum .yed Baja BakUb Shah : Will the 
Government please state whether the proposal to colonize the hdaman 
Islands by Moplah prisoners ~ hl'en dropped or not T 

-ne Honourable Sir Aleunder ."dbmm: I explained the position in 
detail' in the disculISion on the Resolution the other day. 

PUBLICATION BY THE lndia,t Pictorial Mo-ntJdy Joomal, Delhi, OF A CARTOON 
OFFENSIVE TO MUHAKKADANS. 

280. *KbaD Babadur Malrhdum Iyed Raja Balrhalt 8bah: (d) Has 
tbl' attention of the Government been drawn to the cartoon sketched in tlu> 
Indian Pictorial Monfllly .Journal, DeihL in its .~  of June 1926, descrih-
ing a supposed picture of the Great. Prophet Mohamed (peace be on him) 
hr which the blamic religion has been grossly affronted and the feelings of 
millions of Muhammadans have been iujured 1 

(b) If so, will t.he Government pleaKe state if any legal action against 
the editor of the journal has hef.'n takeu so far! If not. why not! 

Tbe ~  lir Alexander MuclclimaD: (a) and (b). The 
journal in question is printed and published in Allahabad, and t ~ matter 
is therefore primarily one for the Government of the United Pro\'lncl's. 
I 8m not aware whether ~  action was taken. but I understand that lin 
apology ~ ~  oft'er«>d. 

DENIAL .OF THE BIGHT TO MUHAKMADAN8 OF POSSESSING SWORDS WITHOUT 
LIOENSES. 

281. *KbaD Bahadur MaJrhdum Syed Bajan Bakbah Shah: (a) Are 
Oo\'prnmpnt aware that each Sikh caD potISeRS a sword called a kirpnff 
\\ ithont anr lictmCf' hnt that thl' same right ~ denied to Muhammadans ~ 

(b) Are Government aware that. at various places in the Punjab 
and elsewher.e t.he SikhR have made ll8e of these swords against the 
:l\fllhammadans f .. 

(c) If so, will the Government please stat.e whether ther have msdr 
or intend to make auy provision for the protection of unanned 

~ ! 
(d) In yiew of t ~ abo\'e, do Government. propose to consider the 

desirability of ~ thr possession of lIueh Rwordll unrestricted for 
1\'luhammndans alNo , 

TIle Honour&ble Sir Aleunder MuddimaD : (a), (b) and (d). 'l'he 
Hononrable Mt'mhpr is referl't'd· to tIlt' ~ ~' ~  on the 18th inRtnnt to 
l\fr. Ahdul IIayr's question No. 20. • 

(,,) Government do not conllider such provision neees.qarv 
iii 
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. OlmU OF DEPORTATION AGAINST THE EDITOR OF THE Hablul-Matin OF CAL-
CUTTA. 

282. *llaulvi Mubammad Yakub: (a) Will Government be pleased 
to inquire and state the facts which led to the order of deportation 
against the editor of the Hablul-..lfafeen of Calcutta! 

(b) For how many years was this paper in publication at _ Calcuttn , 
Was the editor of the Hablul-Mateen ever prosecuted and convicted of any 
political offence f 

(c ) Was the editor given an opportunity to explain any charges that 
may have ,been framed against him or to' offer an apology and give an 
tmdertaking about his future conduct before orders of deportation were 
passed against him f 

(d) Axe -Government prepared to review the order of deportation, 
'nth or without any conditions, if properly approached in this behalf Y 

(e) Was ever any other editor of a newspaper in India charged with 
the offence of which the editor of the Hablttl-Mafeen was found to be guilty' 
Were orders for deportation ever passed against any other editor in India ~ 

CANCELLATION OF ORDER OF DEPORTATION AGAINST THE EDITOR OF THE 
HahZul-Mmn, CALCUTTA. 

283. *llaulvi Bayad Murtuza Sahib Babadur: (a) Has the attention 
of the Government been drawn to the proceedings of a public meeting of 
the leading ~  of Calcutta, held on the 15th August 1926, protl*.1:-
ing against the order of deportation passed by the Government of India on 
Mr. Syed Jalaluddeen al IIusaini, the editor of thel Hablul-Mateell, 
Calcutta, setting forth the hardships which the venerable journalist would 
be subjected to in case the said order be given effect to and requesting the 
Government to be so kind as to cancel it , 

(b) Are the Government aware that the gentleman, though a Persian 
hy birtb, has made Calcutta hiFl homeland and has been living there for 
the last 40 years peacefully , 

(c) Axe the Government aware that the journalist is now advanced 
in years and has lost the sight f 

(d) Are 'Government prepared to bestow their favourable con-
sideration on the matter and cancel the order of deport.ation, in view of 
the advanced age and blindneMS of the journalist who has spent the prime 
of his life in the cause of the country and the nation , 

Sir Denys Bray : With your leave, Sir, I will reply to questions 
Nos. 282 and 283 together. 

No order of deportation has been passed against the editor of the 
Hflblul-M ate en. 

lfaulvi .ubammad Yakub : . May I know if any orders have been 
passed against the editor of the Hablul-Mateen by the Government of 
Bombay or the Government of India T 

Sir Denys Bray: No order. 
Khan Bahadur W. M. HuslanaUy : Is the Honourable Membf'r aware 

that in 1he daily papers it was given out that the editor has been ordered 
to be deported , 
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Sir Denys Bray : I am afraid I am not responsible for what appears 
in the papers. 

Mr. It. Abmed : Do the Government propose to make a declaration 
that the editor of the llabl'ul-Mateen is not to be deported f 

Sir Denys Bray : I,am prepared to give the assurance to the Honour-
able Member that the editor will not be deported for anything that hag 
happened already. 

STATEMENT )rlA.DE BY Sm LoUIS KEBsIlAW REGARDING THE BOGAL A:ND 
BoKBAY CRAlmEBS OJ' CoMllBBCB BJWlG THE 1I08T BBPlUISE:NTATIVB 
OBGA.:NI8ATlON8. OJ' THE EKPLOYEBe IN !liDIA.. 

284. *Mr. B. Das: (at) Will the Government be pleased to state if 
et11eir attention has been drawn to the statement made by Sir Louis Kershaw, 

the delegate of the Government of India, before the Credentials Committee 
of the ninth SelSlSion of the Internat.ional Labour Conference, Geneva, that 
t ~ Bengal and the Bombay Chambel'lS of Commerce are the ~t representa-
tive organisations of the employers in India , 

(b) If the answer to (a) be'in the affirmative, will Government be 
pleased to state if Sir Louis Kershaw had their authority to make such a 
ti!atement Y 

( c ) If the aDlSwer to ( b) be in the' affirmative, will Government be 
pleased to state their reasons for authorising Sir Louis Kershaw to make 
such a statement Y 

'!'he Honourable Sir Bhupendra Bath Mitra: I would refer the 
Honourable Member to the letter recently published from the Government 
of India in the Department of Industries and Labours, No. L-1398 of 
5th August 1926, to the Secretary, Indian Merchants' Chamber, Bombay; 
a copy of this letter is being sent to the Honourable Member. 

Mr. B. Das : I would like to know whether Sir Louis Kershaw was 
'Buthoritied to make that statement. 

The Honourable Sir Bhupendra Bath Mitra : I would ask the Honour-
able Member to read the letter carefully and he will find the answer 
~  . . 

Mr. B. Du : What objeetion is there to informing us on the Hoor of 
the House as to what Government '8 iustruction was to Sir Louis Kerahaw , 

o 

The Honourable Sir Bhupendra B-.th Mitra. : The information, Sir, 
has already been published and I have no intention of wasting the time 
of the House. . i 

Mr. 1t • .&Juaed. : Will the IlonourlLble Member .enlighten the House in 
short Y 

'Pandit 8hamJal Behru: Was the statement made on behalf of the 
Government of India and with their consent Y I want an answer, " yes" 
or " no ". 
, The Honourable'Sir Bhupendra Hath l'tIitra : The Honourable Member 

is simply repeatiug the question auu I have replied to it. 
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QUALIFICATIONS FOR THE PILOT SERVICE. 

285. *Mr. B. Das : Will Gowrnment be plea:;ed to state if a certi-
lil'ate of competency a:; mru;ter is necessary fol' anyone who wishes to enter 
ihe Pilot Service a1 Bombay, Karachi, Calcutta, Rangoon, Madras aud at 
other Indian ports where pilots are appointed , 

QUALIFICATIONS FOR THE POSTS OF 1lARB0UR MAsTERS, ASSISTANT lIA:RBOUR 
MAsTERS, DOCK MAsTERS, ASSISTANT DOCK MASTERS AND BERTHING 
MASTERS APPOINTED BY THE VARIOUS PORT TRUSTS IN INDIA. 

286. *Mr. B. Das : Will Government be pleased to state the quaJi1lea-
tions necessary for the posts of Harbour Masters, Assistant HlU'bour 
Masters, Dock Masters, Assistant Dock Masters and Berthing Masters 
appomted by the various Port Trusts in India , 

NUJlBER OF PORT OFFICERS, SBIPi'lNG MASTERS, ETC., EIIPLOYED AT THE 
PORTS IN INDIA. 

287. *Mr. B. Das : Will Government be pleased to state the 
t('tal number of each of the following officers at the ports in India giving 
st>parate figures for Indian and non-Indian officers , 

(a) Port Officers. 
(b) Shipping Masters. 
(c) Pilots. 
(d) Dock Masters. 
(e) Harbour Masters. 
(f) Assistant Dock Masters. 
(g) Assistant Harbour Masters. 
(n) Berthing Masters. 

The Honourable Sir Charles Innes : I will reply to questions Not.. 
285 to 287 together. 

A certificate of competency as Master is not necessary for entering 
the Pilot Service at Calcutta. Pilot Service!> at other major portH arc 
under the control of Port Trusts. Government have no information a'S 
regards the qualifications required of candidate!> for these Services, nor 
are they in possession of the information asked for in questions Nos. 286 
and 287. Information on these points is being obt.ained from the Local 
Governments and will be supplied to the Honourable Member on receipt. 

QUALIFICATIONS OF PORT OFFICERS AT THE VARIOUS PORTS IN INDIA. 

288. *JIr. B. DaB : Will Government be pleased to state which autho-
rity appoints the Port Officers at Bombay, Calcutta, Karachi, Madra!>, 
Chittagong, Rangoon a&d at other Indian ports and what are the qualifica-
tions necessary for that post , 

The Honourable Sir Obarlea Inn .. : The appointments of Port 
Officer, Ca]cuUa, Madras, Bombay, Rangoon, Karachi, Aden, Akyab, 
Moulmein, Bassein and Chitta gong ar(! filled by executive officerK of t111~ 
Royal Indian Marine, who are placed at the dispolIBl of the Local Gov· 
ermnent by the Government ~f India. Port Officers at other ports are 
appointed by the Local Governments. 

• 
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Mr. It. .Ahmed: Do the Government of India, and eHpeciany the 
DeplLrtment of my HOllourable (l'icnd, Sir Charlet; luneH, know what 
Hort of peoplc are appointed, anu, if proper pe(lple are not appointed, 
do they proJloHe to tal(c ISlept! to do the needful T 

The Honourable Sir ~ . 1  Innes: I WQuid point out, Sir, that that 
is a ~ he tical question. 

CONTMCTI'! FOR THE SUPPLY OF ICE AND SoDA WATER ON THE NOBTH ~ 
RAILWAY. 

289. *Khan Bahadur W. II. B1III&Dally: (a) Has any firm or indin-
dnal ever had the ice and lSoda contract on the North Western ,Railway 
and sublet the same at a profit T 

(b)· If so, what is the name of the firm or individual , 
Mr. A. A, L. Paracma: (a) and (b). Government have DO infonua-

tion. 
Khan Babadur W ... B1I88&Dally : Will the Government please call 

for information , ' 
Mr. A. A. L. Parsons : No, Sir. 
Khan Babadur W. lItl. HUB8&Ilally : Why not f 
Mr. A. A. L. Parsons : Because they do not think it worth while. 
Maulvi Muhammad Yakub: May I know, Sir, if the Honourable 

~  of this House are entitlcd to reasonable aD/Swers to their queHtiona 
from the Government Benches , 

Mr. Preaiclent : The Honourable Membel'H are entitled to get reason-
able answerH to reasonable questions. 

RECENT DECISION 011' THE PRIvY CoUNCIL REGARDING REGISTRATION 011' 
~ TO SELL IJDloVEABLB PRoPERTY. 

290. *Mr. It. Venkataramana Reddi: (a) Has the attention of Gov-
ernment been drawn to the leaderl'Uc of the . ~  of India, (page 12), 
dated the 16th of AugUlSt 1926, regarding a decision of the Privy Council 
relating to the registration of agreement IS far the sale of immoveable pro-
perty' 

(b) Do Government propose to bring forward legislation with re- ~ 
tl'Ollpeetive effect to /SCt at nought the eon1iiet of deciHioDS on the point' If 
not, why not' 

. The Honourable Sir AleDllder lIuddiman : (a) and (b). The Honour-
able Member it! referred to the answer which I have jUHt given to KIuw 
Bahadur HUl'Hllnlllly'lS qUeHtion on the !WOe subject. 

OMISSION PROM THB WARRANT OF PRECEDENCE OF MEMBERS OF THE CENTRAL 
AND PROVINCIAL LEGl8LATURES. 

291. *Sardar V. H. lIutalik: Will t~ t t be ~ to state 
whether it hi a fact that member!! of the Provincial and Imperial Councila 
had a place in the Warrant of c ~ c  till June 19'.H and is it also 
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. a fact that since July 1921 the members of the Legislature have been 
deprived of this privilege f 

(b) Did Government have any voice in this arrangement and if 80 
what are the reasons for recommending this change f 

The Honourable Sir AleDDder M:uddiman : The Honourable MpDl-
ber's attention is invited to the answer given by Sir Malcolm Haih!y 
on the 5th March 1923 to Rai Bahadur T. P. Mukherjee's question No. 
444 on this subject. 

PRIVILEGE ALLOWED TO THE BOMBAY AND KARACHI CHAJIBEBS OF CoJDIERCE 
TO HAVE ACCESS TO CUSTOMS DOCUMENTS RELATING TO THE CoASTING 
AND FOREIGN TRADE OF BoMBAY AND KARACHI, RESPECTIVELY. 

292. *lIIr. B. Das: Will Governmeut be pleased to state if the 
Customs Departments at the Ports of Bombay and Karachi have given 
special facilities to the Bombay Chamber of Commerce and the Karachi 
Chamber oi Commerce. respectively, to take records of the statiRtics 
of the coasting and foreign trade of Bomba,y and Karachi, respectively Y 

ACCESS OF THE PuBLIC TO STATISTICS COLLECTED BY THE KARACHI CHAJIBER 
OF COJDIERCE FROM THE CUSTOMS DEPARTMENT AT KARACHI. 

293. *Mr. B. Du : Are Government aware that the reports of the 
statil'.'tics collected by the KI1l'achi Chamber of Commerce from the 
Customs Department at Karachi are not available to the public on pay-
ment as a matter of right f 

REFUSAl. OF THE CuSTOMS AUTHORITIES AT RANGOON TO 'ALLOW THE BURMA 
INDIAN CHAMBER OF COMMERCE TO HAVE ACCESS TO THE STATISTICS 
OF THE CoASTING AND FOREIGN TRADE OF RANGOON. 

294. *Mr. B. Du: (a) Will Government be pleased to state if they 
are aware that the Burma Indian Chamber of RaIl({oonapplied to the 
Customs authorities at Rangoon to allow them facilities to take records of 
the statistics of the coasting and foreign trade of Rangoon similar to the 
facilities granted by the Customs Dcpartments at Bombay and Karacbi 
to the Bombay Chamber of Commerce and the Karachi Chamber of Com· 
mfrce, respectively, and that they were refused such facilities f 

(b) Are Government aware tliat the Burma Indian Chamber referred 
I.he matter to the Central Board of Revenue and that the Board also 
refused to give that Chamber such facilities' 

(c) If the answer to (a) and (b) be in the affirmative, will Govern-
ment be pleased to state the reasons for such dUferentiation by the . 
Customs authorities between the European Chambers of Bombay and 
Karachi and the Indian Chamber of Rangoon , 

'l'he HODourable Sir BuU Blackett: 292. Yes. 293. No. 294. 
(II), (b) ilUU (c). The Government of India are, on principle, 0ppOIICd 
to allow public bodies any acceljl to unpublished Customs documents. The 
prAdice obtaining in the Bombay and Karachi Custom Houses, under which 
t he Bombay and Karachi Chambers of Commerce are allowed access to 
nnrmblisbed Customs document" is of long standing. The Government of 
India are not at present prepared to withdraw the existing privilege from 
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these bodies ; but at the same time they are not prepared to admit any 
nlJw bodieH or firms to the privilege. The privilege claimed by the Rurma 
indian Chamber of Commerce is not allowed to the Burma Chamber of 
Commerce in the Rangoon Cu.'1tom House. There is, therefore, no qUeHtion 
of Ilifi'prentiation between the European and the Indian Chambers of Com-

~ ' of the Harne locality. 

ESTABLI8JDIENT OP A TBAINING SHIP IN INDIAN W ATBBS, ETC. 

296. *Mr. B. Du : 1. Will Government be pleased to state when they 
expect the establishment of a training ship in Indian waters and where 
they have decided to locate the same' 

2. Will Government be pleased to state the number of years which 
~  cadet will havc to pass for training on the training ship before he 

is entitled to receive the trainetg ship leaving certificate , 
3. Will ~ t be pleased to state the 4ge at which cadets will 

be admitted for training on the training ship , 

TRAINING OF ENGINEER OI'PICEBS FOR 8TEAKEB8. 
296. *Mr. B. Du : Will Government be pleased to ltate the steps 

that they propose to take for the training of engineer officers for steamers , 
The Honourable Sir Charles 1Dnea: I will reply to questions Nos. 

295 and 296 together. 
It is expected that the training ship will be ready next yellr. It 

is intended that the school year should begin about the 15th September. 
The ship will be stationed at Karachi. The matters mentioned in ques-
tions Nos. 295 (2) and (3) and 296 are still under c~ t . 

INDIA AmIY ORnER REGULATING THB APPoINTJONT AND PRoKOTION 01' 
SoLDIER CLERKS IN THE ARKY IIEADQUARTEBS OJ'I'ICBS. 

297. *Mr. B. Du : 1. Are Government aware that in 1925 the 
Army-Headquarters issued an India Army Order to the effect that soldier 
clerks possessing a first class certificate of education will, in all branches 
of Army Headquarters, be appointed as clerks and promoted as assistants 
without qualifying themselves at the Staff Selection, Board's examina-
tion' 

2. Is it a fact that in Army Headquarters especially in the Adjutant-
General's Branch those soldier clerks who were twice or thriCe 
declared as quite unfit either for retention in the second division or for 
promotion to the upper division have been retained or promoted under 
the India Army Order referred to in Part 1 above , 

3. (a) Will the Government be pleased to state, giving reasons, 
whether the enforcement of such India Army Order is or is not intended 
to debar the Indians of Army Headquarters from being promoted to 
the upper division , 

(b) If the! reply be in the a1lirmative, do Government propose tl'l 
consider the advisability of the cancellation of this order' 

Mr. B. Burdon : 1. Yes, with the concurrence of the Staff Selection 
B,'ard and the approval of the Government of India. 
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2. The India Army Order is merely a description of authoriYed con-
ditions in regard to candidature. No soldier clerkl:! engaged since the 
introduct.ior of the 8tH.if Selection Board have been promoted to the 
first dh'ision unless fulfilling the conditionl:! del:!cribed. No one so en-
gaged have been retained in the second divil:!ioll if declared unfit. 

3. (a) The India Army Order is not intended to have the etft>ct 
suggested. It wal:! designed to provide a small fixed percentage of 10111-
diel" and ex-soldier clerks combined, for the first division of Army 
Headquarterl:! &II a whole. 

(b) Does not arise. 

APPoINTllENT OF AN INDIAN AS SUPERINTENDENT IN THE AD.JUTANT GENEBAL'S 
BRANCH • 

• 298. *Mr. B. Das: Will the Government be pleased to state why 
110 Indian has been appointed as Superintendent in the Adjutant-General't! 
Branch since its creation , 

Mr. E. Burdon: The employment of Indians in the upper clerical 
grades of the Adjutant General's Branch was not the practice until 
about 8 years ago. The average period in which an assistant can attain 
to the post of Superintendent is between 12 to 15 years in the first di vi-
sion. It follows that no opportunity h&ll presented itself for the pro-
motion of an Indian to Superintendent in the Branch named. 

ALLEGED INSULTUiG 'l'REATMENT OF INDIANS EMPLOYED IN ARMy HEADQUAR-
TERS BY THE EUROPEAN EsTABLISHMENT. 

299. *Mr. B. Das: (a)Are Government aware that several repre-
:iCntations regarding immlting and highly objeetionable treatment meted 
out to the lndia.n establishment of Army Headquarters especially in 
the Adjutant-General's Branch by the European establishment have 
\'oluntarily been kept unsubmitted by the subordinate officers to the 
Heads of these Departments , 

(b) If the reply be in the affirmative will the Government be pleased 
to state what action they propose to take in the matter' 

(c) If the replY be in the negative do the Government propose to 
hold a thorough inquiry into the matter and take steps to check this 
t rcatment , 

Mr. B. Bardon: (a) No. 
(b) Does not arise. 
(c<; ~ t unleSl> specific instanee,,; are given. 

EXERCISE OF CoNTROL BY THE HEADs OF BRANCHES OF AmIY IlEADQUUTEBS 
OF ESTABLISHMENT MA'rl'EBS. 

300. *Mr. B. Das: (a) Is it a faet that no attention's being given 
t.o the ~ t t math:rs 1Iy the headlol of BranchllH of Army Head-
"luarters and that evcrythmg relating thereto is left to the caprices of 
the Personal Assistant..!l Y 
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(6) If t ~ reply be in the negative will the G1lvernment be pleased 
to state why occasional office orders are ill8ued over their signatures T 

(e) If it be in the affirmative do Government propose to iliKue 
;Ilfstructionll to the heads of Branches of Army HeadqlUll"ten; to exerciNc 
c.lue control on their doillgK T 

:Mr .•• Burdon: (ai No. 
(b) Government arc not aware that orden; have been illBued Reh as 

those described. 
( c) DoeR not arise. 

PRocEDURE RELATING TO ApPLICATIONS FOR APPOINTMENTS IN 0'l'B:BB 
6FFJCJ:8 SUBKITTED BY CLERK8 EIIIPLOYED IN THE .ADJUTANT GDBBAL'S 
BRANCH OF ARMY HE.&DQUARTImS. . . 

301. *111'. B. Du: (a I Are Government aware that in the Adjutant-
General's Branch of Army Ueadquarten; there iH an office order 
that applications for appointments in other offices should be submitted 
through the proper channel , 

(6) Are the Gonrnment also aware that applications of temporary 
men of this Branch submitted in pursuance of this order are often with-
held by the PerHOnal AliKistallt without reference to the head of the 
Br8Jlch' 

(e) If the replies to (a> and (6) above be in the affirmative will thc 
Government please give the reasons for this action of the Personal 
Assistant t 

Ifr .•. BardOJl : (al There is a general order to that eftect. 
(b) The UKual channel iii through the Officer SuperviHor who has di"," 

cretionary power of disposal under direction from the head of the Branch. 
I am not aware of fhe existence of any general practice such at! the ques-
tion suggests. 

( c) Does not arise. 

PRACTICE 01' BRINGING Doo8 TO OFFICE IN THE ARMY HEADQUARTERS. 

302. *1Ir .•• Daa: (a) Are GoV81'IlD1eJlt aware that oflicera and 
subordinate European clerks of the Anay Headquarters cause great 
annoyance by bringing their dogs to office and that these dogs frequently 
bite clerks sometimeN cansing rabies to the persons bitten , . 

(6) Are Government also aware that a clerk was 80 bitten in the 
Adjutant-General's Brauch in 1925 T Is:t a fact that a complaint was 
made to the Personal .Assistant against the practice of bringing dDgs 
to the office and that the latter refused to take any action in the matter , 

(c) If 1 he reply be in the affirmative, do Government propose to stop 
thi'Ji practice ? . 

Mr .•. BurcloJl: (0) Government are not aware of' any genera! 
Rnnoyance and no casell of rabies has occurl'I'd so far as tbf!Y know. 

(b) Govemment undcn4tand that a clel'k Willi bittcn in 1925. They 
have no record of a complaint being made &Ii the question suggests. 

(0) No. 

• 
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SToPPAGB 01' Tm: DBLHl MOVING ALLoWANCE OF TEKPOlU.BY MEN IN ARMY 
~ HEADQUARTERS. 

BOa. *1Ir. B. Das: (a) Are the Government aware that last year 
the Delhi moving allowance which had been granted to temporary men 
of Army Headquarters in previous years had been disallowed to them 
on the ground that it was admissible. only to those temporary men shown 
as officiating, that temporary hands are moved down in the interests of the 
llublic service and that the understanding was that they would get the 
Delhi moving allowance , 

(b) If so, will the Government be pleased to give reasons for the 
stoppage of this allowance f 

(c) Are Government aware that no house rent allowance is granted 
to the establishment of Army Headquarters and that the disallowance 
of the Delhi moving allowance to temporli.ry.men causes distinct hardship 
in their ca,se , 

(d) Are Government aware that a portion ~f Army Headquarters is 
moving down to Delhi as usual this year and that some temporary men 
will also accompany the establishment moving f 

(e) If so, do the Government propose to leave such temporary men 
behind in Simla in order to make them eligible for the winter allowancc ., 

1Ir ••. Burdon: (a) and (b). The allowance ,';as placed under objec-
tion lotiowing certain principles governing the grant of temporary rates of 
pay. The matter is receiving further examination. 

(c) Goyernment are aware that no house rent allowance is granted. 
(d) 'I'he precise composition of the clerical staff for Delhi has not 

bee.n finally ~ . 

( e) 'the selection of clerks for Delhi cannot be determined by such 
considerations. • 

DELHI CoNVEYANCE ALLoWANC'E • 
304. *1Ir. B. Das : Are Government aware that full Delhi conveY'&Dce 

allowance in the Secretariat offices is given to a man for the period the 
office stays at Delhi f Are Government also aware that in Army .Head-
quarters offices this conveyance allowance is always given for the actual 
IIEIly of a man at Delhi after making deduction for the period less than 
5 months' If so, will the Government please give the reaSons for this 
dUferentiation , 

111' ••• Burdon : There is no differentiation. 

PRIVATE NOTICE QUESTION. 
INVITATION TO CHADDS 01' COMMERCE TO EXPRESS THEIR VIEWS ON THE 

Rtl'OBT OF THE TAXATION ENQUIRY COMMrrTEE. 

. Sir Walter WillIon : Sir, I desire to ask a question of which I have 
given the Honourable Member private notice. 

In view of the fact that the Assembly refused to discuss the Taxation 
Enquiry Resolution and shut out certain Members who were delilirouH of 
expressing views on the Taxatioll Committee 'Il Heport on behalf of their 
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constituents, will Government be pleased to invite recognised bodies, such 
as Chambers of Commerce, to address their views to Government . 

. The Honourable Sir Bull Blackett: The Government will be glad to 
have t.he considered vie\vs of the Chambers of Commeree or other recog-
nised Associations on spy points arising out of the Report in which tht't 
are interested. They do not propose formally to invite their opinion on 
the R-eport as a whole. . 

UNSTARRED QUESTIONS .Al\TJ) ANSWERS. 
PROCEEDINGS OF THE ALL-INDIA PRESS EKPLOYEES 'ColO"EBElfCE OLD OB TBJ: 

26TH AND 27TH JmrE LAST. 

~ . Mr. E. O.Neogy: I. Has the attention of Government been 
drawn to the proceedings of tht' All-India Press Employees' Conference 
held at the Calcutta Town Hall on the 26th and 27th June last, 
particularly : 

(a) Resolution No. III, urging the abolition of the piece system ; 
(b) R-esolution No. IV, urging the Government of India to abandon 

the practice of giving work to outside presses ; 
(e) Resolution No. VI, recommending to the Government to sanction 

superannuation peDftion to the press employees on their 
attainment of 50 years of age and invalid pension. after 45 
years of age ; 

(d) Resolution No. VIII, requesting the Government of India to 
give full effect to the scheme drawn up by Mr. (now Sir) A. C. 
Chatterji, the lafe Member in charge of Industries &lid 
l,a hoor. t ~ the scales of salaries of the readers, reviserl; 
and copyholdel'8 in the Government of India Presses , 

II. If the answer to the above be in the aftirmative, what steps do 
Government intend to take with regard to these resolutions , 

The Honourable Sir Bhupendra Nath llika: I. Yes. 
II. None. The first and third resolutions cited by the Honourable 

'~  relate to questions fully considered by Government: the second 
one demands what is, in existing conditions, an impossibility, and I am . 
unable to understand the last one. 

SALARIES OF CERTAIN CLASSES OF EMPLOYEES IN THE GoVEBNllEIn' OF IBriu 
PRESS, CALCUTTA. 

83. Mr. E. O. Neon : 1. Will Government be pleased. to state : 
(a) the different sclde!! of Kalaries of type-suppliers, mono-casters, 

duftries, pMof pres..'ffilen. forme-carriers and coolies , 
(b) whether they get any annual increment or bieDDia\ increment' 

2. It is & fact that they c~  no increment since July 15th, 
1~  when an increment of ~ t 40 per cent. on their salary was 
gIven T 

3. What were their average respective earnings before the 15th 
July, 1920, including o\'crtime and war allowance, and at the present 
time' 
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4. Are ~ t aware that t.he men doing the same work as 
specified in 1 (a) in the GOl'ernment of Bengal PresH receive annual incre-
ments T 

5. If the answer to Part 1 (b) is in the negative, do Government 
intend to formulate a scheme fixing the scales of increment annually or 
biennially ? 

The BODourable Sir Bhupendra Hath Mitra : 1. (a) The Honourable 
ll"mber presumably desires informat.ion in regard to the Government of 
India Press, Calcutta., which is given below : 

Type Suppliers B.s. 24 to 35. 
Mono-Casters Rs. 30. 
Duftries Rs. 20--1/4-27. 
Proof Pressmen B.s. 18. 
Forme-Carriers Rs. 18 and 19. 
Coolies RK 18 and 19. 

(11) All are on fixed rates of pay except duftries who get an incre-
ment of Re. 1 after every four years. 

2. No. An increase of pay for some of the grades mentioned WIUI 
sanctioned in 1925. Promotion is given to other men as vacancies occur 
in the higher grades. 

3. '&he figurt's of actual average earninllS prior to 15th July 1920 
cannot easily be obtained. An estimate of those earnings (including 
~' t  and war allowances) based on the assumption that the hours of 

work ,,"('re 8 daily is as follows : 
Type Suppliers 
Mono-Casters 
Duftries 
Proof Pressmen 
Forme-Carriers 
Coolies 

Rs. 14 to 24 p. m. 
Rs.27. 
Rs.14. 
Rs. 14 to 19. 
HR. 14. 
RR. 12 to 14. 

The salari(>S at present earned are given in anRwer to part 1 (0). It has 
Jwt been possible to collect information regarding the average amount 
paid in addition to this on Mcount of overtime. 

4 and 5. The anRwer is in the negative. 

EABNIlfGFI 01' CBRTAIN CLAssES 01' EMPLOYEES IN THE GOVBRNJlBNT 01' INDIA 
PRESS, CALCUTTA. 

84. Mr. It. O. Reogy : Will Government be pleased to state : 
(0) the average respective earnings, including overtime and war 

allowances, of section-holders, assistant Rection-holder", 
lino and mono operators, storekeepers, standing forme-
keepers, correcting checkers before July 15th, 1920, and at 
the present time T 

(b) the reRpeetive Rftlarit1R of the head accountant, the C8Rhier, 
the head clerk, elltimator, receiver, dl'spatcher, head 
compntor, clerkH and c ~t  hefore .July 15th, 1920, and 
at the prellent time T 

(c) whether it iR fact that the rateR of increment granted to the 
ministerial officers were very much higher tha.n those granted 
to the induRtrial bands' If RO, why so , 
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(d) the number of normal working houl'8 in the week of industrial 
ofiicers before July 15th, 1920, and at the present time f 

(e) the number of normal working hours 'of the industrial hands. 
Hection-hoJders, aSKh;tant Hection-holdel'8, readel'1S, copy-
holdel'H, etc., before July 15th, 19'1O, and at the present time! 

(f) whether t ~  is a difference between the number of working 
houl'8 of the ministerial and industrial haneL'! and a differ-
ence in the rate of increment granted respectively to both ! 
If so, why 80 , 

The Honourable air Bhupendra Xath Mitra: (a) The figures of 
"letual average ~ prior to 15th July 1920 cannot eMily be obtained. 
Ane."tirnate  of those earnings (including overtime allowances) bued on 
the 8.'IJ;umption that the -hours of work were 8 daily is 88 follows : 

Section-holden; Rs. 70 to 94 
Astiistant Section-hol.ders " 43 to 56 
Lino-Operators " 58 
Mono-Operators " 79 
Storekeeper " '70 
Standing ~  " 64 
Correction Checkers " 55 to 70 

The salaries at present paid to these men are 88 follows: 

Section-holders 
AR.'!istant Section-holders 
Lino Operators 
Mono Operators 
Storekeeper 
Standing Forme Keeper 
C.orrection Checkers 

BB. 
100--5-150 
40 4 80 
100--5-125 
80-4-100 
60-3-75 
60-3-75 
60-3-75 

It has not been possible to conect information regarding the average 
amount paid in addition to this 011 account of overtime. 

(b) Th,. following table gives the information requi1"ed : 

Head Accountant .. 
Cubier .. 

Head Clerk 

Before 15th July. 
1920. 
Rs. 

200-10-250 
1'71;-10-225 

; 100-4-120 

75 to 80 

'At 
preaent. 
Rs. 

2OO-IC-250 
200-10--250 
~ pay .• 50 

No Buch poet now " 
~ 

801".0200 Estimator 
Reooivers l 
Despatcheri' , !O to 60 40 to 140 
Head Compator 80--5--85 lIiO-lO-JOO 
Clerks and Oomputors JO to 80 40 to 140 

(c) The answer is in the negath·e. The increaseR given to the minis-
tt'rinl staff were not uniform Rnd some ministerial employees received no 
illcrease. 

(d) If by "IndU8trial. otBcers" the Honourable Member means 
-. officers in charge of presses, the answer is that they normally work some-
what longer hours than the industrial hands. 
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(e) Accurate figures are not available. Immediately before July 
1920 the working hours were nominally fixed at 36 weekly, but overtime 
was so extensive that the average hours were sometimes in excess of 60 
per week. The weekly working hours are now nominally 48 but overtime 
is necessary at times. 

(I) The answer to the first part is in the affirmative. The reason is 
that the duties of the two classes of employees mentioned by the Honour-
able Member are of an entirely different character. 

NORllAL NUJ(BER OF WORKING HoURS IN THE GOVERNMENT OF INDIA PRESSES. 

SCi. 1Ir. K. Q. 5801'1 : (a) Will Government be pleased to state the 
normal number of working hours in the Government of India Presses , 

(b) Are the ~ t aware of the difference in working hours 
as between those working in the Government of India ~  and the Gov-
ernment of Bengal and other provincial presses' . 

(c) If so, what is the reason for this difference! 
"!"he BOD01U'able Sir Bhupendra 5ath Mitra: (a) 81 hours on 

Mondays, Tuesdays, Wednesdays, Thursdays, Fridays and 51 hours on 
Saturdays. 

(b) and (c). I am not aware of the hours worked in provincial Gov-
ernment Presses : but if they differ from the hours in the Government 
of India Presses, the reason is doubtless to be found in the fact that they. 
are fixed by di1ferent authorities. 

ElIPLOYJlENT OF EX-STRIKERS ON THE NORTH WESTERN RAILWAY. 

86. Mr. 5. K. loahi: (a) Are Government aware that 
since the North Western Railway strike of 1925, in spite of the promitre 
held out by the Agent of the North-Western Railway that the strikers will 
be provided for, no sooner vacancies occur, the strikers in spite of repeated-
ly applying for jobs heve been refused the same on the plea that their 
services are not required , 

(b) Is it a faet that since the strike several vacancies have 
occurred and were filled up either by new men or have been filled by pro-
motion , 

EIIPLOYJlENT OF EX-STRIKEBB ON THE NORTH WESTERN RAILWAY. 

87. Mr. N. K. Joshi: Are Government aware that a good 
number of senior drivers who went on strike are still out of work and 
that their posts have been filled in by promoting shunters as drivel'll f If 811, 
do Govermnent propose to ask the Agent of the North Western Railway to 
fulfil his promise regarding appointment of strikers in preference to out-
siders and by stopping unearned promotions to juniors and issue clear 
instructions to Divisional Officers to carry out this policy strictly , 

The Honourable Sir Oharles Innes : I propose to reply to question!! 
Nos. e6and 87 together. The Honourable Member is referred to the 
reply given to questions Nos. 206 and 207 asked by Khan Bahadur W. ){ 
Hussanally on the 24th August 1926. 
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RBSTOBATION OF FB:I:E PASSES TO EX-8TJm[EBS BB-ENGAGED BY THE NOBTH 
WESTERN RAILWAY. 

88. Mr. N. •. JOIhi: (a) Are Government aware that 
they bave promised that the Agent of the North Western Railway will 
sympathetically consider ·the question of restoration of free pasees to those 
who had gone on strike f 

(b) Are Government also aware that the Agent bas 10 far sanctioned. 
one set of passes to strikers of over 10 years' service , 

(c) Do Government propose to request the Agent of the North Western 
Railway to be more sympathetic in restoring the entire privileges of free 
passes to all the strikers T • 

Th. HODOUrable Sir Ohari .. Inn .. : The Honourable Member is re-
ferred .to the reply given to question No. 208 asked by Khan Bahadul." 
W. M. Hussanally on the 24th August 1926. 

REDUCTION OF THE WOBKING HoURS OF THE CABBIAGE A.ND WAGON STAn' 
EMPLOYED AT LVALLPUR ON THE NORTH WUTEBN R.uLWAY. 

/ ' 

89. Mr .•.•. JOIhi : Are Government aware that the Carriage 
and Wagon staff at Lyallpur and some other stations on t~  North Western 
Railway is still performing 12 hours' duty T Is this ~ t the conven-
tions of the Geneva Conference accepted by the Government of India , 

The Honourable Sir CharI.. Inn .. : I would refer the Honourable 
Member to the reply to question No. 209 asked by Khan Bahadur W. M. 
Hussanally on the 24th instant. 

RE-TBANSFEB TO LAHORE OF CERTAIN EX-STRIKERB BE-EMPLOYED BY THE 
NOR'l'B WESTERN RAILWAY AND TRANSFERRED TO KARACHI. 

90. Mr. Jr .•• Joshi: Are Government . aware that a eertain 
number of strikers from Lahore were transferred to Karachi and have not 
yet been transferred back to Lahore! If so, do Government propose to 
urge upon the Agent of the North Western Railway to arrangE' for their 
transfer to Lahore as early as possible T 

The Honourable Sir CharI. Inn .. : The Honourable Member is re- . 
ferred to the reply given to question No. 210 asked by Khan Bahadur 
W. M. Hussanally on the 24th August 1926. 

(I 

CONTRACTS FOB BUILDING WAGONS AND PAINTING CABBIAGES A.ND WAGONS 
ON THE NOBTH WESTERN RAILWAY. 

91. Mr. •. •. Joebi: (a) ~~ Government aware that 
in the )loghalpura shops on the North Western Railway contracts for 
building wagons and painting carriages and wagons have been given to 
contractors T 

(b) Do Government propose to take steps to examine the work so far 
done by the contractors T 

Mr. A. A. L. PaI'IODI: The Honourable Member is referred to the 
reply given in the Legislative A$lembly on the 27th August 1926 to ques-
tion No. 218 by Khan Bahadur W. M. Hussanally. 

, . 
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lIB110BlAL0I' TIR EUROPEAN GuABDS 01' RAWALPHIl'DI TO 'l'JIE AGElfTor ~ 
NORTH WESTEBN RAu.WAY. 

92. 1Ir. R. .. JoIht: (a) Are Government aware that 
the European gnards at Rawalpindi station submitted a memorial t.o the 
.Agent of the North Western Railway which has not been attendcdto as 
yet' " 

(b) Do Government propose to ask the Agent of the North Western 
Railway to go into the grievances of the memorialists , 

(c) Is it a fact that Mr. Barlow, guard, Rawalpindi, was transferred 
from Rawalpindi because he was considered to be the ringleader of the 
Ra,,:alpindi guards in this case , 

Mr. A. A. L. Parsons: (a) , (b) and (c). The Honourable Member is 
referred to the reply to question No. 212 asked by Khan Bahadur W. M. 
Hllssanally on the 24th instant. 

CASE OF ONE JAI CHAND. 

93. Mr. N. JI . .Joshi : Is it a fact that one Jai Chand, I.O.W., bas 
been served with one month's notice, his gratuity forfeited and a blank 
certificate without entry of ability and character granted to him' H RO, 
what are the chartes against 'the man ! Was he served with any charge 
sheet and an explanation taken T If not,·· do Government propose to 
instruct the authuritieR to serve him with the charge sheet, if there are any 
chilrges against him and record his statement before dispensing with his 
serVices as provided by the Government rules on this subject , 

Mr. A.. A. L. Parsons : The Honourable Member is referred to the 
~  to question No. 213 asked by Khan Bahadur W. M. Hussanally 

on the 24th inF-tant. 

RE-EKPLOYlIENT BY THE RAILWAY AUTHOB.ITIES AT RAWALPINDI 01' ON. 
SARDA)&A, AN EX-8TB.IxEB. 

94. Mr. ~ . . ~: (a), Are Government aware that 
tlie raaway authorities at Rawalpinai have employed one Sarc:lara ill 
the Rawalpindi Loco. Shed TWas Sardara convicted in a theft case , 

(b) Will" Government be pleased to state whethe:r such a convictiou 
is a bar to employment in the public service' 

1Ir. A. A. L. ParaoDi : The Honourable Member is referred to the 
)'eply' given to question No. 214 asked by Khan Bahadur W. M. Hussan-
al1y on the 24th August 1926. 

INADEQUATE REPRESENTATION OJ!' MUSLIMS IN CLERICAL POSTS INTHI!: MILI-
TARY OIrnCES OF THE PESHAWAR DWl'RICT. 

95. Khan 8ahadur Baji WajibuddiD : Will thl! Governmellt be 
pleased to state what action has 80 far been taken by the Officer Command-
ing, Peshawar in respect of the letter dated 2nd March 1925, sent by 
General Sir Claud W. Jacob, regarding inadequate Moslirn representatioli 
in clerical posts in the military offices of the Peshawar District , 

iIr. ' •. Burda : I am ' t ~  int.Q 't ~ matter ..d wUl ~t 
the ~  Member know "the re81lIt in. due _De. 
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B __ IM I 811' LocAL lin -Dr TIlE IJUnOATIOlf DBPAB'l'IIIDT OI'TBJI NOIlftI-
WBST P&OJmBa PBol'IlfcB . 

.. XbaD Bahadur Baji Wa.jihuddiD: 1& it a fact that 
in the Irrigation Department of the North-West Frontier . Province in the 
...... m .... TIer to zilladar and intervening ranks there are oilly 36 
oflieen belonging to that province and that 86 are Punjabis, and, if so, do 
Govemment propose to consider the advisability of appointing t t ~ 
provi1lCialeandidates of different communities according to the popula-
tion ot toe p1'O"Vince , 

- "fte 1[1IDourable Sir Bhupendra .ath Kitra: There are 57 loeal 
men ad '83 Punjabis in the rank,s of signaller to zilladar in the Irriga-
ntm -Drpartment of the North-West FrOntier Province. Eftort.s are 
mAde te :recrroit local men on the occurrence of vacancies. __ 

blclBU8'E .GIlI' lIuSLDIS IN THE NORTH-WEST FRONTIER PROVINCE POSTAL 
SERVICE. 

97. Dan Babadur Haji Wajihuddin: Is ~  fact that 
ill tire N<r.tlI.-West Frontier Pro"inee postal service, Muslims are in a 
amority' Has the Postmaster General issued instructions to increase tht'! 
percentage -of 1I.Inslims in the said seryiee T If 80, do the Government 
propose to take a:ny t.1eps to increase the percentage of l\luslims in !.he 
aid service , 

... aa- lt8y ~ The answers to the first and second parts are in 
tile aftirmative. Progress has been made in the desired direction, 66 
P" cent. of the ~  which have occurred in the clerical eadrc 
~ 1  the last three yean have been filled by Muslims. Government 
ne satisfied that as a result of the Postmaster-General's instl'1lCtiont' 
the percentage of Mttslimtl is' increasing. \ , 

Dl8COlft'IlmANCE OF THE G1U.lIT 011' L.ums IN THE PUNJAB TO MILITARY 
PE1I'IIONEB8 RESIDING INTHE NORTH-WEST FRoNTIER PaoVINCE. 

98 JQan Babadur Haji WajihuddiD.: Is it. a fact that 
the grant of Government land situated in the Punjab to. deserving 
retired military oftlcers residillg in the Frontier Province bas now been dis-· 
OOIltmued' What action has been taken by the Government on thp. 
melQOrial submitted in December 1925, or if DO action bas yet been taken, 
what steps do tbe Government propose to take in order to remove t ~ 
-:liseontent prevailinll among these officers of that Province , ~ 

Ifr. 1:. Bardon : The answer to the first part of tht'! question is in 
1lte affirmative. 

. ~ t  .~.  to tb: !\t'tlODd part ?f tat' question. the question of 
mcludwA' mIlItary pensioners of the North-West Frontier Pro"inee, in 
future scheDle" for the grant of land elsewbtore, is under consideration. 

BBPBESENT.ATION OF MUSLIMS IN GOVERNMENT SERVICE IN THE NORTJI-WEST 
J'aoI1TlEa..PBOvmCE. 

. ~ ~ IUacht .. ji Wajihu4dba: Is it a fftt tliat 
in December ~  fhe 'JluJ.i1tl' deputation fro1Il Koh*tand Peiillawar WiI's 

01 
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.... ~ by the Honourable the Chief Commissioner of the North-West 
Frontier Province that an adequate proportion would be fixed for Muslims 
in the North-West Frontier Province Government service, and if so what 
action has so far been taken in the matter , 

Sir Denys Bray·: Enquiry is being made from the local Adminis-
tration and a reply will be furnished to the Honourable Member in due 
course. 

USE OF A MOSQUE IN PESHAWAR CANTONMENT AS A DUMPING GROUND FOR 
MANURE. 

100. J[baD. Babadur Raj! W&jihuddin: Is it a fact that 
in Peshawar Cantonment the mosque known as " Old Kutchery Musjid " 
in the compound of the District Headquarters' Office is being used for the 
dumping of manure. and that a hut has been built in the compound for the 
residence of the chaukidar T If so, do Government propose to inquire into 
the matter and arrange to hand over the mosque to the local Muslim Asso-
ciation or any, other religious organisation ! 

Mr. B. Burdon: I am making enquiries and will let the Honourable 
Member know the result as soon as possible. 

EXTENSION OF THE REFORMS TO THE NORTH-WEST FRONTIER PRoVINCE. 

101. Khan Babadur Baji Wajihuddin : Will the Government ht= 
pleased to state what action has been taken on the Resolution passed in the 
last Delhi Session of this House in favour of Reforms in the North-West 
Frontier Province T If no action has been taken, why not , 

Sir Denys Bray : The Honourable Member is referred to the reply 
given by me on the 18th August 192& to Mr. Abdul Haye's unstarred 
question Xo. 19. 

DUTIES oJ. THE AsSISTANT PRIVATE SECRETARY TO HIS EXCELLENCY THE 
VICEBOY. 

102. Dr. K. G. Lobokare : Will Government be pleased to specify the 
duties attached to the post of Assistant Private Secretary to the Viceroy' 

The' Honourable Sir Aleuncler .uddimaD : The Assistant Private 
Secretary to His Excellency the Viceroy assists the Private Secretary 
in general secretarial duties. 

PAY OF POSTMEN IN BOMBAY. 

103. 8ardar V. 5 .• utaUk: (a) Will Government be pleased to 
state whether it is a fact that in the year 1900, the postmen in Bombay 
started on Rs. 10 and could rise in the u8ual course to RH. 60 (as local 
sorters), and that the scales of salaries for postal clerks then were from 
Be. 15 to Bs. 80 , 

(b) Have the starting salary aad the maximum salary of a postal 
clerk been raised to &. 60 and Rs .. 150, l'f!8peetively' If '10, why have 
not the scales of postmen been revised in the same proportion , 



UIfBTABBBD QV:r.anONS AND AllSWEB8. 

. (C) What were the principal consideratioDS taken into account by 
Government while. fixing and revising the salaries of the employe .. 
concerned' 

(d) Have they undergone any material alteratioDii now as compared 
with 1900 , 

The Honourable Sir Bhupendra. Bath Mitra: (a) In the year 1900 
the postmen in Bombay started on B.s. 10 and could rise in the usual course 
to Rs. 20 ; the local sorters were on Rs. 30 and promotion to this grade 
was by selection. The pay of postal clerks at the time ranged. from 
Rs. 20 to Rs. 90. 

( b) The reply to the first part of the question is in the affirmative. 
The rates of pay for postmen are not fixed with reference to those for 
derks. 

(c) Salaries of Government employees are regulated generally by the 
criterion that so much and so much only should be paid as is necessary 
to enable Government to obtain recruits suitable in relij)ect of character, 
p,iucation. physical fitness and other necessary qualifications, and main-
tain them in such comfort and dignity as will protect them from tempt .... 
tion and keep them efficient throughout their service.· 

(d) ,No. 

REVISION OF THE PAY OF POSTAL CLERKS IN BOllBAY. 

104. 8&rdar V. B. Kutalik: (a) What were the reasons which led 
Government to revise the salaries of postal clerks twice T Were these revi-
sions bt'yond the recommendations of the Postal Committee of 1919 , 

(b) Do Gm'ernment propose to apply the same reasons to postmen, 
and re\'ise their salaries similarly f 

(c) If not, why not f 
~  8tr Bhupendra Bath Etra.: (a) It is understood 

that the Honourable Member refers to postal clerks in Bombay City. The 
time-scale of pay of these clerks was originally fixed in accordance with 
the recommendations of the Postal Committt'e of 1920. This scale baa 
.ince been revised twice by the Government of India onr.? with effect 
from the 1st March, 1925, and Bgainfrom the 1st· March, 1926. 

TheRe revisions have been sanctioned because the pre-existing scales 
did not make sufficient allowance for the high cost of living in Bombay. 

(b) and (c). A proposal to increase the house-rent anowance M 
postmen in Bombay City will be sanctioned sq.ortly. 

HOUSE RENT ALLOWANCES OF POSTMEN IN BOMBAY. 

105. Sardar V. N. lIIutalik: (a) Have orders been issued &8 yet in 
regard to house rt'nt allowances to postmen for which an amount was 
sanctioned in March last' If not, why not 1 

(b) What portion of the amount has been allottt'd to tht' Bombay 
Circle and who are to btl btlne1ited thereb,. , 

The Honourable air Bhupendra Nath 1I:itra: (II) The matter is 
still under the consideration of the ~ t of' India. 
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. {b) Schemes relating to the increase of house-rent allowanee and 
provision of accommodation for postmen and postal menials in Bombay 
City and its neighbourhood have recently' been approved : these will 
involve expenditure of approximately' Rs. 20,000 during the current 
year. 

TOTAL INDEBTEDNESS OF POSTMEN IN BOMBAY TO THE POSTAL CO-OPERATIVE 
SOCIETY. • 

106. lardar V. N. MutaHk : Will Government be pleased to state the 
number of postmen in Bombay who are members of the Postal Co-
operative Society and the extent of their total indebtedness to tho 
Society· at the end of July last T 

Sir Ganen Roy : Number of postmen, 909. Extent of their total 
i,udebtedness, Rs. 46,331. 

QUALITY OF CASTOR OIL USED FOR LUBRICATING PURPOSES ON THE NORTH 
WESTERN RAILWAY. 

107.. Mr. J[. C. Beogy: (a) Will the Government be pleased to state 
what variety or 'varieties of castor oil are used for lubricating purposes 
on the North Western Railway? 

(b) Is No. I, pale ~. t  oil, as supplied to Liverpool as per Indiatl 
Trade J oumal, medicated castor oil or not' Is this oil used for 
lubricating purposes on the North Western Railway, or, is an inferior 
quality used T . 

PURCHASE OF LUBRICATING OILS BY THE NORTH WESTERN RAILWAY. 

lOS. Mr. J[. C. Neogy : Will the Honourable Member in charge inform. 
the House jf lubricating oils required by the North Western Railway are 
as a rule purchased after inviting tenders therefor' If so, ill any dis-
eretion allowed to the Controller of Stores to depart from this rule t 
U so, when and under what circumstance. , 

PURCHASE FROM MESSRS. DEWAN CH..UlD AND SoNS OF CASTOB OIL POB TBB 
NOBTH WUTBRlIl RAILWAY. 

109. Mr. K. C. -8017: (a) Will the Honourable Member in charg. 
inform the HOUle if Mell8l's. Dewan Chand & Sons is one of the principal 
.firms of oontractor,s by whom castor oil used for lubricatiDg p1Jl"POllM 
ii 8Ilpplied to the North Western Railway' 
. ( b) Is Dewan Chand- the owner of a castor oil mill T If not, ia 
he a contractor , 

PUBCBASE PROM MESSRS. DEW AN CHAND AND SoNS OF CASTOR On. 1'08 THE 
NORTH WESTERN RAILWAY. . 

110. Mr. J[. O. 5togy : 1. Did the Controller of Stores of the North 
Western Railway purchase in Apr.il 1 ~~ t 4,000 cwts. of castoroU 
a<:cording to railway specification at' Its .. 22-9-0 per cwt. when the Trade 
J oumal . rate was Rs. 21-2-0 per md. equalling RI. 29-1-0 pel" cwt. for 
pale No.1 castor oil , 
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2. Did the Controller of Stores of the North Western Railway also 
purchase in July 1926 from Dewan Chana &; Sons about 3,000 cwts. of 
eastor oil according to the same specification at RH. 21-7-0 per" cwt. 
when the Trade Jour1lal rate wall Rs. 20-10-0 per md. equalling Rs. 28-5-0 
per cwt. for Pale No.1' Is it a fact thlit the quality required was far 
below it' 

Loss CAUSED TO THE NORTH WESTERN RAILWAY BY PUBC1U8ING CASTOR OIL 
FROM MESSRS. DEWAN CHAND AND SoNS. 

111. Mr. 1[. C. H8OIY: (a) Is it a fact that the Indian market 
rate per cwt. of castor oil as per railway specification was, in the 
month of April 1925 about Rs. 32 per cwt.' If so, is it a fact that in 
April 1925 the Controller of Stores, North Western Railway recommended 
to the Agent the purchase from Messrs. Dewan Chand &; Sons of 52! tons of 
castor oil as per railway specification, at the rate of Rs. 40-11-0 per 
cwt. including cartage charge at Re. 1 per cwt. , 

(b) Is it a fact t.hat when recommending the lI8le, the Controller of 
. Stores pointed out to the Agent, as per his letter No. 14718, dated 24th 
April 1925, the reason why he did so was because the Trade JovrttGI 
rate of that month for No. 1 pale castor oil was Rs. 39-12-6 per cwt. t 
If so, why was this reference and comparison made' And if thU 
wel"e done, did, or. fI!d not this Railway lose in this transaction at the 

orate nf &s. 7-8-0 per cwt. involving a .total loss of about Rs. 8,000 , 
(c) Is it a fact that when the contract was entered into with 

Dewan Chand at RB. 40-11-0 per cwt. the Great Indian Peninsula Railway 
purchased the saUle quality castor oil at &S. 32 per cwt' U so, can 
qovernment offer any explanation for the loss entailed T # 

. (d) Was this transaction brought to the notiee of the Agent, North 
Western Railway f U so, was any enquiry made or action taken by him 
in the matter f If so, what , 

fte Honourable Sir Obarlel Imaes : I propose to answer questions 
Nos. 107- ·111 together. I am not quite <:lear what the point of the 
Bonourahle Member's very detailed questions is. But if I understand 
them correctly, he wishes to know whether an order for OOI tons of castor 
oil W88 not placed with Messrs. Dewan Chand and Sons in April 1925 at 
an unnecessarily high price. I note by the way that in these questions 
the Honourable Member makes a definite referenee to a letter. written· by 
the Controller of Stores to the Agent, North Western Railway, on April 
24th, 1925, and I should like to mention for the Honourable Member'8 own 
information that the office copy of that letter has been abstracted frout. the 
flle in the Controller '8 oftice. The facts relating to this order IlIl as 
follows: 

In February 1925 the Controller of Stores called for tenders for sup-
plies of castor oil acCording to t ~ North W t~  Railway specification, a 
oopy of which may be inspected, if the Honourable Member so desires in 
the Railway Board'8 oftiee. The tender of Meft8rs. Dewan Chand and 
Sons was accepted, and I presume that in the ordinary c ~ it was 
a.pted after testing of the samples submitted. by the Chemical Examiner 
to the Government of the Punjab and because it was the lowest suitable 
tender. In April 1925 the Controller required 521 tons more of castor 
oil. The market quotations in the [ndian Trade Journal indicated that 
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the market price had not fallen, and consequently, after ~  the 
Agent's permission, the Controller of Stores instead of calling for fresh 
tenders, placed the order for the additional quantity required at the same 
price with the existing contractors., There is nothing unusual in this 
procedure. 

CONTRACTS ~' ;  INTO BY MESSRS. DEW AN CHAND AND SONS FOR THE 
SUPPLY 01' COTTON WASTE TO THE NORTH WESTERN RAILWAY. 

112. Ilr.lt. O. Keagy: 1. (a) Win the Government state if the North 
Western Railway in the middle of 1923 accepted tenders made by Mr. 
Dewan Chand for 13,000 cwt. of ordinary cotton waste and 2,300 cwt. of 
superior waste respectively in the name of " Dewan Chand &; Sons" 
and " Ishardll.s Mulkhraj " (sons of Dewan Chand) T 

(b) Were agreements in pursuance of the acceptance of the tenders 
duly ext'Cuted and the security deposited' Were both the contracts duly 
performed' If not, was the security forfeited' If so, in whirh case , 

(e) If the contracts or either of them were not duly performed, did the 
defaulting ftrm immediately inform the railway authorities as to its in-
ability to perform the contract! If not, how long after receipt of the 
"rder did it inform the Railway of its inability f What was the 
amount of the loss sustained by the Railway in purchasing the cotton 
waste e1sewhere at a higher rate, on account of this breach of con-
tract' 

2. (f1) Subsequent to the date of the agreements mentioned in part 1, 
were the firms of Dewan Chand & Sons and Ishardas Mulkhraj again invited 
to tender for supplies of cotton waste r If so, why f 

(b) Does the name of llr. Dewan Chand or those of his firms (in-
eluding Ishardas Mulkhraj) still appear in the list of approved con-
tractors from whom tenders are invited' If not, when' was his name 
removed and why f 

I The Honourable Sir OIiarles mnes : 1. (a) No tenders from Meurl. 
Dewan Chand and Sons were. aCCepted in the middle of 1923. The· ques-
tion apparently refers to the fact that in October 1923,.the North Western 
Railway invited tenders for the supply I}f 13,000 cwt. cotton waste, 
ordinary and 2,300 cw!. cotton waste, superior, for delivery during the 
financial year 1924-25.. The Selection Committee recommended acceptance 
of the lowest snitable tenders, namely, that of Messrs. Dewan Chand and 
Sons for waste Jrdinary,· and that of Messrs. Ishardas Mulkraj for waste 
superior. As far as the Government are aware these are two separate 
firms. 

• (b) An agreement was· duly executed and security deposited by 
Messrs. Dewan Chand and Sons only but not by Messrs. Ishardas Mulkraj. 

Messrs. Dewan Chand and Sons duly performed their contract. 
As Messrs. Ishardas Mulkraj did not sign their agreement there was 

no contract with them, and they made no security deposit. 
(e) In January 1924, namely, two months after intimation that their 

quotation had been accepted and two months prior to the date on which 
deliveries were to commence, Messrs. Ishardas Mulkraj informed the North 
Western ~  of their inability to undertake the contract due to. a. 



Ull8TABBBD QUESTJOllS AlID AlI8WEBS. 

-rise in COIIt of the material they were to ~ As a result the earnest 
money deposited, by the firm, when tendering was forfeited. 

As MeSlirs. Ishardas Mulkraj entered into no contract there was no 
breach of contract and the question of loss by the Railway does not there-
fore arise. 

2. (a) Messrs. Dewan Chand and Sons duly performed their contract 
as stated in the reply to 1 (II) above. Their name has therefore not been 
removed from the list of approved contractors. 

The name of Messrs. ·Ishardas Mulkraj was removed from the list of 
approved contractors for 12 months from 31st llarch 1925 as they failed 
to sign a contract after submitting their tender as explained in 1 (o) 
above. 

(b) The information given in (a) answers the question. 

APPOINTJlEllT OF MEMBERS OF THE PUNJAB CIvIL SEBVICE TO BUPElUOB 
POSTS Oll THE lllDIAN CIVIL SEBVICE CADRE. 

113. Mr. Abdul Baye: (a) With reference to the statemen* laid 
on the table in answer to question No. 1371 asked by Mr. Neogy in 
J.Iarch last, will the Government please state if the figures that 6 
executive and 5 judicial superior listed appointments in the Punjab 
were held by members of the Punjab Civil Service on 1st JanlUUY 1911, 
still hold good , 

(b) Is it a fact that at present in the Punjab there were only 5 
executive and 4 judicial listed appointments held by the members of the 
Punjab Civil Service T 

(c) If the answer to (b) be in the aftirmative what action do the 
Government propose to 'take 80 that the Punjab Civil Service men in tlle 
Punjab may have their due share , 

The Honourable Sir Alexander Kucldiman: (a) The number of 
appointments .. listed " in the Punjab to which members of the Punjab 
Civil Service may be appointed is at present 6 on the executive side and 
5 on the judicial. In addition there are 2 listed posts on the judicial side 
filled by members of the B,.r. 
• (b) If by " held " the Honourable Kember means " held substant-
ively " his figures are coneet ; but several Punjab Civil Serviee officers' 
are officiating in superior Indian Civil Service posts. 

(c) The matter is primarily one for the Government of the Punjab ; 
but the Government of India are in correspondence with an Local Gov' 
ernments on the subject of throwing open to members of the Provincial 
Services a steadily increasing proportion of superior posts on the Indian 
Civil Servide. cadre. 

,. 

SUPPLY 01' INFERlOaLINSEED OIL TO THE EAST INDLL'IT R..uLWAY BY MESSRS. 
DEWAN CB.UfD A);D SoNS. 

114. Lieut.-Oolo:ael B. A. J. Gidney: (a) Is it a fact that Messrs. 
Dewan Chand & Sons had a contract from the East Indian Railwav to 
su}Jply iinseed oil in 1923-' . . 

(b) Was a sample taken out of their supply found co he inferior , 
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_ (C) Were they ~  afterwards to replace the supply by better 
~  \ 

Cd) If so, were they also detected in supplying short weights' 
(e) Is it a fact that their bill was cut down for this short supply' 

.sUPPLY OF INFERIORJ¥ITA.TION LEATHER CLOTH TO THE EAST INDIAN RAILWAY 
BY MESSRS. DEWAN CHAND AND SONS. 

lUi. Lieut .• Golone1l1 . .A.. J. Gidney: Is it a fact that Dewan Chand 
..& SoIl!! ~ Ma.rch 1924 supplied the East Indian Railway with about 3 
yard!! of good leathe.r cloth wrapped round 12 yards approximately of 
.oil cloth se as to maKe up a :'011 of 15 yards' If so, was their supply 
rejected -when this was detected' Was any tender subsequently called 
from them for the supply of the same material T If not, why not ~ 

SUPPLY OF INFERIOR PAULINS AND BEES WAX TO THE EAST INDIAN RAILWAY 
BY MESSRS. DEW AN CHAND AND SONS. 

116. Lieut.-OolonelB. A. J. Giebley: 1. Did Dewan Chand & Sons in 
:March 1924. enter into a contract with the East Indian Railway CompanY,' 
for the supply of,I,051 paulins T Were they called upon to furnish the 

~  security according to contract' If so, with what result' 
Were the 300 paulins supplied by them, found to be far inferior to the 
sample and rejected' Were they afterwards accepted as a special 
(·ase owing to urgency at Re. 2 per yard instead of Re. 2-.9-0 at their 
request and the 'contraet for the balance cancelled' Was their name 
·removed from the list of contractors for this conduct , 

2. Did the same Dewan Chand &; Sons move the Agent of the East 
Indian Railway for the restoration of their name to the list of approved 
.eontractors ! 

3 (a). Did the Agent restore Dewan Chand's name on the list of 
approved cont'!'aetqrs, 1!ide his letter No. 44903 of 4th December 1925, 
addressed k) the Controller of Stores, East Indian Railway, in which the 
following notes were made ! 

" With -reference to the (Agent's) convel1lation with the Controller of 
. 'Store!!. I am directed to enclose copy of letter No. of date to 
-Dewan Chand &; Sons. Although t ~ t has agreed to this firDJ. being 
replaced on the list of the contractors, he considered that sJ)e<lial care il 
ealloo. for in scrutinising all supplies made by them to insure't.hat luch 
applieM are strictly in conformity with the samples and tenden." 

(b) What were the ·special circpmstances connected with the firm 
of contractors entitling them to this special consideration' Was it due 
to paucity of reliable contractors , 

(c) After their restoration did Dewan Chand &; Sons receift aa 
order for the supply of bees-wax in February 1926' Was the supply 
fonnd inferior '00 sample and I'ejected' w.. it afterwards replaced by 
them accordmg to sample' 

(d') Is Dewan Chand &; Sons' name still on the list of approved 
.contractors for the East Indian Railway' If so, why , 

(e) Do Government pJ'Opoae to make a sifting inquiry into thillJ 
.atter! 
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. DISMUilAL OF M •. D'CRuz, LA.TE OVFIOUTING STOBES SUPEBlwrENDENT AT 
HOWB&B, EAST INDIAN RAILWAY. 

117. Lieut.-Oolcmel B. A. I. Gidney: (tJ) Who was the railway 
· officer who was mainly responsible for these detections regarding Messrs. 
Dewan Chand and Sons ' lupplies, and who brought to the per-

· sonal notice of the Controller of Stores these actions of Messrs. Dewan 
Chand & Sons' Was it Mr. M. D'Cruz, the late officiating Store6 Super-
intendent, Howrah, who has since been dismissed from the service , 

(b) Did Mr. D'Cruz remove from his office certain members of his 
· staff whom he suspected of certain dillhonest practices which they resented' 

The Honourable Sir Oh&rlel Inn .. : I propose to reply to questions. 
· Nos. 114, 115, 116 and 117 together. I, understand that what ~  
Honourable Member wishes to know is why this firm of contractors was 
1'88tCYred to the approved list after its name had been removed from that 
list. and whether since its restoration to the approved list the firm has not 
again been detected in unsatisfactory supplies. The re.ason why the firm's 
name was removled from the approved list was that in 1924 the late Con-
troller of Stores, East Indian Railway considered that the firm had made 

· an attempt to palm off against a stores order a quantity of inferior imita-
· tion leather cloth. The removal of the firm's name from the appro\-ed list 
was communicated to the Controller of the Indian Stores Department, 

; and the firm appealed to that Department. The Controller of the Indian 
Stores Department sent the firm's representation down to. the Agent of 
the East Indian Railway and suggested that an enquiry should be made 

· whether the statements in the representation were correct or not. The 
Agent and the new Controller of the Stores Department made the enquiry-. 
They decided that they could not definitely disproye the assertion of the 

··finn that the imitation leather cloth in question had been sent by mistake 
to the Howrah General Stores, this assertion haying been supported by 

· certain documents. In the absence of the late Controller of Stores. it was 
not possible for the Agent definitely to decide whether the firm had made 
an attempt to defraud the Railway, and in the circumstances he decided 
to restore the firm's name to the approved list with a caution. Since then,_ 
the ftrm has received some minor orders for miscellaneous materials such 
&8 string, glass, and hees-wu:. Certain of their supplies have been re-
jeeted &8 not up to sample, but in the end the order was &atisfaeiorUi 

.-.nplied with. I may mention for the Honourahle Member's information 
that similar rejections are constantly occurring in the case of a large 

· llumber of competitors of this firm. I understand from question No. 117 
. that the Honourable Member suggests that Messrs. Dewan Chand. ad 
· Sons were responsible for the discharge (\f Mr. D'Cruz, aince Mr. D'Cruz 
· had brought an inferior quality of their supply to notice. I can assure 
the Honourable Member that there is no foundation whatsoever for this 

'belief. • 

DI8J(I88AL 01' Ma. D'CRUZ, LATE OHIOIATiNG S'l'OBJl:S SUPlUWITENDENT AT 
• HOWBAB; EAST INDIAN RAILWAY. 

118. Lieut.-OoJonel S. A. I. GicIne,: (G) Will Cio"Yernment state 
what IID!;Wt'.n< submitted by Mr. D 'Cruz in his defenre were recorded , 
What wpre t ~ specific" pertinent documenta " referred to in the .Agent's 
letter of dilUDissal, dated 16th October 1924, 'and who were the oftlcials 
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zeferred to iIl" the above letter that were in a position to speak' What 
inquiry was held into the case and was Mr. D 'Cruz given an opportunity 
to be present at this inquiry to offer his defence and cross-examine the 
officials referred to above! Was Mr. Danby, Carriage and Wagon Super-
intendent at that time at Lillooah, questioned about -the matter of the 
alleged seriouli losses. and what was his written statement in this matter' 
Was the Controller of Stores questioned only after Mr. D'Cruz's dismissal 
and not before and what was his statement in the matter T On what charge 
or ('harges was lIr. D 'Cruz dismissed from the service , 

(b) Did Mr. D'Cruz appeal to. the Agent to be ift'orded a proper in-
quiry in acc.ordance with Rule XIV' Did the Agent refuse this 1 If 

• s.o, is it not 8 fact that Mr. D'Cruz was condemned unheard and without 
being given an inquiry or an/opportunity to f~  himself and deprived 
of his Provident Fund ~ and the whole of his gratuity amounting to 
B.s. 18,000, deprived of his character, refused a character certificate thus 
closing all the avenues of ~ t to him T 

(c) Will Ihf' Government be pleased to place on the table thc ('vidence 
of AIr. D Tlruz whose ease has been represented to the n,ailway Board III 
also that of the Controller of Stores' . 

(d) Is it a fact that Mr. D'Cruz appealed to the Railway Board in 
December !n which all these facts were presented an,l rjid the Railway 
Roarfl reply 1hat it was not prepared to. interfere witb the Hction taken 

1 by the Agent of the East Indian Railway in this ease , 

MEANING OF THE WORDS" DEPARTMENTAL INQUIRY". 

119. Lieut.-Colonel B. A. J. Clid.Dey: (a) Will the Honourable Mem-
ber in charge please state what constitutes a properly recorded depart-
mental inquiry , 

(b) What does a departmental inquiry mean T 
( c) Is it the intention of the Government that such _ inquiries nre to 

- be conducted by officers who have already condemned an .. accused " to 
the higher authorities T 

- (d) Has the aeeused any right to demand a copy of the records of such 
an inquiry and the findings arrived at and is it in order to refuse him such 
a copy ~ 

(c) I!'; an inquiry which does not conform to the rule:; laid down in 
the- aboye order considend to be in c~ ~  with the wiRhp.R of the 
Goyernment ! 

DISMISSAL OF MR. D'CRte, LATE OFFICIATING STORES SUPERINTENDENT AT 
HOWBAH, EAST INDIAN RAILWAY. 

120.- Lieut.-Colonel B. A. J. Gidney: If Mr. D 'Cruz in his llPpeal to 
the ~  Board satisfactorily proved that (1) he was Mtillg under 
orders of 1:he Head of his DepartJIlent and .(2). that official record:il prove 
that there was .n exc·er;s of 902 ewts. of cotton waste and no loss, under 
what charge was Mr, D'Cruz together with three other Anglo-Inuian 
and two Ind:an subordinates dismissed from the serviCe 'f 

I 
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. DISKI8lAL 01' Ma. D'Cauz, LATa Oft'ICIATIlfG 8ToBB8 SUPBBINTBNDBIrr AT 
HOWBAH, EA8'1' IND;:AN RAILWAY. 

121. Lieut.-Oolonel B. A. J. Gidner: If Government consider 
Mr. D'Cruz guilty of any defalcation or theft, are they prepare<l to take 
Criminal proceedings against 1\11". D'Cruz on these charges T 

DISHISSAL OF lIB. D'CRuz, LATB OFFICIA.TIliG SToBJ:8 SUPEBIlITBNDJDI'I' AT 
HOWRAH, EAST INDIA.N lluLWAY. 

122. Lieu.-Oolonel B. A. J. Gidne,.: (a) Are Government aware of 
thc faet that Mr. D'Cruz's case was presented before the Secretary of 
State, also that a letter was submitted to His Excellency the Viceroy which 
eontained a copy of a letter written by the Controller of Stores in whit'h b.e 
makes a statement that the Agent of the East Indian Railway told him to 
keep' hjs mouth closed over l-Ir. D'Cruz's case, or words to this effect T If 80, 
what action was taken in the matter T 

(b) In the circumstances are Government prepared to order an inquiry 
into 1\11". D'Cruz's dismissal or to reinstate him in his appointment or to 
recommend him being giwn his bonus and gratuity T 

The Honourable Sir Obarl. Innes : I propose to answer questions 
Nos. 118 to 122 together. These questions refer to the dismissal of 
Mr. D'Cruz. The Honourable Member's attention is drawn to the letter 
No. 2828-E., dated the 20th October 1925, on the subject, from the 
Secretary, Railway Board, to his addreHS. In the circumstances stated 
therein, Government do not propose to take any further action eit.her by 
obtaining additional information, ordering any further inquiry, or 
revising in any way the orders already passed. 

GlUNT 011' RELIEF TO POSTAL AND TELEGIUPH EMPLOYEES FOR THEm SUF-
FERINGS DURING THE FIRST TWO C.J..LCt:TTA RIOTS. 

123. Lieut.-Oolone1 •. A. J. Gidn.,. : Will the GoverJUDent be pleued 
to state if they received a eopy of the resolutioDli passed at thp. joint meet-
ing of the Calcutta postal and telegraph employees held on t ~ 3rd June 
1926 pl'aying for specific relief for sutferings during the fint two Calcutta 
riot,; ! . 

The Honourable Sir Bhupendra Bath 1Iitra: The answer is in the 
affirmative. 

" GlUNT 011' COJlPaN8.&T10N TO POSTAL AND TELEGRAPH Oll'l'ICIALS I'OB Pacu-
NIARY LoSSEr DURING THE RacaNT CoKXUNAL RIOTS IN CALCUTTA.. 

124:. Lieut.-Oolonel B. A. J. Gidlll,. : (a) Is i.t a fact that during the 
communal riots in Calcutta in April and May last postal and tl'legraph 
ofBeials attended office under most difficult conditions at great personal 
risk' 

• (b) II! it a fact that during the riota th\priees of necessaries rOl!lf' \'ery 
eonsiderably t 

( c.) Is it a faetthat there was great disloeatiqn of transport service 
during the riots, thereby confiiderably increui ... ·.the C08t of conveyances! 
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. .. (4) Are GovelllJll8Dt aWU.e that the Presidency ~  of 
Calcutta ill.'."Ued an appreeiative letter to the Postal and Railway Mail 
Service officials for their heroic devotion to duty under most trying 
eircumstances , 

(e) Do Government propose to consider the question of compensatinc 
the postal and telegraph employees for the pecuniary loss they su1fered 
on account of rise of prices and cost of conveyance , 

'!'he Honourable Sir Bhupendra .ath llitn: (a) Ycs. 
t b) and (c). Government have no information. 
(d) Yes. 
(e) The Government of India do not think it necessary to do 8Q.. 

GRANT OF COMPENSATION TO THE WIDOWS OF ROLLA SINGH, .A. MOTOR V AB 
DRIVER AND SHAIKH M.-\HMDA, A TELEGRAPH PEON, KILLED DURING THB 
RECENT COMlIVNAL RIOTS IN CALCUTTA. 

125. Lieut.-Colonel B. A. J. Gidney: Will the Goyernment be pleased 
to state if they are considering : 

(a) th question of compensating the widow 0)£ Rolla Singh, the 
motor van driver who was killed by the rioters while in the 
uecution of duty during the recent Calcutta riots , 

(h) the question of providing for the widow of Sheikh lIahmda, 
telegraph peon who was killed during the same riots , 

'!'he lIonovabJe Sir Bhupendra Bath IIitra: (a) Yes. 
(b) The widow has been granted a gratl,lity of Rs. 42. This amount 

was the maximum admissible under the rules. 
Full particulars of the crime are not yet available. The question of 

grant of a further sum of money from the newly fonned Compassionate 
Fund for the Department will be considered, if necessary, when further 
details are known. 

REDUCTIONS OF 8TA.PT ON THE GREAT INDIAN PENINSULA RAILWAY. 

126. Lieut.-Colonel B. A. I. 0idDey: (a) Will the Government be 
pleased to state : 

whether the economies amounting to about one crore of rupetB 
effected on the Great Indian Peninsula Railway nnring the 
year 1923-24 referred to in the Report of the Public AceolUlUl' 
Committee presented to the Assembly on the 15th Septemher 
1925. and further economics and reductions effected since that 
period have resulted : 

(1) 

t2) 

(3) 

in lUlderstaffing the cadre of drivers, firemen, guards, brakes-
men, carriage and.-agon staif, and other members of the 
subordinate services ; . 

in the men on duty being overworkp.d and having to remaiD 
on duty for longer than e:ght hours; and 

in an inerease of aeeidemts, major and minOr, withretRllting 
. p1lDilhme1}ta, fine. and dilmiuala , 



(b.) Will Government be pleued to state the t.otai amuunt of eniDp . 
dfeeted in eoaaeqUeDee of the eecmomiea and ~ t  
carried out sinee 1922-23 to 3lat December 1925 f 

(e) Will Government be pleased to state the total number of Loco" 
Traffic and Ca.rriage men whose llerviees have been dispensed 
with since 1923-24 to 31st December 1925, in coDSequence or 
the economies and reductions referred to in (-a) f 

ttl) Will Government be pleased to state the total !lumbcr Offouperior' 
toubordinates, gazetted and covenanted oftiee1'8 whose. hervices 
,ha,'e been dispensed with as a result of the economies and 
rE'ductions referred to in (a}f 

.. The Honourable Sir Cbu'1II 1DJI88: (a) The reply is in the nega-
tive, . 

.(b). (e) and (d). The economies effected on railways, and thc redue-· 
tions made in the numbers of employees, sinee 1922-23 are given in 
certain detail in the Explanatory Memoranda on the Budget Estimates-
and in annual Reports by the Railway Board on Indian Railways ; and 
Government do 1;1ot propose to call on railway administrations to supply 
any furftIer information. 

REvERSION OF SUBORDINATES APPOINTED TO OFFICIATING VACANCIES IN nm: 
SUPERIOR CADRES ON THE GREAT INDLL.... PENINSULA. AND EAsT 
INDIAN RAILWAYS. 

127. Lie1It.-OoloDe1 B. A. J. Gidney: Will the Government be pleased 
to state : 

(a) separately for the Great Indian Peninsula and East Indian 
Rail,,'ays, the total number of superior subordinates on the 
State Railways in India, who have heeD o16eiating. in the 
superior or ga.r.ette4 cadre during the l88t five years, wllo have' 
been reverted to their original subordinate appoiatmeDt to-
make ~ for new recruits from England f 

~~ whether tbese oftieiating ineumbents were eoDlidered incom-
petent to be placed on the permanent seale and whether they 
performed the duties attached to their 1"4!!8peetive superior 
appointments satisfactorily during the long pel'iod!J they Wf:l'e" 
Fhown as offieiating , ' 

(l') whE'thE'r these ff c t ~ appoiutmE'nts 'Were shown as perma-
nellt "acanciE's aitd whether the recruits from England were-
intended to fill these POl;lts ? 

(d) whether th, reversion of thE'SE' senior and tried officials to their 
l'ubordinate appointmenb> iscau,sing ~  c~ t t gen-
erally among the staff; if so, "'hat steps Government intend 
tllking to put an end to such reversions , 

(e) whether any and how many Indians have been appointed to these 
appointments by the Rail\\:ay Board, and how many Anglo-
Indians. who WE're officiating in such appointments, have beclt 
replaced by Indians f 

. ........ bIe .. CllarJel '- : (o), {6}, (e) and (6). Pending 
recruitaent of officers, vacancies in the JU8tted raab are temporarily 
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filled by promoting subordinates to officiate. There is thWt no question 
oi"reverting officiating· ofBcers to make room for recruits. 

(d) Government are not aware of suoh discontent. 

NEW SCHEKE FOR WORKING GooDS TRAINS ON THE GHATS ON THE GREAT 
INDIAN PENINSULA RAILWAY. 

128. Lieut.-Colonel B. A. I. Gidney: (a) Will the Government be 
pleased to state whether they have received the following telegram des-

_ patched by the General Secretary, Amalgamated Society of Railway 
Servants, India and Burma, Ltd., dated the 28th January 1926, addressed 
to the Honourable Sir Charles Innes and the Railway Board T 

" It 11'88 reeently represented to me tlaat the new scheme for working the ~ 
trains on the Ghats was unsafe and that the men could not hold them8elves respon8ible. 
Test triall for long runs of good8 train are being held. Thi8 entaill a run from 
Bhuaawal to Igatpuri, a distance of 191 miles. One driver and two crews are allowed. 
Duty 18 houl'B up trip. Next run Bhuaawal to Nagpur 244 miles. One driver snd 
one crew allowed. Drivel'B solely responsible and 8tand every ri8k of prosecution. Men 
respectfully point out that they eannot conscientiously discharge their duties under 
these trying cireumstanees. Respectfully pray investigation into the risky working whieh 
may endanger life and eause heavy 1088 in the long run." • If SO, what action has been taken on the above T 

(b) Do Government propose to issue instructions to the Agent, Great 
Indian Peninsula Railway, to arrange to give the drivers, firemen, and 
guards sufficient time to rest after they have been continually on duty 
for over eight hours T 

(c) Will Government be pleased to furnish a statement of major 
and minor accidents on the Great Indian Peninsula Railway during the 
last two years ending 31st December 1925, and state whether any of these 
are due to understaffing of the services , 

Mr . .A. A. L. Panona : (a) Yes. It was ascertained from the Agent 
of the Great Indian Peninsula Rialway, to whose notice the matter was 
brought, that there were many inaccuracies in the statements made in 
the telegram, and his report made it clear that no ACtion was needed. 

(b) No. The Agent, Great Indian Peninsula Railway, is already 
fully aware of the necessity of rest for the staff. 

(c) I would refer the Honourable Member to Appendix D (ii) in 
Volume II of the Reports by the Railway Board on Indian Railways for 
1923-24 and 1924-25, which gives all the information in the possession 
of Govemment. The answer to the latter portion of the ql}estion is in 
the negative. 

NUJlBER 01' RAILWAY ExPLoYEES INJUBED OR KILLED IN THE EXECUTION 
01' TBEIB DuTY IN EACH 01' THE PAS1 FIVT YEARS. 

1~ . Lieut.-CoIoDel B. A.. I. Gjdney: (a) Will the Government be 
ple&SE;d to state how many emloyees in the service of the Indian RailwaY' 
have been injured or killed in the execution of their duty in each of the paRt 
five years , 

(b) What was the total amounf paid each year as eompensation to such 
employees T 

(c) Have any of the employee;; so injured been diHmissed on aecount 
of such injuries T If 110. what is their number aJtd the amount, of 80m· 
peDHation paid to them , 



Mr. A. A. L. ParIOJIII: (4) The information 1rhieh the Hono1ll'able 
Kember asks for will be found in Appendix D (i) of Volume II of the 
Report by the Railway Board on Indian Railways for the year 1924-25, 
copies of which will be found in the Library. 

(b) and (e). Government have no information. 

GRANT OF COHPENSATORY ALLOWANCE TO SENIOR AssIsTANT SUBGBoN8 OP 
- THE I. M. D. BOLDING CO)(IUBSIONED RANK. 

130. Lieut.-OoloneIB. A. I. Gidney: Will the Government 'be pleuei 
to state if the I. M. D. is an integral and inseparable part of the British 
Army in India, and whether the rules and regulations goVerniDg its ad-
ministration ue similar to those in force for deputmental oIleen and 
warrant ofticers of the India Unattached List f -, -

.(b) Will the Government of India state if the pay and aUowaneM fJI. 
Ule I. M. D. are debitable to Army estimates, and are non-votable' 

_ (e) If the reply is in the aftirmative will the Government of India &tate 
why the I. M. D. is the only Department which has beP'D denied &nd ex-
cluded from receiving compensatory allowanee as outlined in .Army De-
partment letter No. A.-14671-6 (A.G.-10), dated 4th January 1926, and 
which was sanetioDl'd with t ' '~ ' l'ffect from 1st .Jnly 1925. a eom-
pensatory allowance to all military officl'rs including office1'8 of the Quarter-
master Class and departmental office1'8 of the India Unattached List , 
1Ir. B. Burdon: (4) The I.M.D. is an integral part of the Army in 

India and the regulations governing it are similar to those in force for 
depllrtml'ntal officers and warrant officers of the India t!natiached List, 
modified to meet certain inherent differences in the conditions of 8l'rnCe 
of the two classes. 

(b) Yes. 
(c) Senior assistan.t surgeons of the I.lLD .. holding commiHSioned: 

rank, are not excluded from receiving tbl' compeusatory allowance sanc-
tioned in the Army Department letter quoted by thl' Hononrablt" lIember. 
They are entitled to this allowancl' and ordt"rs making' thi;;: c t~  \\'"l're 
iSlJut"d in Fl'bruary 1926 by tht" Director, Medical 8l'rviees in l:ndia. If 
thl' Honourable Member will bring to my notice any case in which the 
allowance has bel'n denied, I shall be pleased to im'l'stigatl' thl' matte]:. 

DENIAL TO OFFICERS AND WARRANT OUICEM OF THE I. M. D. 01' DAILY 
ALLOWANCES FOR OUTSTATION DUTY. 

~ 

131. Lieut.-Oolonel B. A. J. Gidney: Is it a fact that a daily allowance, 
ealeulated on rank, etc., is given to all cl8MeS of office1'8 and ~ ia 
the Army when detached fer outstation or temporary rtllty whl'reby fOnra 
expense;; are incurrt'd, and th:1t t ~ t ''' ''~' is li"!ually ~'  tip to a 
mAximum of ten days, 01:" even up to thirty days with the sanction of the 
G. O. C. of the Command concerned 1 ' ~ _\rmy InRtruction 573 of 1924) , 
If so, are Government awal"l' that this allowance is dl'nied to oftleers and 
warrant officers of the I. M. D.! If so, why! 

111'. B. Burdon: The answer to the first part. of the qUl'stion is in the 
at!irmative, except that daily allowance under Army Instructifln 
(India) No. 573.of 1924 is not admiSllible on certain occasions, e.g., when _ 
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.. iDdi'ridual iapn.ilt or doiag duty t ~ UDit O! "itAa poriiOJ1 tb'i!-
0£, either Oil detachment, at manoeuvres or on the line of JIIafth, or __ 
he is eligible for and provided with free rations and aeeommodation It 
an outstation. As regards the secoild part, no distinction exists between 
officers and warrant officers of the I.M.D., and those of other services in 
this reSpect except that assistant surgeons with warrant rank are granted 
field (and not daily) allowance at the rate of Rs. 30 per menaem when 
accompanying a part of troops exceeding ten in number. The question 
of the grant of daily allowance to warrant officers of the I.M.D., in lieu 
ot this field allowances is at present under consideration. 

DuTY RooMS roB AssISTANT SURGEONS IN BBITISR STATION HOSPITALS. 

132. Lieut.-CJoloDel B. A. J. Gidney: (CJ) Are Government aWaM of 
the fact, that, although representations have been made to the ~ 

authorities the condition of certain duty rooms allotted for the use of 
~t t t surgeons in British station hospitals }eave very much to be 

desired so far as comfort and furniture are concerned T (b) Are Govern-
ment aware of the fact that the duty room attached to the Jullundux: 
British station hospital is d,lvoid of even a carpet or matting, a ~~  

hed and bas· no furniture besides a chair or two, withoat even a wasblng· 
room! (d) Do Government propose to issue orders to have comfortable 
duty rooms attached to each British station hospital , 

1Ir ••. B1Inlcm: The answer to the first part of the question is in 
the negative. As regards the second part, from enquiries made, I am 
informed that the assistant surgeons' duty room in the British station 
hospital, Jullundur, is adequately furnished. 

The answer to the thii'd part of the question ill in the negative. Bri-
tish station hospitals are now furnished on a scale which should admit 
of the rooms being made comfortable. 

8ELECTION 01' AssISTANT SURGEONS POR SUB-CBAaaE OF BRmSR STATION 

HOSPITALS. 

133. Lieut.-Oolonel B. A. J. Gidney: Are Government aware that 
in the holdiJlg of sub-charge of various hespitaIs by I. M. D. men other 
things being equal-junior men are. at timl's. I!iven these appointmeIl'ts ill 
preference to !tenior men fully qualified to hold them T If RO, why, 1 

Mr. B. Burdon: Assistant ~  are selected for Hub-charge of 
British station hospitals by the Deputy Director of Medical Sen-ices of 
the Command from among thE' allsiHtant surg-eons ayailahle in the 
Command. ~  the allotment of sueh appointmentR goes by 
seniority but other considerations must of necl'ssity be taken into account 
and it may happen, therefore, that an assiRtant surgeon in .c ~ 
of an important hospital is junior in grade to other assir;tant surgeons 
in the same Comm::nd. 

Government are, however, not aware of nnv particular inHtance 
of this kind. • 

PAUCITY OF MILITARY ASSISTANT SURGEONS POR CML EMPLOYMENT. 

134. Lieut.-Oolonell1. A. J. Gidney: (If) Is it a fact tltat the recent 
re!renehment all a result of the reenmmendations of the c ~ Com. 
Dllttee of about 100 men of the I. M. D. haa: reSulted in luch a paucity that 



" '.: 
~ ~~  Medical Servicel ill badia ia. to-day ~  to, ~  .my 
JDilitary L.ll. ~ men·to the Direcwl' GeDeral, Indian Medical ~ 
f~ eiTil medical and other employment t 

(b) If this is 50, do the Qovernment of lDdia plOpoIIe favomably to 
nooDBider the t ~t of BODle of these retrenched L lL D. members 
,..d' 10 bring the cadre to luch a strength as to enable BOIDe of ita memben 
to be releaaed for civil empolyJqent f 

1Ir. B. Burdon: (a) No, Sir. Though there is a BlDll shonage 
in the establishment of the Assistant Surgeons' Branch of tke Indian 
Medical Department, this is not entirely due t.o the 1924 retrenchment 
and it has not in any way i,nterfered with the transfer of military assistant 
surgeons to civil employmen!. Sin('e the completion of the retrench-
ment in April 1925, the Director General, Indian 'Mt'dical Service, has 
requitlitiODed the services of 15 allhistant 8Urgeons and only one-required 
for. a temporary leave vacancy-has been reCused, on the grotmd that 
he was filling a very important military appointment. 

(b) In view of tbe reply I ha-te just given, this question does not 
arise. I may Inention,' however, . that the question of l'e-employing • 
certain number of retrenched autant surgeons in the Indian ~ c  
Department is at present unden- ·consideration. 

DatCIBNCY Df THE KUJIBIIB 01' MILITABY lbDlCAL PoPn.s DBBJlfG TO 
I. II. D. 

135. Lieut.-Colonel B. A. I. Gidney : Is it a fact that about only nine 
paued military medical pupils are available this year, from the various 

~ CoJJegef; for admission into the I. M. D. and that thiN ve:ry small 
.umber will still further reduce the cadre of this Departm.eat 
and seriously prejudice (a) the granting of furlough, privilege, ad 
Itudy .leave to the men (b) deprive them, especially those with British quali-
fieatioDB, flOm being seconded to civil employment and (,,) in time create 
a bl(jck in the senior grades as exists to-day f 

1Ir. II. Burdon: The answer to the first part of the Bono1lrable 
Kember's question is that only five pupils are expected to qualify for 
admission into the I.M.D., this year. As regards the second part, any 
deficiency in the numbers of military medjcal pupils entering the serYlce 
DlllRt natural1y produce a shortage in the total establishment of assistaDt 
surgeons, but it is not anticipated that this will have any definitely pre-
judicial etIect either on the grant of leave or transfers to civil employ-
ment. It is impossible to forecast the result in years to come of a 
shortage in any particular year, nor is there any practical t~  
in attempting to do so. I am not aware that there is any" block '! in 
the Benior grades to·day. . 

DUB'l'JI OF APPLICANTS FOR ADKISSION INTO THE MEDICAL COLLEGES AS 
MILITARY MEDICAL PuPILS. 

1M. Ltftt.·Oolcmel J[. A. I. CHdBey: (4) II it a fact that there is a 
.-rioUK dearth of applicants for admission into the various Medical Col-
leges in India as military medical pupils , 
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. (b) Are Govetnment aware of the fact that this dearth :~ due to the 
enrrent'beJief in';the community aDd the various European SchoolS t t ~ 
ultiinllte intention of the Army Department is to abolish the I. M. D. as a 
~  a,ndreplace it by R. A._ M .. C. (Ranks)' 

(c) If this is not correct. do Goyernment propose to declare its· futul'e 
~  tt"lwards the I. M. D. and assure them as also intending eandidate&; 

of the stability of the service ! 
1&. B. Bardon: (a) Yes. 
(b) No, Sir. The dearth of candidates is believed to be due mainly 

to the fact that the preliminary standard of education has been raised 
&8 a result of the introduction of the five-years course. 

(c) The question of the future of the I.M.D. is at present under 
the consideration of Government. I.&m unable to make any further 
statement on the subject. 

EKPLoYJIENT OF MmoBBS OF TliI: I. M. D. IN POSSESSION OF BBITISK ; 
MEDICAL QuALIFICATIONS IN SUPBBIOB ArPOIlt1TDlrT8. 

137. LieId.-Oolonel B. A. I. Gidney: (a) Will Government pleue 
state how many members of the I. M. D. to-day are in poaaeuionof Britiah 
medical qualifieations , 

(b) Will Government please state what they intend doing with those 
members of the I. M. D. who possess British medical qualifications and 
who are to-day in military employment holding subordinate positions' 
Do Government intend to utilize their ;;;enicb (; ~ hy enlifttmeilt of suitable 
candidates in the I. M.S., taking into favourable consideration when the 
applicant is slightly over age, his previous war services (ti) emploYffient 
88 District Medical Officers in the nriou!l State Railways (iu) in civil 
medical employment as it obtains to-day. and on an equality with civil 
assistant surgeons (iv) employment in Provincial Civil Medical Services 
as reenmmended by the Lee Commission (v) to use these British medically 
qualified I. ll. D. men as medical officers in British station hospitals T 

1&. B. Burdon: (a) 43 members of the I.M.D. are in possession 01 
British medical qualifications. 

(b) The whole qnestion of the future of the I.M.D. is at present 
under consideration as a result of the representations put forward by the 
Anglo-Indian Deputations of 1925. The decisions arrived at will be 
announced in due course. I cannot give any further information for 
the present. 

HOLDING OF SUlULTANEOUS EXAMINATIONS FOR THE bIDIAN lbDICAL 
SERVICE IN ENGLAND AND INDIA. 

138. Lieut.-Colonel B. A. J. Gidney: Will Government state whether 
it is their intention to hole) simt:h:.nioi)us examin:;tions for the I. M. S. in 
Englancl and India ! 

Mr. B. Bmon : I invite the attention of tile Honourable ~  to 
the reply given on the 20th August to starred question N'o. 155 and tQ 
the discussion which took place on the Resolution which was u:.oved 01\ 
the subject in this House on the 2nd September 1925. 



tiJl'ST.ulUD QUDTION8 AND AN8WEB8. 001 

Cw.asuICATlON 01' MlnIBEBS 01' TIlE DoMICILED CoJoroJnTy FOB TBB 
PUB1'08E8 01' RECRUITIIENT TO THE I. M. S. AND TIlE I. M. D. 

139. Lie1lt.-Oolo_1 B. A. I. 0idDeJ: In view ()f Earl Winterton '. 
statement made in the House of Commons that, for the purpose of internal 
aecuriiy Anglo-IndiUl8 are claasified 88 European British subjects, will 
Government be pleased to state under what status members of the domiciled 
community are recruited into the I. M. S. and I. M. D. f If as Elll'O-
pean British subjects are Government aware of the fact that for the 
I. ll. S. they are to-day refused acceptance in England by the Selection 
Committee there and have been ordered to return to India for selection 
by the Government of India Committee and for the I. M. D. are denied 
certain allowances which are given to other departmental officers and 
warrant officers, e.g., marriage allowance, educational facilities for their 
c ~  etc. T 

111'. •. BlIrdOD: The ans-,ver to the first part of the Honourable 
Member's question is that ~  the pw-poses I){ rpcruitment to thl' sl'nicf"s 
mt'ntioned. the domiciled community are treated as Jiritillh Indian sub-
jects. 

The second part does not arile. 

NECESSITY 01' A UNlVEBSITY DEGREE FOR ENTR.UlCE INTO TBB SUPDIGB 
SERVICES IN INDIA. 

140. Lieut.-Colonel B. A. I. Gidney: (a) Are Government aware that 
the po.<lSession of a degree is ~ necessary to entitle a candidate to sit for the 
qualifying examinatioDB to enter either the Home, Colonial or Indian Civil 
Service!!. and that n aegrl'(' is not Tlef!l'S-SIll'" for admission into most of the 
Public Sen'ices in Great Britain and its .~  If so, will Govern-
ment please state under what rule or authority a university degree is de-
mandPd before any candidate can appear for Similar eompetitive examina-
tions in India , 

(b) Do Government propose to con!llidl'r the advisability of withdraw-
ing such :1 qualificati<ln for entrance into the superior services in India, 
or fnr sitting for the eompetitivl' l'xaminatiom; T 

!'he Bonoarable SIr AleDDder _ .. dim aD : (a) Yes. The qualifiea-
tions for entrance to the public serviees in India are prescribed in some 
cases by the Secretary of State and in ~t c 1  the Government of India. 
A university Degree is not in all CAAes demanded. 

(b) No. 

MESSAGE FROM THE COUNCIL OF STATE. 
Iearekry of the .Aaembly: The following Message has ~  reeeived 

from the Secretary, Oouncil of State : 
II I am direeted to inform you that Ole ~  of State have at their meetiJtC 

held on Ole 28th Auguet 19M agreed without any ameDdment to the following Billa 
whieh were pa_d by the .Legillative A_embJy on the ::l3rd August 19!t1 : 

A Bill to amend the Uaurioul Loans Act, 1918, for eertaba Purp0ae8. 
A Bill further to &mad the Workmen 'a CompeDl&tioa Act, 1923 ; aDd 
A Bill further to amad the Negotiable Instrument. Act, 1881, and the Code of 

Civil Proet'dure, 1908, for certain purpoee .. " 



DEATH OF MR: A. V. V. AIT AR. 
Diwaa BRed. "1'. BaDpcbariar (Madras City : ~  

Urban) : Sir it is my painful duty to mention a sad event. I WISh to 
make a f ~ c  to the ne\vs received since we last met of the death of 
Mr. A. V. V. Aiyar who was a Member of the Assembly for ~'ft~  y:ears. 
Mr. Aiyar was a very modest and retiring person. He WI8 a t ~1  
official of the Finance Department who rose from the ranks. He dIed at 
8. very premature age, being only 48 when he died. He enltered Govern-
ment service as a junior clerk on a ~ . I believe, in those days of B.s. 26 
a month in the Accountant General's Office, Madras, and from that humble 
position he rose to a responsible position in the Finance Department by 
dint of his hiah merit which was recognized by all people under whom he 
served. His ~ t  were of a very high order. I did not know him, 
Sir, till I joined the Assembly in 1921 when Sir Malcolm Hailey, the then 
Finance Member, introduced him to the Standing Finanoe Committee 88 
the officer who prepared the Budget of the Government of India. His 
masterly survey of the situation struck me at onee, and w.e were all im-
pressed by the waY.he performed. the task of prep&l'ing the Budget of the 
Government of India. From that date he made himself freely accessible 
to us whenever difficult questions of finance came up and whenever we 
sought for information, which with his masterly knowledge he was able to 
explain to us in great detail. Sir, the loss to the Go\-ermnent is great. the 
loss to India is great by the premature death of this distinguished Indian. 
f!J(r,the last Currency and Exchange Commission was suddenly deprived 
by illness of the services of this distinguished officer last year. Sir. it was 
with very great regret and sorrow that we heard of the death of this man. 
Sir, I move that we extend our sympathy to the widow of the deceased and 
the other members of his family. Sir, he was comparatively a poor man 
but he rendered distinguished services to the country and to the Govern-
ment. Sir, I ask the House to associate itself with this expression of 
sorrow at his death. 

fte Honourable Sir Basil Blackett (Finance Member) : Sir, it is my 
melancholy privilege on behalf of the Government of India to assoeiate 
myself and the Government with this last sad tribute of respect to the 
memory of departild merit. Mr. Venkataraman Aiyar was one of the 
first officers of the Finance Department with whom I came in contact on 
my arrival in India. He was the cbief ~t otlicer .t~ t :year, . and 
naturally I was thrown into very close touch with him in· the pre-
paration of my ftrst Budget. With all that the Honourable Member 
who has moved this motion has said I desire to . associate . myself 
and the Government most fully. Sir, MT. Venkataraman Aiyar 
was a young man. He died on the eve of his 48th birthday, but 
he had done 28 years' service for- Government, at first in a subordinate 
capacity from which he had risen through sheer merit to one of the highest 
posts which are available to ofticers of the PinanceDepartme'llt. He was 
lBOOiated with the preparatien of no lellSdlall 1'2 Budpta in various 
capacities, the last 'three or four of them as ehi.ef budget oflicer and. it 
.... in that capacity that he was a Member·of this House for four ~cc  
budget Sessions. After that, it was with great pleasure that I found my-
self able to appoint him to act lUI Deputy Controller of the CurrenCy in 
Bombay and then to aet, while the ContMllel' of the Currency was away, 
I:S the Controller of the Currency in Caleutta. I!1 that duty-it wis a 

( lS02 ) 
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:~  diaieu1t duty to thrust UPOJl & ~ of !JO ~~t a ~ ~t '; . 
Mr. A. V. V. Aiyar-he won the respect and affection of all the busme88 
people'in Calcutta (Hear, hear), 6Ild he 1':~ that Ie-job to w"hich he 
·might be appointed was too difticult for hiul. His lJlodesty and retirin.g 
oharaeter made it difficult f_ those who were Bot brought into eiose t ~ 
1I'ith him to reeogni.ze what a really· great man Mr. Aiyar W88. His ~ 
is one which we in the Finance Department feel most extremely jW:it when 
we were looking forward to recovering his services after the sittings of 
~ Royal Commission in order that we. might benefit by his advice and 
·Wisdom in all the work that has to be. done in carrying through the Report 
of the Royal Commiation on Currency and Finance. I should like, Sir, 
if I may, to read a telegram which was sent from the Finanee Department 
to Mr. Aiyar's brother on the day of his death when we heard the neWl! of 
his sad death : 
, ," Finance Member and FinaDee Department geaerally have learnt with deepest 

regret of the death of Mr. A. V. V. AiyW;' .They grea,tI.j :.t~  loss !l\lStaipEii not 
aIy by the Department but aleo by India In tile death of a briUumt· oftIeer who baa 
rendered invaluable ael'l'iees to the country. Pleaae collvey to the bereaved famn,-_ 
the very sincere Bytnpathy of Sir Basil Blackett, Mr. Jukes and all offieeJ'll and ranD 
of the Department ". 

Sir, I desire to associate myself in particular and the Government of India 
in general with this tribute of respect. 

Sir Walter Willson (Associated Chambers of Commerce: Xominated 
Non-Official) : Sir, the non-official European community in this House 
desire to associate themselves with the remarks which have fallen from 
Diwan Bahadur Rangachariar and Sir Basil Blackett. Sir, I well re-
member, after my own election to this House the first appearance-what I 
then thought was tb;e first appearance-of Mr. Venkataraman Aiyar in 
this House, when he rose to defend certain attacks which had been made 
upon the Budget. The smile never left his face, the good humour was 
always there. In all committee work, to which Diwan Bahadur Ranga-
chariar referred, he was of exceptional assistance to non-officials who were 
seeking for infonnation-a quality they very highly valued in him, To 
those here looking forward to seeing Indians coming to the front in finance, 
he was one of the hopes of the side, and but for the regrettable illness which 
cut short his brilliant career, we should have seen him playa very fine and 
distinguished part on behalf of the country. Sir, I associate myself with 
all that has fallen from the Honourable Members. 

Dr. L. It. Hyder (Agra Division: Muhammadan Rural): Sir, I 
associate myself with the tribute of reapeot to the memory of this very 
capable ofBcer of the Finance Department. Sir, those who came into 
contact with the late Mr. Aiyar know that he was a man of great ability 
and of great possibilities for the future. Sir, on behalf of this section of 
the HOWle I associate myself heartily with this tribute of respect. 

Mr. PreIldeDt : I desire to associate myself with .n that has fallen 
from various Honourable Members regarding the ~  loss the country 
in general and this House in particular have suttered in the death of Mr. 
A. V. V. Aiyar who was such a brilliant officer, and it will be my duty to 
convey to the widow and the other members of the family of the deceased 
the deep sense of grief which this House feela. 



STATEllENTS LAID ON ,TBJ,!l TABLE. 
BBooBDS JIAIN'l'AINED BY THE POSTAL DEPABTMENT 01' MONEY OBDE118 DUBIN8 

TRANSIT. 

The Honourable Sir Bhupendn Bath Mitra (Member for Industries 
pd Labour) : Sir, I beg to lay on the table the informatioo in 8Upersession 
of the reply given on the 8th March, 1926, to question No. 1117 asked by 
Mr. Abdul Haye, regarding the records maintained by the Postal Depart-
ment of Money Orders during transit. 

(a) Money orders in transit are Bent in closed envelopes, the total number of mOMJ 
orders contained in eaeh envelope being noted on it. The elosed envelopes nre then 
despatched insidE' Registered bags. It is not easy for postal employees to intereept 
money ~  forms without risk of detection. 

(b) Dot'S not arise. 

TENDERS FOB STORES. 

'!'he Honourable Sir Bhupendra Nath Mitra (Member for Industries 
and Labour) : Sir, I beg to lay on the table a statement furnished by the 
High Commissioner for India showing all cases in which the lowest 
tenders have not been accepted by him in purchasing stores for the 
Government of India during the half year ending 30th June 1926. 

( 504 



.... 

HiP (!ommjajoner for IDdia, 

IDdia Store DeparimaDl 

A1Imact of .... in which TeDden, other thaD the lowest oompbiDc 
with the teclmjcal delCription of the IOOda damaJU1ed, were accepted 
on the pomuJs of superior quality, superior ~ of the 
Inn teDIl.mc, pater facility of iDBpection, quicka' deImrJ, etc. 

BALP-YBAB mmDa 8O'1'B ron, 1828. 



[31ST AUG. 192&. 

18ir Bhupendra Nath Mitra.] 
HIGH CoIOOSSIOlfBS 

INDIA. BTOSIl 

Absflract of cases in which Tenders, other than the lowest complying with 
~f superior quality, superior trustworthiness of the firm tendering, greater faci-

HALF-YEAR ENDING 
p ABT A.-(}a3etJ in which 1nwer foreign tenders, including British tenders for foreign 

Amount Stores ordered. Contract Number. Name of Contractor. of 
Contract. 

£ 8. d. 

Wheels &; Axles -. E.5946/9880/3-2-26 The Skoda Works 20,910 0 0 
(1,230 pairs). 

(Czecho-Slovak ). 

Taylor Bros. &; Co. Ltd. 18.500 0 0 
(1,000 pairs). 

39,410 0 0 

.. 

Chlorofomwm, B.P. E.6111/8477/12-2-26 United A\kali Co., Ltd. IJ40 3 4 

....... ~ .... ~.  ~ ...... . " -- . ~ .. ....... '~'  .' ~.' 

'l'ubee. Bl'UI &; E.6283/8065/23-2-26 Elliott's Metal Co., Ltd. 9011 4 Oopper • 

. ~ • .bIeI -.' E.6426/10239/4-3-26 Fried Krupp (587 pairs) 11,693 6 0 
(German). 

E.6427/10239/4-3.26 J. Baker & Co. (Rother- 4,400 0 0 
ham) 1920, Ltd. 
(200 pairs). 

(British). 

llS,ge3 IS 0 

I 



J'Oal2mu, 
.1>BPABTllBNT: 
·the techincal deeoription of· the ·coods demanded, were accepted on the punda 
'lity of inspection, quicker delivery, etc. 
MTB JUNE, 1926. .. 
·made good&, 1uwe been 3t!t aaide wlwUy or partially in JatJOUf' oj BnlUhlerllkr •• 

Lowest Tencler 
not 

accepted. 

£ 8. d. 

37,910 0 0 
(Czecho-Slovak). 

8JO 16 8 
(German). 

'Z9 0 3 
(Continent61). 

16,543 0 0 
(German). 

Reaeon for acceptance. 

A demand was received on the 14th J_uar,r 1926 for 2,t30 pa:n 
of wheels and axles for wagons which _1'8 being built in India. 
It was stated that deliveries of the wagons would commence in 
March, 1926. ' . 

Teoders were recleived on the 29th January. The lowest offer was 
at £17 per pair from the Skoda Works, but the best delivery 
they could underf.ake (200 pairs in 8 weeks and 200 pairs per 
week thereafterl would not meet the ~  of the Indenting 
Officer. The next lowest tender was less satisfactory in regard 
to delivery. 

The third lowest, from MeIlIIl'S. Taylor Bros. &: Co., offered to 
supply 200 pairs in four weeks, 300 more in five weeks and a 
farther quantity of 500 pail'll in 7 weeks from receipt of order, 
at £18-1 ().() per pair. 

1,000 pairs were ordered from Meant. Taylor BI'OL in GI'der to 
eIIII11re a steady supply of wheels approximately in time to meet 
the indent requirements and 1,230 were ordered from the Skoda 
Works. 

H the lower teDder had beaD aocepflld. the CQIt of iupecfiion in 
Germany would have exceeded the ~ in price betwe. 
the two quoatioll8. 

Tw.lowar teDden were reoaiftd ; ~ ... £'It.e-3.for tubee, ..... 
Liep aDd Cologne and the other at £79.1&-0 for tubee made-* 
Havre. The en. COlt of iIIIpection at any of theee pJMee 
would, however, have exceeded the dilerenoe bet __ \be 
foreip aDd EnP.ah prio-. The British ·8rm's worb are -* 
Binnirapam where th .. · .. a I'IIideU iMpeotor. 

787 pIIim of wheels lInel axlel were required arpatly for ..... 
being built and d.e for delivery in India ~ 1st April &ad 
30th June 1928. The four lowest tenderen, quoting £19-15-0. 
£19·18-0. ao·3-O" and ~ per ..... ~ . oould not 

. commence ahipmea' before the middle· of May. The fifth 
tender. that of Me.rs. Baker I; Co.. at C!I per ..... oBered 
100 pIIim a week beginning in four weeD. 200 pairs were 
aoecmIiDgIy Cll'dered from W. &nil. to. lhipmeat ~  the middle 
of April and the remaining 687 pain were 0IIdered from the 10"& 
'-derer M_n. Krupp. 

~



- [SlIT AUG. 1926. 

[Sir Bhupendra Nath Kitra.] 
PoUa' .... -

Amount 
8tmea ordered. Contraet Number. Name of Contractor. of 

Contract. 

, 

£ •• tl. 

BeariDg Platee .. E.6653/10705/U-3.26 Bolckow Vaughan I; Co., 2,380 9 7 
Ltd. (Delivery 4-6 

weeb). 

OopperTubs .. 1'.105/10865/124-26 Yorbhire Copper Works 1,540 0 0 
Ltd. 

F.I06/10865/12-4.26 Jolm Wilkes SoDa I; 1,540 0 0 
Mapplebeck, Ltd. 

3,080 0 0 
(Britiah) . 

. 
Bop Carriase F.lf6f9213/16-4.26 Cammell Laird " Co., 6,466 18 0 
~ Ltd. (Britiah). 

Ditto .. F. 176f928'/1 7+26 MetropoliYD <i.rriage M,_ 7 3 
Wagon "F'iDance Co., (BritUb). 

Ltd. 

~ .. 1'.333/10128/28+26 Midland Railway Car· 9,490 10 0 
ria@e I; Wagon Co., 
Ltd. 

IDIulaton .. F.822!Wff9-6·26 .. Bullerl Limited .. 376 0 0 

ZiIIe 8heetII .. JI'.I006/1OM/22.6.26 LoDdon ZiDc Mill. Ltd ... ~ 18 9 



.1: :. 

contd. 

Lowest Tender 
not 

aocepted. 

£ •. fl. 

1,INO 12 , 
(Delivery 10·12 

weeks). 
(Belgian). 

2,712 0 0 
(German). 

2,756 5 0 
(German). 

5,749 0 0 
(German). 

53,827 14 4 
(German). 

9,256 1 0 
(German). 

310 0 0 
(French). 

20 14 9 
(Belgium). 

Reason for acceptaDce. 

These bea.ring plates form part of an indent for raile and ........ 
to the value of £13,881 for relaying 16 miles of track. '!'be 
delivery offered for the raiJB and other fittiDp w .. from fiTfl to 
eight weeks. The long delivery olered by the lolnlllt tenderer 
for bea.ring plates ..... due to their having to procure DeW roIJII 
and this tender was therefore p.-l over in order to avoid.. 
eerioualy delaying the whole work. 

The tubes were indented for by telegram. The two lolnlllt nitabIe 
tendelll olered deliveries which, if adheted to, would haTfllanded 
the tubes in India in about 12 to 14 week&. 

The next lowest tendereN olered immediate delivery in England 
whioh, allowiag for inspection and lhipmeot, would _. 
arrival in India in 5 to 6 weeks. 

A tA)legram 11''' !lent to the indenting officer enquiring how long he 
could wait for t.he tubee and ltating that higher pricee were 
required for quick delivery. The indenting officer replied that 
his present stock wu sufficient for six weeks only. It wu thll8 
clear that immediate deliverY was _ntial and the ordeN were 
placed as shown. • 

The lowest tenderer had ~' two large ordeN under which 
deliveries were seriously overdue. The High Commilleioner 
therefore decided not to give this firm a further order until it 
had made substantial progress with the work in hand. The 
order was placed \\;th the next lowest tenderer. 

Ditto ditto. 

.. 
The accepted tender was considered to be the most advantageoll8 

taking into account the much higher uoet of inspection had the 
lower tender been accepted, and the luperior reliability of the 
firm with whom the order was placed. 

The stores were stated in the indent to be required in India u early 
u possible. 

The lowest tenderer quot«l a very long and inde6nite delivery 
(approx. 20 t<l 30 weeks', whereas Messrs. Buller Ltd. offered 4 
to 13 weeks. 

The 'order WI&8 accordingly placed with the latter firm on account of 
better delivery and having regard to the extra ~ t of iD8peo' 
tion abroad. 

The accepted tender was the most advantageoll8 taking into ac' 
count the extra coat of inspection that would have been en-
tailed if the order had been placed with the lowest tenderer. 



[311'1' Aw. 1-' 

[Sir lIlupendra Natb Mitra.] 

-2--- ". -_ ....• . 
Amount 

8toreB onlered. Ccmtnet N1IDlber. Name of CoDtractor. of 
Coiatract. 

£ •• d. 

lppbTabea .. F.I072/1542j28.8.26 Anglo Fnmch lUg. Co., 82 10 0 
Ltd. (German). 

F.I073/1542/28·6·26. Foley'! .. 30 12 6 

113 2 6 

, - , 



Loweat Tender 
not 

accepted. 

£ 8. d. 

110 0 0 
(German). 

Reuon for acceptance. 

The demand 11'&1 for 200,000 lymph tubes and the indent aaked that 
the tubes be shipped so &I to arrive in Burma not later than 
the 31st Auguat 1926, &I, if delay occurred, the supply of vaccine 
lymph might be eadangered. The lowest tenderer for suitable 
tubes offered delivery in thiti country in 4/6 weeks which would 
not meet requirements. It 11'&1 decided. therefore, to order 
150,000 tubes only from this firm and the remaining 50,000 
tubes from the next lowest tenderer, who offered delivery of 
20,000 from stock and the balance in 4 week&. The extra coat 
11'&1 only £3·2·6. 



[31sT A.v.. 1926. 

[Sir BJ!upendra ~ t  Mitra.] 
PUT B.-Caau in tD1icA tie diaoritMtdiotl 

Amount 
Stores ordered. Contract Number. Name of Contractor. of 

Contract. 

£ I. d. 

Waistcoats, Cardi· E.5588/8680/1'.1.28 Bent &; Watson, Ltd. .. 11,181 8 , 
. gap No. 33,330. 

0eDa. Inert .. Il 5990/9140/5.!.26 . General EJeotrio Co., Ltd. lOB 18 8 

BiDooularB .. E. 8206J962'/18-2.28 RoIIII Ltd. .. 511 0 0 
- - .-... 

Springs, I. R. .. E.8281/10179/23.2.26 G. Spencer Moulton &; Co., 8,181 16 3 
Ltd. 

Paint .. E. ~ ' .  Lewis Berger &; Sona, 105 10 9 
Ltd. 

Pins, Shackle .. E. 6323/8880/26-2-26. Rubery Owen &; Com- 27 17 2 
pany-

Steel RoUer Rocker E. 6457/9663/8-3-26. The Patent Shaft &; 978 0 0 
Bearings. Adetree Co., Ltd. 

Carbon paper -. E. 6501/9922/11.3-28 Ellama Duplicator Co., 4:IS 0 0 
Ltd. -



Loweet Tender 
not 

IICOepted. 

£ 8. d. 

10,933 16 3 

Nllll 

327 10 0 

7,994 14 0 

102 3 3 

25 0 6 

924 0 0 

42 15 0 

STATEMEm'8 LAID ~ THE TABLE. 613 

Reason for acoeptaDce. 

The waistcoats were stated in the indent to be reqaind ~  
after let April It26, &ad the JIl8eDOY WIllI apeciaIIy 'DIeDfioDed 
in the covering letter. 

The lowest tender ror waistcoats of aatisfactory quality offered 
only 2,000 by thf, lit April 1_ and completion in 32 weeb 
thereafter, • could not therefore be aooepted. 

The next lowest tender, which WIllI accepIied, promised, 12,000 
to 15,000 on lilt April and completion in 10 weeb. 

On the baaia of output the Geneial EIeotric Company's oelIa were 
the beat value for money. 

The Indenting Officer demanded Roes's binoouJa.ra. 
Competitive tenders were invited for Roea type and a tender WIllI 

receiftd for gIaMee of the same OOD8tructioDal type and quality 
88 Roes's at £327-10.0. Meaam. Roea quoted £511. 

The quotations W8Ie telegraphed to the indenting officer who 
confirmed his preference for M-. Boa's make on the groUDda 
that they are f ~  better able to atand Indian climatic con-
ditions. 

The iIldentor, in telegraphing for the .priDp, stated that they 
were reqairedimmediat.ely. 

The lowest t.eIIderer required 15 weeb for delivery, wbereu the 
next (M-. Spencer Moulton) promised to deliver in 10 weeD, 
OOIDIIleDCling in 10 cia,.. 

The inden" moreover, asked for springs similar to t ~ supplied 
and .. a previoaa contract which WIllI carried out by M-. 
Spencer Moulton; and that firm baa bad greater experience 
in the manufacture of th_ articles. • 

Meara. Berger'. works are in London, wbereu the lowest tenderer'. 
works are on the Tyne, wltere the extn coat of iDapection 
would be more than the' difterenoe between the two tenders. 

The firm who tendered Io-.t had given trouble with a ~ 
order, which. although plloed several months before, had DOt 
been completed. Their tender waa therefore passed over on 
the ground of unreliability, and the order placed with the 
next lowest. ' 

The bearingIa were required in India by the end of April 1926. 
The lowest teader of&.red dfllivery in 8 to 14 weeks and W88 
therefore unsuitable. The order was placed with the next 
lowest finn who, undertook to deliver in 5 to 6 weeks, the 
quiokest delivery offered by any of the tenderers. 

Messrs. EDam'. paper waa, after examination of the aampll!ll sub-
mitted by the tGderers. considered to be the bI!IIt ' .... ne for 
the money. 

• 
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• [Sir Bhupendra Nath Mitra.] 

• 'PdTB.-

'.Amount 
Btorea ordered. Contract Nwober. Name C'Jf Contractor. of 

Contract. 

£ 8. d. 

omv...FIu .. F. 10/lO3f:O/l."26 •• 'Baxter Bros. &; Co., Ltd. - 13,636 0 2 

F. 163/10840/15-4-26. Riobarda Limited .. 13,289 11 7 

, 
26.925 11 9 

Coni, Cottonkliaki F.309/11015/27+26- A. StJDekweD &; Co. .. 7,226 2 8 
(for ~ yds.) 

F.310/11015/27+26. E.- 8piilDeD- &: €a. .. 6,252 10 0 
(for 61,000 ycis.) 

i 

13,478 12 8 

. 
Drawers. Cotton .. F. 370/149/30+26 •• Gat. Braund Limited 3,792 10 0 

(.Dely. 5/17 weeks) • . 
F. 371/149/30+26 .. Nottingh&m Manufaetur· 1,907 16 3 

iDg Co., Ltd. 
(Dely. (4/13 weeks) .. 5,700 6 3 

• 
, lIoequito Netting. F. 395/11028/3.5.26 •• Miller BI'OII. Limited 10,803 0 0 

(Dely.May to July) 
for 300,300 yards. _ 

F.315/11028/27·"26 Vogtlandiach.eTullfabrik 2,070 6 3 
A. G. (1·5 m6ntha) 
for 50,000 yards. 

F.316111028/27.4.26. Black Bros. Limited (2. 12,825 6 3 
12 weeks) for 300,$00 

F. 396/11028/3+26 •. 
--ywda. 

By. Mallet &: SOns (3·12 7,503 17 1 
weeks) for 171),700 
yards. 

33,202 9 7 

)/ .. 



-«MId. 

Lowed Tender -- ... ·_-DOt .... -- • 
.. ~ 

£ .. .. tl.. 

.UIIJ'J 8 9 

18,310 I 0 

1,888 11 0 

29,721 6 9 

Reuon for aooeptance. 

The demand specified that the canV88 W88 ~ be in IIOOOrdaoce with 
a new speciticatipn which had been prepared in IDdia. When 

• .-.1Iel'8,received .~t . JDade ~: .. ~ 
ing ,Oftioer on a technical matter ~ to the speciiicaQon 
In reply he ~  that haJf. the qEJ;'titiai of certain items 
~  .. be . ~ from . .Butar Bros. the ~ .) 
and half fro,!. Rfchards Ltd. The Ja s was the next 10lNIIt 
quotation. The ~ t  coat involved W88 f1,(N8.3-O. 

The demand W88 for 133,400 yards of khaki ootton cord, and the 
indent stated that shipments were to oQmmebce in April and 
to be completed: by July 1926. ' 

The lowest tenderer1 M-.... .A. Stockwell &. Co., oftered delivery 
commencing abojlt JUDe 8th and finishing about 4th January 
1927. Thia deli1/ery W88 slow. In view of the amaU difterence 
in price-1Iet\In!eIr JIII!IIl'I:-':&, .~ tt .t : ~ t 

. lowest tenderer, M-.... E. Spinner & Co., who oftered to 
commenoe delivery about May 18th, it W88 decided to divide 
the order between theee two firms. The extra coat involved 
W88 about £168. 

The cotton drawers were demanded by teIegram in advance of 
the printed indent and were urgently required in India. 

The lowest tenderer-M.-ra. Geo. Braund Ltd.-required 6 weeka 
to commenoe and 17 weeb to complete delivery. This delivery 
11'88 long. Moreover the firm had recently changed hands. 

Therefore, in order not to be entirely dependent on them, and 
with a view to obtaining earlier completion of delivery, it was 
coDilidered advisable to order only two-thirds of the total 
quantity from this firm and to obtain the remaining one-third 
from the next lowest tenderer, the enr., coat being only £12. 

The demand W88 for 826,300 yards of mosquito netting and the' 
indent stated that shipment!! were to be completed by the 
end of May at the latest. _u the indent was only received 
on the 20th March 192&, the time allowed by the ~ 
officer for delivery W88 much too short.. " 

The lowest tenderer oftered to deliver 300,000 yards in the period 
May to July. 

It W88 olearly impossible to ~  them a larger quantity if comple-
tion in a reasonable time W88 expected. Moreover, the firm 
(Me&8J'II. Miller Bros.) had not previously held an order direct 
from this Department. Therefore, the remainder W88 ~  
between three other firms who were the next lowest auitable 

, tenderere. By this division delivery within a reasonable time 
was made poesible. 

The extra coat involved W88 about £3,477. 



516 LEGISLATIVE ASSEJIBLY. [SlST AUG. 1926.' 

~  Nath Mitra.] 
PABTB.-

A:mount 
Stonlll ordered. Contract Number. Name of Contractor. of 

Contract. 

£ B. d. 

ADaFeDing .. F. M4/249/27-5-26 .. W. Gilpin Senr. & Co. 80 1 0 
(ToolB) Ltd. 

Leather Cloth .. F. Ilm/5986/22-6-26. ReXine Ltd. .. .. 2M 2 7 



-contd. 

Lowest Tender 
not 

acoepted. 

£ 6. 4. 

STATEDlfTS LAID ON TBB TABLE. 617 

Reason for acceptance. 

70 15' ~ on account of the superior quality of the goods c6nd,. 
which. repreeented more than the difference in price. 

m '0 Samples submitted by the firms tendering, with prices, were for-
warded to the indenting officer who selected the sa.mple sub-
mittAld by Heme Ltd. This firm's tender was aocordiDg1y 
aooepted •. 



[31ST AUG. 1926. 

[Sir Bhupendra Nath Mitra.] 
.~ . _mim;.....,..,v 

AmOunt 
Stores ordered. Contract Number. \ Name of Contractor. or-

~ t t. 

... £ •• d. 
Carbon DeoolOiiBiDg . 1 ~1.  Itaner & Phinipis ... 195 0  0 

(Diitch) 

~. .. E:5713/S.88051 Ste. Ame. de. ~  2,083 -0 2 
21·1·26. et Boulormeries «Iu (Belgian) 

Ruau, No. 625,000. 
E. 671418. 88051 A. de Barsy, No. 1,000,000 3,(43 18 2 
11.1'·96. . , (Belgian) 

5,526 18 4 

Wheels & Axles .. E. 5716/9364/2(.1.26 Deuteche Luxemburgische 7,400 0  0 , 
BergwerkB.und Hutton, (German) 
A. G. 400 pairs. 

E.5717/9364/21.1.26 Bochumer Verein, 1,200 22,650 0 0 
pairs. (German) 

30,050 0  0 

Wheels & Axles .. E.6241/7833/20.2.26 The Skoda Works, 192 3,696 0  0 
pain. (Czeoho.Slovak ) 

E. 6242/7833/20.2·26 Fried Krupp, A. G. 220 4,345 0  0 
pairs. (German) 

8,On 0 0 

Cyllildera for Loco- F. 910/458/16.6-26 .• Hohenzollem A. G. fur 2,970 0 0 
motives. Lokomotivbau. (German) 

. 



Lowest Tender 
DOt 

acoeptAId. 

£ I, d. 

121 0 0 
(Dut.oh) 

5,415 16 IS 
(Belgian) 

29,600 0 0 
(German) 

7,931 0 0 
(Czeoho.Slovak) 

2,790 0 0 
(German) 

2,909 14 0 
(French) 
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'.Dae, carboo ordered repre&ellied ~ beet value for J8DIII8y,. ..... 
76 per oeot. to 80 per ceat. suPerior in quality to tbat o&nd 
by the t~  

Tendel'll for 3,250,000. spikes were invited simultaDeoaaly in 
London and in LabOre and part.iculara were cabled to IDdia. 

The indentor requested that 1.625.000 should, be o!'dered. by the 
London Store nepe,tment for delivery in IDdia between .ApdI 
and June 1926, the order to be divided if desirable in order to 
secure that delivery. It was coll8eCJuently DeCfJIII&l'Y to divide 
as shown. 625,000 spikes being allotted to the lowest tendeIer 
for 8hipment dlll'iDg.-\pril and May, and the balance of 1,000,000 
to the ~~~~ . ~~ .t .~ .~ . . .. . )~ . 

The lowest tenderer bad executed in an 1UI8&tisfactory DI8IlIlIIr 
two ordel'll plaCt'd with them some time previously by Indian 
Railway Companies. There was, however, reaaon for giving 
them a further triaL CoD8eCJuently their portion of the order 
was limited to 400 pairs, the remaining 1,200 being given 
to the next lowest tenderer. 

The tendel'll. were for 412 pairs of wheela and axles, 220 pairs of 
which were required to reach India early in .April for wagoDII 
being built in India. 

The lowest tender WIllI from the Skoda Works at £19-5-0 per pair 
for delivery by the end of May 1926. Tbia. tender therefole 
could u.ot be considered for the urgent 220 pUre, bot was accept-
ed for the 192 pairs. • 

The 220 pairs 'were ordered from the next lowest tenderer at 
£19-15-0 per pair for delivery at Euen in about six weeks. 

The lowest tenderer, as sub-oontractors under a receut ooatract, 
failed to make a satisfactory 8upply of cylinder oaatiDga. The 
time quoted for delivery by the second lowest tenderer WIllI 
unduly long (i.e., 32 weeks) and WIllI unreliable as the &fin 
lacked experience. The Bohenzollern Co., the third row.. 
tenderer, already had work in pros- under inspection ~ 
the (''()D8ulting Engineers and their extra price has thua been 
largely offset by the lower oost of inapeotion.. 

The order was accordingly placed with the HoheIUIIollem 00,. 
on the grounds of superior reliability and lower COlt of ins-
pection. 
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PART D.-Oa8eB in whick lower BriliM teMers 1Uwe been 

Amount 
Stores ordered. Contract Number. Name of Contractor. of 

Contract. 

£ 8. tl. 

Loomaotive Boilere F. 971/4Uj19-6-26 .. N88IDyth Wilson 6: Co. 28,M2 0 0 
F. 1108/4,14/30-6-26 HannoftlllChe Muohinen· 8,265 0 0 

bauA.G. (Gel'Jll&D) 

36,807 0 0 
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set aaide whoUy 01' partiaUy in jaVOUf' oj F01'ei,gn terulers. 

Lowest 'fender 
not 

accepted. 

£ 8. Ii. 

36,742 0 0 
(British) 

Reason fo!" acceptance. 

, .. 

The demand was for 31 boilem, delivery being required in India by 
November 1926. 

The lowest tenderer offered delivery at the rate of 2 boilers per week 
commencing in 16 weeks. Tills deli\-ery wCluld not meet the 
requirementAl. 

It was decided. therefore, to order 7 boilers from the next lowest 
suitable tenderer-The HlU1IIoversche Maschinenbau A. G.-
for delivery in 13 weeks. the balance bein2 ordered from the-
lowest tenderer. The extra coo was only £65. 



llBPoRT OF THE PUBLIC ACCOUNTS CoJDllTl'EE ON THE ACCOUNTS OF 
1924-25. 

!'he B01lO1II'&ble Sir Bun'Blackett. (Finance Member) : Sir, I lay 
.on 'the table the Report of· the PUblic Accounts Committee on the accounts 
for the year 1924-25. 

Beport of the Public Accounta Committee on the acccnmta of 11ll&-Z6. 

I.-Ef&CUI YOU/II. 

1. The following table compares the amount of grants 1IOted by the AlIIMlmbly 
with the total expenditure out of those grants. 

ExpenditUl'l' chargt'd t{) 
Revenue. 

~ t  chargl'd to 
Capital. 

Tot'IJ expenditure 

Disbursements of Loans 
and Advant'ell. 

Grand Total .. 

Grants aanctioned by 
the A.l1'llbly. 

Original 
grant. 

Ba. 
93,80,80,900 

33,14.53,000 

1,26.95,33,900 

20,06,15,000 

1,47,01,48,900 

~ t . 
ry grant. 

Rs. 
1,91,55.000 

15,000 

1,91,70,000 

1,91,70,000 

Fin&l 
grant. 

&S. 
95,72,31l,900 

33,l,U8 000 

1,28,87,03,900 

20,06,15,000 

1,48,93,18,900 

ActUal 
expenditUl'l'. 

RR. 
IH,n,IO,430 

15,98,32,951 

1,07,I)O.43,3'JI 

17,17,04,242 

1,2U5.47,f123 

Excluding loans and advanee8, the aetual total voted expenditure was thus 
'Ba. 19,85,90,519 below the original grant8 and Be. 21,77,60,519 below the final grants 
sanetioned by the Allembly. 

2. If the total 'fJoted and ft01I-'f)oted expenditure ill taken, the position is as 
follows :-

Actual 
Original Grant. Final Grant. expenditure. 

Re. Ba. Rs. 
Revenue Expenditure .. 2,09, '. ~  2,13,88,74.984 2,05,00.79,316 
Capital Expenditure 33,20,95,000 33,22,92,000 16,06,69,003 
Loan.'land Advances 20,06,15,000 20,06,15,000 17,17,04,242 

'Total 2,62;64,01,900 2,67,17,81,984 2,38,24,52,561 
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It will be Hell that.apiDst the lP'ut.gnptiJlg2.,1.S1lli, tle total 
apeftitme-..... 0IIly .s,t8P'Jaktae-a .. ~ ofe.,98 laD8. or approxbRatel1 
10.8 per cent. Til. aaviagJ..,.' be rOugIlly diIIIttbutred ..  t..1IOww :-

Railway expenditure charged to revenne 
Railway expPJUliture charged to capital 
Military expenditUre 
Loans and ad vancel 
Other iteJIII 

Total 

In eTMU. 

" 16i 
If 
 
2t 

. 80 far as the nOlI- oted e peBditurl.' 11 eonf'emed, the IJ'aDts aggregated 
1,18,25 lakhl and the expenditurC .1,1,98 lakblt-a laving of 4,21 lakhl or of only 
8.6' per CeRt. "By far the largest portion of thll laving DUuned in the )(ilitut 
Department, the amount being 8,81 lakhl. Thta wu due partly to deereued 
1~   t  1   on the purchase of stores and partly to an adjustment in India'i 
favour of lome payments to the War Oftlce aruing out of claiml in connection 
with war e ptnditure. The other larger lavillp were chiefly llDder Railway. 
(89 lakhl) ard :Refundl of revenue froin Cuatoml and Taxes on Inf'ome (51 lakhI) 
There were alao emaller lBvinga' under other hellds, buttbese were almOlt wholly 
eountel baancefi by an exc811 of 61 lakhs under 'interest on ordinary debt ' due 
partly to larger payments towardll the dOle of the vear and to short reeoveriee 
from Railways and Prc'rincial Goternments. 

4. The grantl for voted expenditure amounted to 1,48,91 lakhs, while the 
actual expenditur( amounted to 1,24,21 ~    on1.". The saving of 24:,66 lakhI, 

~   i8 nearly 16.5 per cent. of the aggregate grants, i8 made up mainly of the 
:following iteml :-

't  ~.~t    

t   ~ 
Civil' Works . 

t   ~    . 
CapitGJ ~   

LG1.-1'B. 

,08 

21 
81 

Railwayw UI,56 
T'ell.'lP'apbl ... 56 
Leialii nnd Advanel'8 2,89 

The 8avinp ill. Bail.. ~   .   epeaditnrelrply re)W'eIItn. etonomies in 
working expenlel, for .... ple, in the eonllWBption of eoaI, a deereue in paynlenta 
of eompenRlltioD l'laimB, and adjuatlnen1Jl in l'lOUeetiOll with too Privy Counl'it'l 
-eleci.ion regarding eWttonlI duty 011 8tor'ell for eompaniee' line. TI' a certain extent, 
thE' -are t hI' rl'lvlt of tlle decis10m to dt-hit the 10811 om re-valuatiOll of 8t0J'e8 to 
BaUway re8en"l in8tead of to workiDlit expeuetl. Elwwhere the understanding 
is due to '-ariou8 ealHef The lum of a1 laldul nuder ' Cifil Works  ill Ipread over a 
number of item8 but includes ~t    l'8Bervee with the Government of India 
and 10l'ltl aatilol itil'l t   t   '~ to about 9 lakhl. The II1Im of 1 lakhs under 
" ){i8('ellantoul ' is largely ae('ouuted for ~   the non-utiliaatiOll of the proviaiiHi of 
21S lakb8 made in tbl' budget for payments to perIODS who auJrered from ey 
action. The very large savings under Ra.ilway eapital expenditure aeerued to a 
~    extent ow1ng to tbl' adjustments in COIInection witla the Privy Couneil'l 
deciaioll referred to above but mainly in Ml'CUmstane.es similar to thOle explained 
in para. 8 of our Report on the at-eouata of 192 24. Aa Itated therein, Itepa have 
been takf'11 to ('ut down the capital grant rigoroally from 1925-26 onwards. The 
unoC'rSp'ndinlt of 56 lakhs in .Te'egrapJ c   ~   t    outlay is the result of O'l"cr-('stilllating 
on the pnrt of the. departmeilbl ofliCl(ii"S. Thl' u:rell8 provision of 2,89 lakhs UlIder 
'Loans Inid Ad,-anres ' il tbC' result of Provint':al Governments ha"ing borrowed 
1,18 lakbs lea8 than an'til'ipatl'd, ('ountcrbalanl'E'd by targ.r loans to Indism Statel 
amounti'." to 1,27 lakhs. It is understood thnt stepa have bet'n taken to impreu 
upon ~'   :   . ~   t~ 't   ~ ~  t t   of 8upplying t   ~ ~  t of 
Ilidin' with Jii.()J'1' .'   ~ eitlmatt'S (If the ~   l't'uired liy tbem, and very 
lair,e t~  .    not t   ~   to l't'eur in f  t   ~ exeept in l"I.'ry apeeial 
Greumltl1nel's. 
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5. Exceal expencUturehu been iaemred over the voted fl'8Dte for which .. 

excess vote of the Assembly i8 required ill the following cu. :-
Estle .. (Wet' gf'Gfdl. 

No. Amount Actual 
:Item of Grant. granted by expendi- Exce118. 
No. Grant. Asaembly. tUTe. 

1 11 Indian Posts and Tele- 8,27,53,000 8,41,81,892 14,28,692 
graphs Department. 

2 21 Survey of India 23,48,000 24,61,327 1,13,327 

3 26 Archatology .12.29.000 12.86,702 67,702 

4, 29 Education ~ 1.  3,82,646 1,546 

.Ii 33 Civil Veterinary Services 6,45,000 8;58,395 1 ~ 

6 37 Census 1,000 3,330 2,330 

7 39 Joint Stock Companies 1,32,000 1,33,483 1,483 

8 45 Superannuaaon Allow- 33,00,000 .36,63,167 2,63,167 
&neeII and Peusion&. 

9 49 Refunds 94,83,000 ~  1,81,548 

10 51 Balucbiatan .. 28,20,000 27,65,733 1,40,733 

11 6O-A Irrigation not oharged 15,000 95,898 80.898 
toReveDue. 

In svite of the opinion expresaed repeatedly by the Public Accounts Committee, 
and "in particular their statement in para. 14 of the report on the accounts of 
1923·24, that with a well-regulated system of control over expenditore there 
ought not to be any exce88 at all--an opinion p.ndorllfld by the Government of 

A--''- I India in para. 7 of the Finance Department Resolution 
r.--- . datf'd 1st June 1926 where it is stated that II an 

expess vote is in essenee a thing whieb ought not to occur for it repreaents a 
failure on the part of the executive Government to observe the limits let by the 
Legislature in voting granta for expenditure ' '-neverthele88 the number of exee.a 
vote& required in rlllpect of the year 1924-25 exceedll the number in 1928-24, though 
the gross amount of excess expt!nditure is leiS. 

It_ 1.-Tlda head eontaina provision not only for the working expeDIt'II but nllo 
for all capital expendit1lJ'e financed from revenue, and the Storel Supense Account 
of the department i8 accommodated under the latter head. Conaequently the 
1Ialue of stores iNued to the grant" 61--Capital Outlay on Telegraphs" eGnltitutea 
a credit to Grant 11. The actual i88ue of Itores to capital fell far below the 
estimate with the result that the eredita to (kant 11 were not realiaed to the extent 
anticipated. The neeeBBity ·for a lupplementary grant was not foreseen in time 
to cover the excesa which is due to a lailure to act up to the capital programme 
on Telegraphs. There wae a corresponding laving under the capital head. 

Item t.-The n:_ WIllI due to (1) non-realisation of probable savings, (2) an 
erroneous adjustment of RB. 42,502 which ill being rectified in the a .... count. for 
1925-26, (3) larger expenditure on Survey parties working for Provincial Govern-
menta, and (4) illadequate realisation II from salell of mapl. Information about the 
lInt two causes which mainly aecount for the excelll was received too late to 
obtain a supplementary graut. We hope for better vigilance now that Pay .. d 
Aeeounta omees have been inltituted. 

Item.S.-The exeess. reaulted from auountl adjustmentl for t.he upkeep of 
monuments and garden I which had to be made after the cloae of the year when 
it wall not pouible to obtain a supplementary grant, in contravention of a previoUl 
recommendation of this Committt'!e. . 

Item I.-The slight exeeBS was due to non·reaJiaation of antieipatt'!d reeov€,ri. 
from the Bajkumnr 'and Ait ... hiaon Colleges. All this fact was not brought to notice 
in time, no supplementary allotment was .. ked for. A .imilar exc_ wa,a incurred 
in 1922·23 and steps since laken will prevent a recurrence. 
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Item 5r-The excet18 whieh WILlI to some extent covered by an aI10tment from the 
FiwLlwe Department rNerve, Wall due partly to the adjutment on acconnt of 
Customs duty on stOrN and partly to increaaed contingent ~ . The bulk of 
the expl:uditure on CustoDUI duty on storell was paued on by the Accountant General, 
Bengal to the Accountant General, Central BevenuN for adjuetment in the latter's 
Mareh 19:35 (Supplementary) accounts when there w.. no time for obtaining 
additional funds. The amonof tile responsible oftieer in replaeing miaing journals 
and largely overspending- the proviaion for ContiDgeneie8 in March 1925 showed a 
complete disregard for the ruiN of appropriation aud w .. olle of the maill caWlN 
for the exce... The adjuetment on aecount of stores should have been forelleen by 
the controlling authorititB. 

Item 6.-The exCet18 11''' mainly due to extra expenditure in eonneetion with the 
preparation of Life Tables of the Indian Censue of 1921 whieh could not be foreseen 
at the time of framing the budget. This ilJ an exeeu only in theory .. it _ 
covered by an allotment from the Finance Department reserve. 

Item1.-The e%Cet18 has been,' expJaDed .. due to a large arrear payment for 
" years of leave ILIId pensionary c t~ t  to the :Madr .. Government and to an 
arr:ear adjustml'nt made after the close Of the, year. In thia eaae also the &mODat 
WRI covered' ~  an allotment from the Finance Department J'fIIerve. 

1'-' B.-The exeese 11''' due in .-era! to the ..tjWltment of pensiOnarY ehaipa 
from commeuial departments and in particular to the recovery on thia aeeoaat 
from the POBtaand Telegrapha Department not having been finally settled within 
the year. Lea recovery from commercial departments _ made and the taet 
Wall not brought to notice till it :WaII too late to uk for additioll&l funds. 

Item 9.-The ex_ ...... due to an omiaion to aak for a grant to cover retmada 
of freight tax which is attributable te a dereet in budgeting procedure. The item 
W8II adjulJted 'in the Railway bookl aDd in framing the eetimatee on the civil 
aide this matter 11''' overlooked. Thill tax DO longer exiata. 8tepll have now beeD 
taken to eel' that in future similar refunds are provided for in the proper eetimatea. 

Item lO.-The exe_ waa mabily due to the writing·off of ~  tempora" 
loans. As the Goverument of India deeided after the eloee of the year_that ., 
eucb adjustment should be effected in the aecounts of the year in· whieh the 
aanetion tei r:eDiislion of tbe reeoveriell is ~ neeeuary adjustments were 
made in the, aeeonuta "af 1924·25. The excess therefOre remained uneovered, .. it 
wns too late to arran.ge for funds. ,. , 

Item 11.~  cue. ...... maiDIy accoDalled tor by the fad that eertain adjust· 
monte were made UDder" Killeellueous AdVlUUlee " for Don-receipt of eontributions 
OIl account of tlae e.onstruetiOll of tile Gaidebu.nd at Der. IlImaU Khan. This could 
DOt be foreseen and the amount waa not CIOYered by • eupplementary allotment. 

6. It will be lJeen that the caUBeIJ for tbe exeeuee may be sUUUlled up UDder 
the foUowing gneral beads :-

(1) Introdul".tion of new aeeouJltiq arrangemente for the 1Irst time in 192-4-215, 
e.g., the lylJtam of treating pcDllions, on account of eommereial depart· 
mente.. deductions from the grant for superannuation. 

(2) Exceu covered by alloeatiOlls from the Finance Department re8ene but 
not by supplementary grlUl'tllobtained from the A88elI1bly, e.g .. Grant 
39-Joint Btoek Companiee where lb. 12,000 waa alloeated fro-. that 
reserve tor establishment charges payable to the Government of lIatIraa. 
Similarly under Grant 117--01msna the _ee. WIllI eovered by the an-. 
tion frOm the 'Finance Department r.eive asked for before the end 
of the year. The reason why npplemeDtary votee were not obtaiJaed 
at the tlme 11''' due to thfo vi_ that WM theD held that an allotment 
from tbe relerve avoided the neeeuily for • npplementary lI"ut. 

(8) Dlftieulti811 encountered in wntc·hing the progreea of expenditure owing 
.to large amounts being brouRht toaeeouRt after thf l'lose of the year, 
e.g., in the Posta and TelegrapH Departme1lt aad the Survey of India. 

(4) Failure to oballrve the rule that belated adJustments should be brought 
to ace,olint in thl' vl'ar in wbil"h tbev wert! diaeovered and not ute· 

",dated, •• ,., the c~  or the United ~  Government on aecount 
of the maintell"l'e of the Art\hll!OlogleaJ Department prdeue._ 
adjusted iD the Account. of 19K·15 i1Ultead of in thoae of the year 
1925·26 as the question of the debit -w" railed only in Jaly 1825. 
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.(5) O:ver-eanguiDe.ot!sWnate, by,the authorities ·eonaerned in .apending money' 

onw.oru of.·tIleir. eap¥ity·.to epead ,during tile year reaefing on .the 
'.Al"enue\, aeeouat ,in. ·the· 'e!l88 .. of eapital crauta, 8.g.,· the ~  -of' 
.. Ra.. 14,4!8,692 UDder G_t: 11-Indian Posta aacl Telegraphs Departmeat 

(page 2, Posta and Telegraph Appropriation,Report) '.iI a repereuuioD 
of th." failure to aet up .to the ~' t  .. programme on Telegraphs ,; 
Credits. to Grant. 11 WE'.t'e 1I0t reali8ed because aetnal i8aue of .tares to· 
capital.fell far .belowthe .eatilllated amount. 

7. The question ofF_edying . these defect. should be taken up by the Govern· 
ment of India with a view to preventing the rel'urrelll'e ·of exeelll grantll. Many of 
the general ~  at work illcauaiDg .exceeaes are dealt with bv UB further in later 
parswapha of this report •• With these J.'eJJlarks. we .reeommend the Auemblyto 
.agree to the exeeBB gnAts which will be .asked for. ill re8pect of 1924·25. 

11.-6mwml. 
8. The Committee. gave eareful conaidez:ation to .. th\1 qlleation whether wOl'king 

eXpeBBeB of commercial departments and sbnilar ehargea 
should .be ~ 1 t  grOll8 or net in the aellouBtaud 

.. eatimatea. A ~  on this aubject WAI hanclecl 
in by the Finance Department to the }>ublil' Accounta 
Committf't' of '1924 .nd appeara aa Appendix X to their 
report of the 6th September 1924. Owing to lack oC 
time neither ·the Committee of that year nor the 

Committee of 1925 Wl'J'e 'able to take ,up the nbjerl. We examined the Finanee 
8eereta!'y at length upon the meDleraftdUJD referred to and upon the general queatioD 
and had .the advantage alBo of JaettJ:iu& .~  ~  .of . the "Mitor G.eDeral on thtJ 
cognate question ill relatioJL to the l'i,aance and Bev_ae accouata. The soneluno ... 
we have come to are pnerally in accordance with the views elqlr.-e4 by th_ 
authorities. . 

9. The. ~ tlOncern of the' Public· Aeeounta Committes is with thl' form ill 
which the Demandll for Grantll and the eOl'J'88POlidillg ~ t  AUGunta are 

Bona III DIIIBud8 far 9Iuk prepared. It is clear that the pidiD, principle iD 
~ ) t  the form .of the Demandl for Granta in thit 

. COJUleetion ia tJi,at the Government Bh01ll4 DOt .be .J-
JIOlIIIl'BBion of funds for expeDditlire 9D- a ~ lervice which . have not been voted 
and appropriated by the repreaentativea of the p"ple for that aervice. To thia 
principle one qualiAcation it ill our opinion admilaible, naDiely, that where money 
haa been voted by a ProviDeial leglalature for expenditure through the agency 
of' the central GeverDmnt on a voted provincial lervice, the nm in qu .. tion need 
not be voted over again by the central Legillature in caaea in whieb .. t the 
moment when the mOlley ia expended by the Central Govemment the expenditare 
e&1l be definitely. ~  and brought to aeeGunt ~ proy!ncial ~ t . Thia 
qualification does Dot cover case!! llUeh as expendIture. Incurrel\ .by the, Central 
Go'\'ernment on eentral purehases of stationerv soml' portion of whIcb i. afterwards 
reeovned wben the stationery il re·iallUed from the central atore for the use of 
Provineial Government! and paid for by them ·only aa udwhen they require 
Itationerv. All expenditure, therefore, whiehia to be incurred by the Central 
Government on a voted· ,_viee, ~t  the .·onl' exception of expenditure whi(,h haa 
already been voted by Ii Provincial legialature in the eircum.t.ances explained above, 
Rould be nbjected tit the vote 'Of tbe Auembly. There are, however, numeroul 
euel,. especially in <CJoaneetioa: ;W'ith the .department. whllle accounts ha.,ve been 
or are being eommereieliled, where it ia neeeeaa"y to Ihow the lame expenditure-
twice over in mOM tltan cue n-and for Grant presented to the ABsembly. In II1Ich 
_ it is as a rule ileairable ;a «dft to avoid .inftatieu of the figurel that a sum' 
voted lDlder oae grant shOt!ld Bf'PC8.I' as& reduotion from ~ t  in the' 
second 1J1'ant.In theae Cuel the ·es:penditure .houldbe .hown ill the Demandi!' 
for,>Gr"atl both gr_ .and .Rllt,.J.Ut ol11y the net expellditure IIhoulel' be a.llbmitted' 
to . the .ote of the, A_blv" A ,.imilar COUrBe .lhoulcJ . be followed- in the case of 
putll1!Where ,the eS}l!Plditurec w11l4ea putlay, ~f .lI1Im8voted by the Provincial 
.~ f t  ,in the eircv,mstancea indieated. abpve.· . 

; 10. -The ,Committee- are .Bot clireetly .. concerned .with the form in which the 
. . A4eoUILta ..... hich, ,,0 .w. ,make up. tlJe' i Finance and 

.. ~.  ~ : ~ 1~  . ~t ... ,.ril»re!lented. It. appearl to them, 
.~11). .,.l!eWever.th.t.t4e. ~ 1  .ejltprealed by . the Auditor' 

General ie. *lu! ril(ht ODe, D&I1l8I:¥, that ",itJa a view to cle/lrne.a of preaentation and 
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to giving a correct picture of the activities ot all tlie spellcllg departments ot the 
Government of Iudia, the accounts of expenditure sho1l1d work up to a gr088 figure 
I)t outroiftJt8 'aad l.bat wdrlriftg expenses, c ~ for interest, etc., nauld not simply 
be 'alIowu asdeducti'tms' -ftom ·reCeipts .. If thollght· di!sirable, a eparate statement 
bringing out the' net results of the working of a eommercial department can always 
'bt" drawn up. 

The : question {)f the form in which the Budget lIhould be presented also ari8es. 
in the same connection. Bere the. important deaidera-

Form of tile Badp&. tum ill that the form of presentation should be the one' 
.. best calculated to give a clear aad intelligible picture 

of tht" financial position of the Government. It the whole of the expenditure,. 
ineluding the working expenses of commercial departments and so on, is brought 
to act-ount as nponditure, and the' whole of the receipts ineluding the working 
receipts of ·the commercial departments are brought to aecount as revenue, a true 
statement· of all the scthities of the Central Government is presented to the public, 
but both the revenue and expenditure sides of the aecount may appear infiated_ 
On the other hand, if only the net nceipts and net expenditure are ShOWD, the 
public may be misled in regard to the proportion of the time and energies of the 
Centrul Government and of the revenues of the rountry which are spent on 
partieular serviee.l, and important spheres of Government aetion may be obseured or 
forgotten. We do not offer a final' opinion on this question, bnt we are inelined, 
to think that the best solution will be for thefigurea in the Budget Speech itself 
and in thl' "arioul Itatements inued at the time of the Budget to sho1\" both the 
groM and the net expellditure in appropriate forms. The figures of grOll8 expenditure' 
would iJlclude aU the outgoings of the eommercial departJllents, includiBg the SUlll8 
which they pay to the Central ,Government for the interest on the eapital which they' 
employ, and all the reeeiptli of those departments woulli' appear under the head· 
of grOM revenuf.'. 

11. The figurt' of approximately 130 erorell at whieh recent budgets have beeu 
balunrf.'d rt'pre8l'lltll nt'ither the grOBS nor the Det f'rpellditure ot the CeIItral Govern-
ment. Thl' working t'X"pt'lises of the Posts and Telegraphl Department and of' the 
RailwaY8 arl' excluded on both iide8, but the illtnest ou tht' debt incurred in ordn' 
to ~ t' tht'se' departml'ntB with capital is' .haWD as t'xpetulitve of· the CE'nwar 
GO\"t'rnment and not 8S a deduction from the receipt'll 'ot the etnbmeFeial departmeats. 
In the atatemt:ut of net E'xpenditurE' and net revenue whieh we eGntevlate the ollly 
entry relating to Railways would be, on the revenue aidt', the eGntribution, and 
on the expenditure aide the 1/188 on strategic lines. In the ease of the PCl8t1 and 
TeJE'graphs Departmt'llt only the ezpeuditure 'on buildings, etc., which is treated 
8S t'apital expenditure for the purpCl8e8 'ot the commercialised accounts, and' the 
net loall if any on working, wonld' appear on the expenditure side, and only the net 
gain it IIny on the revenue side. It would be desirable it 8 aimilnr method of 
presentation t'ould be adopted for the Opium Department. In the form of the' 
Bildgt't a8 now presented the interest paid by the Provineial Governments on 
capital IldyuDred to the Provint'ial Loans Fund is treated as a deduction from the 
expenditurl' ot the Ceontral Government on interest on dsbt. We doubt if this is 
thl' moat desirablf.' form of presentation. This would be the natural form to adopt 
it thc money udY8nced from the Provincial LoIw.s Pulld were raiaecl in the oPen 
markl't on the ' ~ t  of the assets of the Fund, (vt'n if there were also a guarantee 
of tile Ct'Dtral Govt'rnment. But 80 10llg as the JIlGIIey is raised on the direct r.redit 
of tht' Ct'ntrll1 Governml'nt. the interest on the debt incurred is part of the 
l'lCpl'n(Uture of the Ct'lItral Govt'rnDlt'nt ~  though it i8 Bet ~ by interest received 
froal tlal' Fund to whieh it is lent. We therefort' suggest that It would be preferable 
that the wholf' of the interest ~'  by the Ct'ntral Government on money 
borrowt'd for tht' pnrpesl' of lending to the ~ ~ t'  ~ F oInd should aPl"!ar .as 
expenditure of tIae Ct"ntral Government, and t!ae Intenst reeelved from the PronnelRl 
Loanl F'und should be trl'ated al non-tax revenue. 

12. We have been gil-en to underst.nnd thnt ll'gal di:lli.e'llltie8 have stood in the 
wav of tlal' 8uggl'stions made by the Publie A("t'ounts 

1'lIIaDC!I Depmmrot Reserve. Committl'e ot 1925" in paragraphs 30 to 33 of their 
QuettlOn SN). report on the lubjet't of the ule of he ~  plaee.d 

at the dispollal of tlae Finant'tl ~: t t  nnd on the ~ ~t  of t ~ a CivIl 
t)ontingeneiel Fund on the English modl'J. Somewhat 8lmI1ar obstat'les have alS& 

arisen in regard to the 8uggt'stion made by the 8ame 
Tolma vote. Committee in para. 20' of their Report for the adoption 

of the 8ystem of a token vote. We ronl'ur generally ill the prioriples underlying; 
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the recommendations of our predecessors. We understand that the main objection 
taken bv the Legislative Departwent to their proposals is 'that it is "ltrG 1/iru of 
the statutory rules under the Goyernment of India Act, or at any rate contrary 
to the 8pirit of that Act, that the Assembly should be asked to vote the same 
sum twiee. It seems to be held that if the A88embly has once voted money 
for a reserye in the handll of the Finance Department and the Finanee Department 
'lias alloeated a portion of that reserve to cover an excess over the amount available 
to meet voted expenditure under another grant, it ill objectionable that a lIupple· 
mentary grant to eover the latter exce88 tlhould be presentell to the Assembly. 
Similarly, objection ill taken to the device of a token vote on tbe ground that this 
involvell the re-allocation by vote of the Assembly of money already voted under a 
particular grant. We are given to understand that a careful study of the exillting 
demands for granta, particularly in connection with the commercialilled ,depart-
ments, would reveal numeroull eases in which money is already in efl'ect voted 
twice over by the A8IIembly, and we are inclined to think that if the IJTdinary 
rules of appropriation and the needs of correct aeeounting are to be observed, a 
strict application of the theory that it il unconstitutional to vote money twice 
will be found to be impracticable. We do not see that it is open to any strong 
cbjection of prindple: It il true that money voted for the purpoae of the Beaerve 
in the handa of the Finance Department will, if our view is adopted, never, or 
seareely eTer, be finally charged to the head under which it ill voted. 
Thu anomaly would disappear if, inltead of asnm being voted annually DS a 
reserve, a Civil Contingencies Fund were created, as propoled by our predece8llOrs, 
from which adWUl_ would be made as required and recouped in due course, out 
of moneys Toted under the appropriate Demand Grant, so that tbe Fund would 
Dever bear any tinal charge. ThiJI is the course which we would recommend as 
the ideal one; but 80 long as the present system of voting a reserve annuaUy 
is maintained, we think that the allocation of money from the reIIerYe for expenditure 
under another voted head tlhould not be allowed to infringe the doctrine that 
expenditure in 8XCeBI of a voted grant can be regularised by vote of the ASllembly 
and by that means alone. We would therefore lugeest that if on re-examination 
the Legislative Department remain of the opinion that the voting of money twice 
(lver by the Aseembly is lIltrG 1Iiru of the existing statutory rules, stepe should be 
taken to alter thOlMl rules. 

13. Web-ave devoted careful consideration to the evidences of a tendency to 
~ t . over-estimate expenditure in the preparation of 

Demands for Grants whieh are afl'orded by numerous 
~ t  35l)_ instanees brought to notice in the Appropriation 

Aceounts DOW under review. It appears to UII that this tendeney to over-estimate 
is partieularly noticeable (CI) in the provision made for establishments and (b) in the 
ami entered under heads relatiDg to expenditure on worka whether chargeable 
to capital or to revenue. It leeDlS to have been the regular practice for the 
provision under luch heads .. pay of establishments to be calculated on the basis 
of existing eadres with little reference, if any, to" the probability of savings due to 
casualties, leave, aeeonding to other dutics, and 80 on. The result is that at the 
end of the year oomparatively larp underspendinp are brought to light for which 
allowanee might well have been made in the original eltimatel. The existence of 
lIueh marginll faeilitates re-appropriatioDII to purposes not contemplated at the time 
'W'hell the budget was framed, for which no llpeciflc authorisation liu been obtained 
from the ABIIemb11, and even if, as we are _red is the cale and as the comparatively 
large realised surpllllell on recent budgetl tend to prove, the Finanee DepartQlent 
hu been increasingly strict in recent years in preventing IUch re-appropriatioDl, 
we are nevertheleu of opinion that stepi .hould be taken to ensure that the pro-
vision under Rch heads .. pay of establilhment Ihould be based not only on 
existing cadrea, but also on the experienee of previouayearl, Dnd a suitable lump 
.111m ~ ct  made for probable ~  ,!nder these particular heads. 

~ ~  Department have already lDtroduced WIth advantilgeou. rellultll in the 
r.um 811m ~ .put two years the .Ylltem of making lump sum cuts 

P In the demanda for grants as a whole to aUow for 
probable underspendi.,., and we expect that the deet will be to reduce the extent 
of nn.derlpending diselOl8d in the estimates of 1925-26 and 1996.27. We are 
inclined to the opinion, however, that tbil IYltem Ihould be applied more boldly 
than bas yet been tile ease, and that further improvement eould be obtained if 
earatu) statistics were kept of the proportion between actual expenditure and 
eatimate based on the existing eadrel under establilhment headll. 



a. The .y.tem of lump IUDl cute baa alIo proved of utility ill relation to 
eltimatel of expenditure on public workl, etc. There Ie8IU to be an iDeurable 

and on the whole laudable habit, amoag deen eharpd 
(QaeltIOD 11'1). with the duty of .peDdiD, money on eanyiDg out 

public work., of beillg over'languiDe u to their capacity to 8p8Dd duriag & 
given· period. One wiua811 Wormed na that 1.3 yean' 

(Que.tIoD IOU.) experience ill the cue of the New Delhi buildiDg 
project Ihowed that the a,=erage UDdenpendillg year bf' year u compared with the 

• eltimatel of the EDgiDeen waa 25 per cent. Once it hu been deeided to proceed 
with the erection of a building or the carrying out of a work, it iI nauallb.n':· 
economical to allow progreM to be delayed by the allotment of iDn1U.eient , 
and it il undeBirable that the amount which the department desires to apend on a 
gh'en work during the ,-ear Ihould be UDdentated in the estimates pr8l8Jlted to 
the .A88embly. On the 'other hand, experience prove. cone1naively that though the 
whole amouftt provided for thil or that work in the programme of the department 
lDay actually be required durillg the year, there iI invariably failure to work 

(Queotkm 1408.) 
up to the programme aa a whole. In the grant for 
railway capital expenditure where of coune budget 1igareII 

are not affected but only the ways and me&118 forecaats, the arrangement with the 
A88embly by which a lum of 30 crores together with any undenpendinga ill 
previous years waa to be provided year by year for 5 yean led in tILe years 1923·U 
and 1924·25 to the ine1usion in the estimates of a figure vut1y greater than wu 
actually expended or was ever likely to be expended. The fact that thil arrange-
ment broke down in practice has been frankly recoguiled in the budgets for 1925·28 
and 1926·27 and a new system adopted under which the engineers and Agents of 
the Railways e.oneerned have been uked to make a careful estimate of the SUDUI 
the;\>" expect to spend npon the BaDetioned worb, and after scrutiny by the 
Railway Board thele sums or sueh lesser amounts as may eventually be decided upon 
are ~  at the disposal of the spending authorities during the year, but the 
Financial Commissioner for Railways makes his own estimate for budget purposes 
of the total amount likely to be Bpent, and it is thil figure which is entered in the 
Demands for Grants. The difference between thil figure and the aggregate total 
of the awounts placed at the disposal of the spending authorities is shown 88 a 
deduction lor probable underspendiag. We think that a similar system might with 
advantage be introduced in every case, whether the charge iI to capital or to 
revenue, where expenditure. on public works is in question. 

15. A very iIltereatinir memorandum, whieh appears u Appendix XV to ocr 
Omamerelailled A__ 01 report, - handed ill on behalf of the Post. and TeJe. 

tbe Poet. Ad Tel....... n.- graphs department explaining in BOme detail the priBeiplea 
partmllllt.. adopted and the methods followed in arriving at a com-

(Qu8ltloG 17.) mereiaJisecl aeeount of the working of this department. 
We had further the opportuaity of enminjDg the authors of this mt'morandum at some 
length in elucidation of the subject. The system iI an elaborate 0118 and the frait of 
several vears of expert consideration, and we are aatidold that it result. in the pre-
IIt'ntatioD of the aeeounts in a aignifieant and uaetnl form. workillc up to a figure 
of net annual profit or 1011 which, when the new form of aeeount iI fnlly in operatiOll 
and 80mll minor improvements have been introdueecl, will in our opinion be as aeeurate 
as i. N!8BOnably poBBible, allo",-ance bt'ing made for certain. limitatioDB, e.9., omUsio. 
to alaign any t'apital value to land UBigned to the department free of eoat, which are 
neeeuarily imposed on the application of commercial accounting principles to a Govern-
ment department. 

16. The main point still outltaucling iI the eompletiOll of the ealeulation OIl in 
actuarial basia of the annual charge for peaaiGnL The figure at preaent adopted is aD 
arbitrary one of 50 lakhB representing approximately one and a half time the actual 

eharge for pensions now payable. This fignre is baaed OIl 
(QuIt ...... ) corresponding experience in Great Britain and it i. 

representing approdmately one and a halt timea the aetual eharge for penaiODll now 
payable. Thil Ignre is baaed on corresponding experience in Great Britain and it il 
Intended to retain it unchanged, although tht' true (,OIt iI naturally inereaaing year 
by year, until the calculatiOll iI c.ompleted. The intricaey of the ealculation and the 
neceaaity of eompiling elaborate statistical data will, we understand, probably involve 
on Interval of at least two years more before the present interim arrangt'ment can be 
terminated. We are informed that the present figure of 50 lakhB iI probably an under-
charge rather than an oYer-eharge. 

17. An eneleavour baa been made to arrive at aecuate eatimateB of the colt of 
aemces, not paid for at once in euh, rendered by the department to other ~t 
departmpnts, and we are a.,ured that full credit baa {,epn aiven to the POIta and • 
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"Telepaphs Department on the leVeJlUe lide of the aei!ount for all lueh lervieea. We 
ate not, llowever, entirely satidedthat the accountl &I yet give ft ~ credit to t~  
deparbllellt for the work done on' behalf of the Govemment and the publie by the radIo 
Byatem which the department operates at a lOll of from 1 to 8 lakhs a year, only a 

portion of which eaD legitimately bto regarded &I lou 
(QaeatIoD 101.) on the working of the telegraphs. We think thil point 

IiIlauld be examined by the Govemment, and unleu the labour involved. ill likely to be • 
II8l'iOUl, we consider that a separate pro1lt ud lOBS lltatement should be worked out for 
this part of the department'l activities. Other minor pointl UDder investigation inelude 
the qUl!lltion of the credit due to the Department for railway telegraphs and the credit 
due to the telegraph and telephone-portionl of the account for lervicel rendered to the 
poeta1 departmeJlt. • 

18. A considerable number of eaaes have btoen brought to light in the aecountl for 
. the year 1924-25 in which 1011 of the tupayer's money 

DraNDg of ~ has renlted from the faulty or iDlluflicient eouidered 
(QaeatIoD lI0II. drafting of contract. entered into on btohalf of the Gov-

emment. Eumples will be found in paragraphs 30, 61, 158, 202(4), and 205(4) 
of the Accountant General, Central Revenues' report. Another eale of rather a different 
eharaet.er connected with a contract for the employment of a public servant will be 
found in paragraph 99 of the same report. The particular caleB mentioned on pages 
13 to 11 of the Audit report on the Army account! and dealt with in paragraph 43 
of the proeeedingl of the departmental committtle on Army accountl (Appendix XVI) 
are interesting as Ihowing the valuable results which may ensure from the examination 
of the accounta by the Audit Department and the Public Accountl Committee. The 
defeets brought to light by theBe ealeB have been remedied by the Army Department 
which has islued an Indian Army Order, given in an appendix to the report of the 
Army Accounts Committee just mentioned, in which the mistakes due to faulty draft· 
ing of contracts for hired transport brought ont in the Audit report have been 
specially brought to the notice of all concemed and direction. have heen given for the 
introduction of standard forms of coutract and a lltandard procedure. The amount 
of Govemment money which may be risked owing to hasty or faulty lroeedure in 
giving out contractl and in making paymentl upon them is very large an we cOllllider 
that it ill a matter of great importance that adequate arrangement I should be made 
for seeuring that legal and financial advice is available to and obtained by the oflieers 
reBpoDllible for giving out contract. before they are finally entered into. Standard 
fOmIB of contract should be adopted wherever poIIIIible and the rates mentioned in the 
eontraeta subjected to adequate prior scrutiny. In this connection we desire to reaffirm 
the view expreued by the Oommittee of 1925 in paragraph 49 of their report and 

accepted by the Govemment of India in Finance Depart-
Append1s I. ment Resolution of the lIt JBR8 1926 paragraph 2i, that 

the Finanee Department should make rules to provide that any contracts contain-
ing any unuanal conditions Ihould not be entered into without previous consultation 
with that Department, and that material variatiOllll in contracts once entered into 
Ihould not be made without its lanetion. Several caaes have been brought to light ill 
whieh executive officers have incurred considerable expenditure by varying contmetll 
without cODllultation with the financial authorities. We desire allO to re-affirm the 
important prineiple that whenever' practicable eontraei8 should be plared only after 
tenders have been openly invited. It is no doubt necelsary that discretion Ihould be 
reBerved to the executive authorities on ground8 which should be rel'orded in writing 
to di8pense with tenders in speeial cases where it is clearly ill the tax·paver'. illtere8t 
to do 80, but such ease8 should be comparatively infrequent, should be admitted onh' 
when there are very speeial rea80ns for making all ex(·eptiou to the gelleral rule anil 
should be subjected to dose scrutiny both by the executive and by audit. 

19. The Committee of 1925 in paragraph 20 of their report 8uggested that uew 
and important item8 of voted eXllellditure not contemplated 
when the origiual estimates were framed, of which the 
cost ean be met out of 8avings elsewhere within the grant, 
should be brought to the notice of the Assembly bv 

Reappropriation of Sa't'lnlll t() 
votAd new Item. to be bronidIt 
to notice of -'-mbly by Tobu 
Vote. 

. . means of. a token vote. Thc question of the adoption of 
the de':lce of a token .vote 18 dealt WIth in another paragraph of our report. What 
we dellle t~ do beTe 11. to dra." ~ t  once again to the importance of the rule 
tbat expendIture of a klDd whIch 11 technically of the nature of a " new I8rvice " 

(QueIItJon llU.) ought ~ . to ~ brought to the notice of the Allembly 
. . !lDd lIubJected to It, vote, even though it may be pOlsible 

to pay for It by reappropnation from savings uder other heads of the voted grant to 
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which it il chargeable. Normally, indeed, provision for new espadituJ'l! 011 a new 
Hmee ought, wherever poI8ible, to be made iD the origiD&l e&timatee of tile year ad 
not by _ns of a lupplemelltaJy estimate at all, but if, u is doubtJe. iDevitable, 
oceuiona arise. wbel'e it is in the public interestl to bep to i.ear tmpenditure duriag 
the-eoUrH of a 1IDaaeial year 011 • new lemee for wbieh prorisioll wu DDt made ill 
tbe oriciDalestimates, ill the _ of-voted tmpenditure .. tutory rulea require that 
a vote of the Allembly lbo1;lld be obtaiDed for that lpecifie '~ aad it iI.Dot 
enoogb that the matter will have ~ brought before ~ ~ Finanee ~~ 
in Py cue. We trust that the Auditor General aDd hia staff will carefully IICrntiui8e 
the eases .in whioh reappropriatioDI have beeD allowed during the ("oune of the :vear 
with a view to _una. that tbia rule ill regard to DeW eenieea is duly obeerved. An 
instance in poiDt where we are doubtful whether this rille may not bave baeD infringed 
oeeun OD page 281 of the Audit aDd AppropriatiOD AeeouDte (Civil) for 19U-25 where 
footnote (d) bringa out the fact that a IWD of B& 1.,516 11'" reappropriated from 
saviDgs under other heads of AecoUDt No. IX-Commerce Dey_lTtmeDt UDder the ne.'ld 

(QaeI&IcJD 1m) of GeDeral AdmiDiitratioD, aDd devoted towards meeting 
. ebarges for the maintenanee of the ..  .. " Dufferin ". 

We agree with the Auditor General that the charge wu not prow=rJy broaght to aeeoUDt 
by the AccouDtant GeDeral imder the t ~  Department. 
(See App.>Ddix XI.) 

20. The cognate qUestiOD of 1I1e use of savinp UDder nOD-voted beads for new 
expenditure Dot provided for iD the original estimates arises out of the ·eomDient COD-
teint'd iD paragraph 39 of the Auditor General'l letter on the Appropriatioll &port on 
the Arnly Rcrvieel and paragraph 30 of the report of the Committee OD Army Accountl 

for 1924-23. ID the cue of DOD-VOted expeoditure the 
to -.::== tt ' .~ lIIUlCtion of the Government of India in the FiuaDee De-
....... ttoDOtteeof"-bl)'bJ partmeDt takea the place of the vote of thl' Allllembly. 
IIfateIDeDt laid by PlaaDce Rules have beeD laid down by the Seeretary of State 
DeputmeDt before tile B01IIIe. and are strietly obHned iD regard to the reappropriatiol:. 
~ of money saved under one head .of the Army estimates to 
(C/. J*L II.) tmpenditure UDder another, and the FiDBDce De-
partment '. approval il iDvariably obtained for all but the mOlt miDor _ of 
1 ~t. CorrespoDdiag ruJea do not appear to have beea framed in rega.rd to re-
appropriatioD from one bead to aDotber iD the ease of DOD-Voted expenditure "or 
Hrvieea other thBZJ the ~ though we nndentand that the Finance Department'. 
applOval is required for all important eaM8. We thiDk that the GovernmeDt of Iadia 
might with advantage eumine the desirability of framing rules embodying i:he 
prineiples followed ill the ease of Army tmpenditnre for appliNtioD ·to other _ of 
nOD·voted expeDditure. It is important that the Finance DepartmeDt ahould be t c~  

IlerupulOUI iD ita exereile of Bach powel'8 of reappropriation, and we agree with the 
view expftMeli by the Committee on Army ~ t  that a diatinetioD ahould be 
observed betweeD reappropriatiOllIL made to cover exet'S1Ie8 in normal expeDditure a.Def 
C&8eI in which IDviDgB were reappropriated to eOVer the ('00 of Dew meolnrt'S whieh 
were DOt provided for in the estimates, and that it will be ~ t for lueb re-
'appropriatioDI to be mentioned by the Auditor Cn'!neral in the anDual AppropriatioD 
report, notwithltaDdiDg the fact that luch reappropriatiollB iDl'olve no-irr .. t~  pro-
vided the Finanee DepartmeDt'l sandion hal beeD duly obtaiDed. 

21. It will he eODvenieDt to refer at thil point to the 8llbjeet mentioned iD 
A pllrugraph ]2 ot the FiDlUh't' Dt>partnlent'l Resolution 
PPlllldlx I. of the 1st JWle 1926 :nising out of paragraph 21 of" 

the report of the Public Aeeounts Committee of 1925, namely, the rule that all excesses 
over ~.~  should be formally rt'por:ted to the ~ t t with whonl the power of 
regull1rllwg sUt'h ~ '  relts, that IS to sa.y, lU IDost coases the FiDaDC,e Depart-
meDt, and Ihould be formally laDctioned by that DepartvteDt, if pOllible before 
the eloae of the year, and in any case before the AppropnatioD account il finally 
drawn up. The FiDaDl'e DellartmeDt Resolution to which we hD'\"e referred W8II 
Dot ilsued until JUDe 1926 aDd it il .aturRI therefore that iD tht' At'counts of 
1924-25 wllieh we have had under eXRllliDatior. the abseDt'e of formal regularila-
tion of exeeslt'a over lub-heads should have eom:! repeatedly to our notil'e, siDce tht're 
appt'Rrl to have been no rule iD foree hitherto rt'quiring these to be formally 
regulariaed, We eudorse the view exprellaed in tht' Resolution iD queatioD that 
luch formal regularilation il desirable iD all eases whether the expenditnre is voted 
or non-voted. 

2S. ID the case of voted expenditure wheD expenditure in exce18 of the IBm 
voted by the Aaaembly haa to be incurred 01' wh_ it il desired to apply aaviuge 
to a Dew lervil'e, a lupplemeDtary grant hal to be obtaiDed from the Alaembly ia 

J'2 
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order to regnlarise the expenditure. The AIIIembly il thereby made uquainted 
with the faets in eaeh cue. On the other hand, when the expenditure ill non· voted, 
the Finanee Department'l lanetion il lu1Ileient to regularilM! exceu expenditure 
or expenditure on a new lervice, and there ill at present no formal arraD.gement by 
whieh the facts are brought to the notiee of the Alaembly. We examined the 
FiD&n1lial Secretary on thil aubject and he haa handed in a memorandum (Appendix 
IX) in which he hu luggested that the Finanee Department ah01lld lay a Itate·· 
ment on the table of the A_mbly at the tinle of the prelentation of the annual 
Budget detailing the cuea in which its lanction hu been given for aupplementary 
grants for non·voted expenditure in a form anologo1l.1 to that used for supple· 
mentary grants for voted expenditure, thert'by enabling the Auembly to be made 
aequainted with facts in regard to non·voted expenditure which art' of jntereat to 
it. We recommend that this prot-edure should bt' introduced. Itl adoption will we 
think go far to seeure that the Finance Department will obtain punctual informa· 
tion from other departments for its own use and that the rulel rl!quirHIc formal 
regularilation of t'xcellies o\"er sub-headl of a grant aB well 81 O\'er the total provi· 
sion under a grant will be duly followed in regard to non-voted expenditure. The 
procedure we propOlt' should also be of Borne yalue in establishing firmly the methods 
which are gradnally eorning into force for enabling officers and delmrtrnent.s responsi-
ble for expenditure under partie.ular ~ t  to watth cardull:: the progress of 
expenditure during the year-a matter to whit·h wt., all the ~  Public Accounts 
Committees ha\'e done, attach the greatest importance. 

23. Improved control oyer expenditure and improved methods for watching 
tile ~  of expenditure nre elearly beginning to 
emerge from the institution of the new Bystem of Pay 
and Al'counts Officers. This system ill still experi-

mental, being one of the main features of the plan for separating accounts fr?m 
audit. An interesting memorandum on expenditure control for the use of ('ontrollin& 
omeera served bv the Pay and Accounts Oftieera, dated ·9th Deeember 1925, was handed' 
ill by Mr. JukeS and apPeal'll aB Appendix VII to our report. In the ('ourae of our 
examination we have been impr8lBed by the improvement in financial control, the results 
of which are likely to be more and more evident in future appropriation reports, which 
has resulted from the neeeuity which now reats on departments of Government to 
conform to the requirements of parliamentary control and run the gauntlet of crOlll-
~t  year by year by the ~  Aeeounts Committee. There is, however, lome 
danger that enthuaium for regularity in accounting will prove to have been pushed 
too far at the expense of eftieient adminiatration if care is not taken to see, pnrtieularly 
in relation to commereialiBed departments, that improved systelllB of aecounting do 

• not throw an undue strain on the executive of such departments to the detriment of 
their proper functions, and that the exeeutive are provided with the right 10rt of 
financial auiatance and advice. It has been ,tated in evidence that the attempt to 
introduce an over-elaborate system of COlt aeeounting in the Army hili actually had 
the reault of diverting the Aeeounts staff from their proper duty, partieularly in the 
ease of local audit in the Army, and lOme of the ea881 which we bave dealt with in I 
regard to the POlts and TelegraphB Department Buggest that the mlea regarding control 
of expenditure may in lOme CIUIeII be beyond the present capacity of the Itaff whie.h 
is called upon to apply those mlea. The excess vote, with which we bave already dealt, 

required in the caBe of Civil Veterinary Servicea wu 
explained to us by the representative of the Department 

of Education, Health and Landi, though the explanation could better be described III 
aD. apology, 81 due to the well·known inability of the seientific mind to adapt itself to 
the meticulous observance of technical accounting procedure. 

~ .) 

24. The new Pay and Aeeounts Oftl.cea seem to us to offer a very hopeful prolpect 
of providing a means of escape .from the con1licting demands of effieiency in administra· 
tion and regularity in observing the requirements of appropriation audit. In pam-
graph 5 of his memorandum Mr. Jukes writea: "Under the ordinary aeeounting 
syetem of India control of the desired kind is very difficult. In order to exercise it 
the controlling officer requireB to be in close touch with the progrea. of hiB expendi-
ture in the accounts. The accounts are, however, kept by an usually distant Accountant 
General ~  t ~ reach the controlling officer many weeks after the incurring of 
the expenditure whIch they reeord. Another drawback of the ordinary s"lItem iB that 
' ~~ t f ~  adYiee eannot ns a rule be quickly obtained by the controlling officer. 
It IS largely m order to remove these defeets that the Pal. and AceountB Offices have 
been inltituted." In paragraph 6 Mr. Jukea lava •• In the Mile of " large Depart-
mant which enjoys the full time servicea of a Pay· and Account. Oftlcer the defects are .. 
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automatieaIly removed. The aeeoanta are kept ill DIIUly m.t.ueel under the I&JII8 roof 
which t'.overs the oIlee of the bead of the DepartmeDt, aud ill aay - ill eIo.e prosimity 
to it. The controlling ollleer ill tbu ill a pwition to bow praetieally from day to "'1 
the progretll of expenditure ~ hill ~t ~ the . ~  ~ aDCl cletailed beedI 
and to eeeure at the shortest ilotiee aay information wbiob • denvable from the aeeountl. 
Furtber, he has the help, ill tbe penon of the Pay aDd Aeeonnbl oaieer, of a Finaaeial 
Adviser who il an espert in .all rules and orders bearing upon expendituN and aeeounbl 
and e&1l be consulted before anv lDaneial eommitment ill iDeurred. •  •  •  • Where 
these conditions esist, the eontrolliDg oftieer ill fully equipped with the meana of esereia-
iIlg complete control ~  ~ expenditure." In many eases of defects or t~ 
which we have esammed m the Aeeonnta for 1924-25 we have been a.ued ap.1II 
and aguin that, now that a Pay and ~  Offiee has been establiahed, a J8CIlITeJlCe 
of such eases is improbable. Indeed, a not incoDBiderable proportion of the eases with 

~  the Accounts before us deal would not have come to light so early, with the 
result that the application of remedies would have been delayed, had it not been for 
the combined effects of the co-ordinated laboul1l of the Pay and Aceoanta omee. 
dealing with the accounta and an independent audit free from accounting duties 
and able to devote itaelf solely to audit proper. Thill ill particularly noticeable ill the 
ease of-the grant for Delhi New Capital outlay where the need for both financial adviee 
on the spot and for a much more thorough-going audit than haa hitherto been pDIIIIible 
was specially felt. It is too soon yet to arrive at final conelDBioDS in regard to the 
general experiment of aeparation of accounts from andit, bnt we feel it our dnty 
to record the very favonrable impression whieh the new Iystem of Pay and Accounts 
has made upon DB in thia early stage of its application during .hieh it hu, unla!8 we 
are ~ t  deceived, in the ease of New Delhi repaid several times over the extra 
COlt IDvolved, thanks to the inereased efficiency and economy which has resulted. 

25. With reference to the diee1l88ioDS which have taken plaee from time to time 

Older 01 tile DeIllUlda 'IX 
Graatl. 

in the Aseembly in II8p1"d to the order in which the 
Demands for Grants are lubmitted to the vote of the 
Assembly, a luggestion thrown out in the eourse of th_ 

diseunions that the matter might perhaps be eonveniently considered by the Public 
Aeeounts Committee waa referred tq by a member of the Committee, but it was held 
that it wonld be beyODd the function of the Public Accounts Committee to make any 
specific recommendationl on the IlUbjeet, and the Committee deeided to eon1iDe them-
eelv8!I to the IlUggestion that the molt likely means for arrivillg at a suitable solutia 
'Would be that the matter should be referred to a special eommittee of the Aasembly 
for consideration. 

26. In paragraph 23 of his letter forwarding the Audit and Appropriation Aecounts 
of the Central Governalent, referring to paragraphs 44 

The Northera I1IdIa 8a1t De· to 46 OD pages 34 and 35 of that report, the Auditor 
panment. I. 

Genera expresses Ilmlllelf ns follows in regard to the 
Northern India Salt Department :-" The work of this Department is undt>rtaken in 
lueh remote localities that the Depilrtment has hitherto escaped adt!quate local audit 
scrutiny. It is the application of this local Btrutiny for the first time which has dia-
closed thcfreveiatioD8 made in thil Rt'port. It 18 11 common experienee in audit that the 
fil1lt loc.al enquiry reveals startling feutures. I am glad to Sly that it is an equally 
common e:qerienee that energetiC action ill taken to rectify defeet8 thus discloeed and 
after a few years the local audit eettles down into a hunldrom routine which is rarely 
enlivened by the discovery of I8rious irregularities. I trust that in ~.  years 
it will he poBBible to say the same of the work' of the Northern India Salt ~
ment. "  A eonaiderable proportion of the paragraphl dealing "ith the Salt l>epart-
ment in the. Audit and Appropriation Aeeoantlll reiates to irregularities connected with 
the 8ambhar Improvement Scheme. These irreguiarities had been brought to ligllt .1 
the result of the introcluetiOD of a .,.nem of local audit and inspection of the IU!t'OUIlts 
of the Northern India Salt Departmellt with eired from 194.A-25 and are IItilI under-
going examination in the Government of India. The facta have IIOt vet been fullv 
aseertained, many of the pointl made by ,audit authorities being ehaiIenged by the 
departmental officers. It has not been poIBib'e therefore for this Committee to delM 
finally with the question. It il elear on the one hand that from the point of view 
of regularity. of accounts almost e\"ery concei\"able olfenlle has been committt'd.. On 
the other band, the representative of the Central Board of Revenue expressed tlle view 
that the offieers concerned have been wholeheartedly devoted to the interests of the 
Government and. have carried through an important scheme of improvement in difficult 
circ!,mltanccB WIth ~  ~~  at ~  ~. Until llUitable arrangementa for 
audIt were made WIth effeet from 192-l·2a that D, after the aeheme was practiea\l1 
eomplete. nnlv tb!! most rudimf!Dtarv arranlll!mel1tB 18fII1l tn haVf! hflen in ftXiatenC8 '''l 
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..erutiDiaiBg the 1Ule000ta and the oftleers OB the spot appear to have been left very 
much to their own devieea with inau1Ii.e.ientarrangem.ents for control from head· 
-quarters: Informally they _ to have been given a very wide discretion in ~  
to the workiDg out of the scheme &II originally outlined, but 80 far as .formal delegation 
of powers is coneemed, the arrangementa made were ~  altogether ~ 1 ~~t. 
Ia neh ~ the officers on the spot are placed III an altogether unfau pOSItion. 
It is esleDtial that, as b&II been done (80 we are informed) in the case of the Vizagapatam 

Harbour scheme, a set of rules should be framed giving 
(QaeIUoD 188.) adeqnate but carefully defined powers to the officer who 

is called upon to carry out a Major Work in a remote and ~c t part ~ c c ~t  
of labour and traJlllport are totally different from those III more SUItably SItuated 
loc:alitiell to which the ordinary rules apply. 

21. We do not think it desirable for us at this stage to comment further on the 
questiODS ariBing in connection with the Bambhar 1m. ael:::ebbar ImproftmllDt provement Scheme. The matter from the stand point 

- of audit is a most important one and it is essential that 
all the facta should be ascertainl'd and if pOllible agret'd upon before the Committee 
is called upon to pass ~' judgment. Some members of the Committee were inclined t. 
think that in view of the differences of opinion which have been diselosed between 
the audit authorities and the Salt Department and of the fact that the Government !If 
India are involved in the question of the iDSufficiency of the control exercised from 

(QaatIoD S&8) headquarters, the most suitable method of dealing with 
. the case would be to appoint a special committee of 

investigation. The majority of us, howevM, are of opinion that the matter, which is 
of outstanding importance, should be left over for thorough investigation by the Public 
Accounts CoDllllittee of 1927 when all outstanding points have been cleared up and 
the views arrived at bv the Government of India after examination of those farts are 
on rel'ord. • 

28. A series of frauds came to light in the Appraising Department of the Calcutta 
CoJIt;omo. Custom House in 1923. The officers responsible have been 

nitably dealt with, but scrutiny of these and other cut's 
b&II raised the question whether adeqnate ~ t  are in I'xistenl'e for supervis· 
ing the work of the appraising staff. The Central Board of Bevenue have had this 
matter in hand for lOme time and proposals for securing a further check on acts of 

(QueltIoD 885) appraisement are under diseullion thl' cost of irhich is 
. estimated at approximately Bs. 1 Iakh a year. The 

problem of finding a right solution is not an ea"," one sinee improvement depends on 
securing a better check before the goods actnally leave the Cnstom House, and the 
measures adopted must be 80 designl'd as to avoid imposing additional delay on the 
clearance of goods. The responsibilities of appraisers arc considerable; the customl 
revenue at stake is by far the most important ~t  making up the total revenue of 
the Government of India, and the temptationll to which appraisers are exposed are very 
real We rel'ommend this subject to tile Government of India for seriOUI l'fpIsideration 
and speedy rectification. 

29. Another subject which is also engaging the anxioul consideration of the 
Central Board of Revenue i. the improvl'ment of the 

lDtemal ebeck 10 ClI8tom sYltem of internal cheek in the CUltom Housel. We are 
~.. t  e71 ) . of opiftion, and we understand that the Central Board 

. of Revenue entirely ooneur, that a eonsiderable impron· 
ment in the ~' t  of internal cheek is desirable and possible. We understand that the 
Board contemplate the pOIIBibUity of the appointment of an offieer at headquarters to 
oontrol the departmental check. Whether centraliaation is desirable or not is a ques· 
tion on which we should not like to pronounce. We draw at.tention, howl'ver, to the 
importance of the general subject. 

30. It was brought before UII in evidence by the audit authorities that the Sea 
Customs Act of 1878 is obsolete and the need of drastic 

.. YIaIoD of the .. CaatomI amendment in order to bring it up to date wal pro· 
~1~~  708) minently before us in evidence. We were indeed told 

. that the Act would be unworkable in modem conditiODB 
if eoIlYentional methods had not grown up and obtained the sanction of long practice, 
tbonp they were in many eaaea, if not 1IZtrG '!lire., at any rate not strictly in accord· 
lIoIIee with the letter of the law. It is obvioUB that this condition of atrairs . ~ COD· 
liderable diftleulty to the work of the Audit Department a part of whose duties. it 'is 
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to lee that revenue is being collected by the Cultollll Department in. accordance w:ith 
the ltatutory provilioUl of the Act.  We  underataDd. that the ueation of ameDding 
the Sea Cultollll Act wu one of the fir.t lubect. taen up by the Olntral Board of 
Revenue at the time of itl appointment in ovember 192 and we ~ that it will be 
poIIible at an early date to lay propoeall for reviling the ltatute before the Legisla-
tare. 

1. A number of C8I8I .were diHloeed in which money wu drawn from the treuury 
in advance of the date at which it wu reuired to be 

Inepar drawa of 8 epended. This is an irregularity which may freuently 
lead to lou if not to fraud, and is open to the additional obection that, if it Geeura at 
the end of' the financial year, it nrily fallifiel  the figures of espeDditure for the 
year in ueation.  We  IUpport the opinion of the Auditor General that this form. of 
irregularity Ihould be lternly dileountenaneed, aad if other Il88BI for ebecing u prove 
inau1llcient, the otfendera Ihould be lubected to lOme form. of puniahment of a deterrent 
character. 

2. In paragraph 4 of his letter dated the 9th uly 1926 covering the Audit and 
vie bet Appropriation  Account. of the Central  Gcwemment 

t    ~::    f  f~    : (Civil) for the year 1924-25 the Auditor General draWl 
AucItor GeDeraI. atteution to a cue in which there hal been a ~ 
(aeAIoa 1156.) of vieW' between the Govel'lUllent of India aad himlelf 
regarding the desirability of a deapatch being ~ by the GoellllleDt of India 
to the Secretary of State reuesting aa interpretation of a Beetioa in the Govermneat 
of India Ae,t. The Auditor General held that an authoritative interpretation of eeriain 
wordl in the Section was reuired by him in order to enable him to eercise his ltatutory 
duties of Audit. The Government of India held that it WB8 1IIIeleaa to aa in general 
terms for aa interpretation of the WOrdl in uestion al the reply could only be that 
the Section mUlt be interpreted with referenee to the particular facta of  partieular 
ease and it WBB not a  ueltion of law but a  uestion of faet which would arise for 
decilion in any neb cue. The Goveriunent of India, howeer, ~ their willing-
neBS to addreaa the Secretary of State in regard to any particular case in which it 
appeared that the provisions of the Section were being infringed, or might on a strict 
interpretation be held to be infringed, and in aaing for the ruling of the Secretary 
of State on lueh  particular eIIe to reuest alao a general eplanation of ihe relOUl 
which guided the Secretary of State in coming to his eonclulioa. The Auditor General 
h a hitherto epreaaed himlIelf unwilling to withdraw his reueat that the Goftlrnment 
of India Mould  addreaa the Secretary of State with a view to obtaining a general 
interpretation of the SeetiOD, and among his reaIOlIB for decliDing to ae.eept the 
Government of India'l proposal h a referred to tlle long delay which hal occurred in 
dealing with the particular eIIe mentioned in paragraph 5 of the letter of the 9th 
uly 1926. We  understand that the Auditor General has DOW agreed to pt the 
proposal of the Government of India that the general  uestion MOuld be taen up in 
connection with this particular C 8e provided that it is taen up without further delav. 
This solution will, it is hoped, provide  IBtiBfactOry settlement. of the UeatiOD on 
whieh  there has been a divergenee of opinion, and we trust that no further delay 
will now be allowed to occur in addrellliDg the Secretary of State. 

. This eale, however, raises 8 general  uestion of 'lOme importanee which'is 
Dire acceu of tba Auditor olao mentioned by the Auditor ~     in the letter 

GeDera to tbe lleeretary of tei'l'rred to. The Auditor General has  ltatutOry duty 
8tate. of auditing the accl'UDt. on behalf of the Secretarv of 
(aeAIoD 1187.) State. He hal, however, only two ebannl'la of appr.ch 
to the c~~ of State, namely, .(i) t    ~1     It'ttera forwarding the annual Audit 
and Appropnation Reports, and (It) throu the Government of India. The ~   

ment of India must of course addreaa the retarv of State and obtain his deeiaion 
on any particular uestion of ependiture on wllieh ihl' are not the final authority and 
the decilion of the Secretary of State is reuired or stated to be reuired in order to 
.. tisfy Audit authorities.  On the other hand, -the Government of India must retain 
their diaeretion to decide in regard to  y general point when and on wbat matters 
they will addreu  despatch to the Secretary of State. The uestion therefore whieh 
is raised by the Auditor General whether he Mould not be given the right of direct 
aeeeal to the Secretary of State clearly reuirel eonaideration.  o doubt the nature 
of the subect. to be dealt with in luch direct correapondenee between the Auditor 
General and the Seeretary of State will haftl to be carefulIy de8Ded if an  peritf. 
' imperio is to he avoided.  evertheleal, there wOl1ld .ppear to he IIOIDe pri ,tMM 
arpmenti in favour of the grant to the Auditor Geaeral of adclitional fawUi. for 
, eommunieation with the Secretary of State, and tae matter is ODe which alaould, we 
thiU, be aarefully and '7Dlpathetil'.aUy eumiBed by tile Go'ftUllent of India. 
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34. In dealiDg with the Army Aceounts the Committee examined the repl'8l8lltativee 

AnQ (laIt AcaUIIDtbII 8,.. of the Army Department on the queltion of the CoBt 
telL Aceounting system in the Army and on the intentions 
of the Government in regard to the recommendations of the Committee on Cost Aceount-
in.g in the Army which they were given to understand is shortly to be published. The 
:final conelusions of the Government of India have, we learn, still to be confirmed by 
the Seeretary of State, but it was made clear to us that in the opinion of the Govern-
ment of India the cost aeeounting system in the Amly has proved to be unduly 
laborious and not to give results eommensurate with the expenditure and trouble 
involved_ It is proposed to retain the system in the ease of manufacturing establish-
ment!! and ordnance factories, but to revert to a simpler form of aecounts in regard 
to units_ Experienee bad shown that the system of cost acl'ounts did not give that 
inIproved control over expenditure in units whieh had been expected and that, without 
a degree of -deeentn.lisation which is inIpossible in the .Army, that result could not be 
achieved by any mere elaboration of aceounting sYBtem. The Committee noted the 
statement of the intentions of the Government so far as they have been defined at this 
date and decided that they would leave it to the Committee- of 1921 to examine the 
details ana praetiea1 working of the system to be introduced in its place and to arrive 
at and ~ an opinion on the new methods and forrus adopted_ They noted that 
the propoeed changea have the eordW support. of the Auditor GeneraL They desire, 
however, to emphasise the importallce of an improvement of local audit in the Army 
which it is expected will result from the simplification of the aecounting dnties which 
have to be performed and the consequential setting free of the local auditors for more 
_ful duties.. The abolition of cost aeeounting in the units will make the work of the 
local auditors more than ever important and every effort should be made to Bee that 
real improvement .is secured. . 

35_ In a eonaiderable number of e&seI meiltioned in the Accounts under eonsidera-

(QaeatloD n811). 

tion it appeared that expenditure had been recorded 
under a differellt head from that under which budget 
provision had been made for it. To some extent the 
freqaeney of these caleB seelDB to have been due to the 

ue for the first time of the new form of appropriation accounts, but in many cues it 
appeared that there had been ablence of eo-ordination between the officers responsible 
for preparing the budget estimates and the officers respollllible for preparing the 
aCCGunts. In order that eomparison between actual expeDJliture and the original provi-
sion ill the estimates may be facilitated, it is important that care should be taken to 
eecure that the accounts and the demands for grants are drawn up on the same 
basis. 

36. The Committee observed, particularly in the case of the Posts and Telegraphs 
Department, that expenditure on travelling showed & 

~~ . tendenl!y to 'fall considerably below the amounts pro-
. vided in the estimates. It was suggested by a witnell 

on beha1f of the department that the explanation was to be found in the fact that the 
rates of travelling allowance had been reduced and officers were in consequence unwilling 
to travel &I much &I before. We think that the allegation that the rates of travelling 
allowance are insufficient should be enquired into, though we desire to re-affirm the 
well-bown rule that travelling allowances should not be a BOUrce of profit. But it 
IeeIDB to U8 to point to some failure of eontrol in a department if inspecting officers are 
left in any way free to decide the extent to whieh they will travel and the plaees they 
will visit with reference to the pouibility of making some profit or avoiding II()me 1011 
on partienlar journeYI. It il the dutl ot the superior-officers in & department to ensure 
that an adequate number of inlpections is made. and that the places viaited on tour 
are those which ought to be visited in the belt interests of the eftlciency of the Depart-
ment and not those whieh a particular officer has a faney to visit. 

37_ The Committee had evidence to the effect that deicetll in Fundamental Rule ~ 
Fundamental Rule" &I it stands at preeent and the ablenee of & luitable and 
',tQaeatIoD 817) - eomprehenaive re-draft are mainly reapoJl8ible for the 

. .. uuaWaetory position in regard to a.udit diselosed in 
IWJII.6 paragraphl.in the Report on Grant No. 43-Civil Worb with reference to houae 
rentll in Delhi and Simla. It is clearly desirable that the re-drafting of this Rule 
however great the difficulties in producing a satilfactory re-draft might be ahould 
.)1ot be further ~  and that anew rule should ~ duly sanctioned and ~ t  
&I .IOOI!- al possIble_ In ~  same geneml eonnecbon the Committee d8lire to reeord 
their Vl89 that hOUBeB dellgned and built for ofticers of higher statu Ihould not be let 
to officers of a lower statuI in view of the los8 of rent involved. 
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38. Rule 111 of the IndiaD Lepllati"e Ru1ee providel for the C0118titution of & 
a...e. .. .... ... .... Committee on PubHe AeeouDU for the p1I!pCIII! of deal-

___ of tile £1ICIJ$ ad £p- • iDg with the Audit &1ld AppropriatiOll aeeountll of the 
t t ~... Govemor·Geueral in Co1meiL 80 far· u coneeru that 

portion of the aeeountl for which the Auountant 6eDeraJ, Central Bnenuel, wu 
reepoDlible, namely, the Civil Aeeount. for 1924-25, the Aeeountll referred to in the 
Legillative Rule quoted wete preeented to thtf Public AeeoUDtl Committee of 1926 for 
the first time in a lingle lelt-eontaiaed report. Thill Report it framed on the liDee of 
the Brithih report which experience hu ilhown to be a ueful model IUUl eoutitatea 
the Audit and Appropriation report referred to in Rule 15 of the Rulee framed by the 
Secretary of State under Section 86·D. (1) of the Government of India Act. The 
Committee desire to espretll their warm appreeiation of the value of the Report in ita 
new fofm and their reeognition of the great pains devoted by the Aeeountant General 
to it. preparation. 

The Report is not yet in ita final form as some of the subsidiary aeeounts were not 
ready for inelueioD. It i8 ~' very large and the Committee suggest that its size 

~t be red.eed in the three following wa,s : 
(1) Only eases of real importanee Ihould be quoted. The attention of the Com· 

mittee eould be ealled to theee eales more readily if in the general review 
where chief forml of· irregularity are pointed out refereaeea were given 
to typical iUuetrative euea in tile letterprell. 

(2) Only relevant and important details should be included u far .. ~ . 
It it desirable that the Aeeountant General ebould treat e&I8II objeetiftly 
giving the f&eta eonneeted with them impartially and leaving it to the 
Auditor Geueral to espreaa general condusions. 

(3) When eases are quoted in the letterprea, the details should not be gi'V8ll 
again in the notes to the aeeounts, .. refereneeB to the relevant passages 
in the letterprelll will .diee. 

In saying thit the Committee '0 not wish to fetter the cliaeretion of the AeeountaDt 
General .. to the ealeS he should inelude in hie Report. 

The question was raised as to whether subsidiary aeeounts should be included 
(Qu .... see ... 8111). '- letting out tranaaetioue of institutions mainly supported 

by grant.·in-aid from Government. The Committee con-
siaer that it is undesirable provided that there hi a satisfactory audit of such aeeounts, 
and that Government reeeh'e a eOPY of the audited al'eounts. 

The Committee again considered the question of the extent to 1I"hieh eaaea on which 
the Governmeut of India has not finally palled orders should be included in the Report. 
The Committee approve of the statement of the position given by the Government of 
India in paragraph 16 of the Finanee Department Resolution. It ito not possible to 
lay down any general rule on the subject, for while it hi unnecessary to inelude ordinary 
eases for the l'onsideration of the Committee, it ill fplt that very important eases and 
eases in the dillposal of whieh there has been 1000g delay should tJe brought to the notiee 
of the Committee. 

39. The Committee desire further to 8spreaa their gratitude to the wimeaaea who 
WIUie_ COlDDlellded. appeared before. them on behalf of the Departments of 

. . the Govern_t of India to esplain ad elaeidate point. 
a"amg from the Aeeounts. They were impressed with the readineaa and auiety ., the 
witneeaee geaeraDy to uaiIt the Committee in their task and the trouble which m moat 
_. they had taken to acquaint themaelvea with the details of the ea.a on which 
questionll were likely to be asked. Now that the purpoaee and the methode of working 
of the Public Account. Committee of the eeatral Legialature have begun to be under· 
Itood ~ !,ppreei'ated, many of the di1!leultiea ~  were met with in the· first years 
of tlle· iDltltution of the Publie Aet'ountl ComJDIttee in obtaining satiafaetory esplana. 
tions appear to be rapidly disappearing' and the new syetem to be working ainoothly. 

40. We attaeh as Appendix VIII te thhi report a ltatement showing the reeom· 
mendations ~  . ~ . made by the Publie Aeeounta Committee. of 1923, 1924 and 
1925, on wbleh aetion 18 IItill out.tlnding. 

41. At our request the Auditor General has .ubmitted to 118 a memorandum setting 
out the relations between himeeJt and the Auditor of Home Aceount. (Appendix VI). 
We ~ ~ those relatiODi 1 ~  in ~  respects aad hope that the Government 
of ~  WID take up the quetltion of glVlng et(eet to tile recommendations of the 
AudItor General when the oecasion offers. 
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42. We accept the reeommendatioDB of the ofll.eial. eommittee, which sat to ~  

the Audit and Appropr,iation reports on Army expenditure, on. thOle matten which are 
not specially mentioned in other paragraphs of this report. 

IIl.-PGrficulGr Aero",",. 
43. PGrGgf'GpM 4 cmd 5 of Home. Auditor', report on the 8ecrettJf'1l of BtG'tt', 

___ t,.-We are informed that a settlement is expected very shortly of the war elaims 
outstanding .between India and the Imperial Government. We trust that there will be 
no delay in arriving at a I&tiBfaetory eonelusion whieh is mueh to be d8lired in the 
interests of both parties. 

K PGrGgrGph 14, ibid.-We note that the contract for the Eastern Mall service 
277 will come under revision by the Imperial Govettunent ill 

(Quea&loa). 1928 when the qU8ltion of India's contribution will require 
Qreful eonaideration. 

~. PGrGgnr.rih II, ibid.-The enent of the 1_ involved from the chartering of this 
v_I is IOmewhat startling. We note tbat the eircumataneea wel'll lpeeial and we 
:recognise that unDBual .tepa were neeell&ry to provide accommodation for ofll.eara return-
ing to service in India. 

46. llGf'(JgrGph t9, ibid.-We are not I&tided that adequate preeautioDB were 
(QoestloD 838). taken before making an advanee of £2,000 to the film 

lecturer without aeeurity. 
47. PGragrGp" 60, ibid.-8teps should be taken withont delay to recover the lum 

due from the War Ofll.ce on aeeount of the hire of the" Du1rerin " for conveying a 
British regiment in relief of an Indian ODe. The failure of the authoriti81 in India 
to preBent this claim BeeDl8 to require ~ t t . 

48. PGrGgraph 66, ibid.-We have received from the Finance Department a copy 
of the minuteB of the proeeedingB of a lub-eommittee of the Provincial Finance Mem-
bera' eonferenee held in Delhi in November 1 ~t which the proeedure for submis· 
sion of demands in reaped of expenditure in England was dileussed. An acceptance 
of uniform proeedure would faeilitate the work of the aeeounting and audit authoritilll 

• in England. Boo Appenda: X to this report. 
49. Paragraph 6 of HOffle Auditor', report on the High COflifflilliofter', GCCOUfltB.-

We trust that the qU8ltion of the ultimate liability for stores l08t in the ., Clan 
Mookay " will lOOn be settled. We underatand that the Indian ease is now ready for 
submission to the Arbitrator. 

50. ParGgraph 5, ibid.-It appears that the levy of 2 per eent. for departmental 
(QaeetIoD 1059.) 

expeD881 on the value of stores purehased has not·in all 
eases been .ufll.cient to eover the charges incurred by the 

Central Govemment. Where the Central Government is making purchases on behalf of 
the Provincial Governments or outBide bodies, it is we think important that the eharge 
levied should be fully adequate in order that DO final expenditure may fall on the 
central taxpayer. We reeommend that the department concerned .hould re·examine 
the adequacy of this levy. Bee Appenda: XIII to this report. 
. 51. ParGgrGpl 6 (8), ibid.-It is particularly important when expenditure is 
iDeamId on PurpoMI neb .. entertainment that there should be no failure to present 
vouchera in full justification of the expenditure. 

52. ParGgrap1l 6 (10), ibid.-We are not satisfied that the interests of the tax-
(Qaeatloa 1151.) payer were adequately eoDBidered in the varioUl motor 

ear deals referred to. 
53_ PGragrGph t4 of the Beport of the ..4ccovntant GenerCll, Cntral Betl6""" : 
(QueRIoD 1080). Gf"tJnt. No. 48-Ci1li' W-orb GfId No. 6t-DeW CGpi'CIl ov'-

lGy.-The misrepresentation of facts and the manipulation 
of accounts to avoid audit objection are serious misdemeanoura and we agree with the 

. A.ditor General thAt any .tepa which may be DeceB8&ry to check luch praetiC81 should 
be promptly taken. 

54. PGragrGph 60 (1Ii) (0), ibid : . GrG1" 1-C"'tOflll.-The conditioDB disclosed ia 
(QaMIoa 708). the eharaeter of the "arehoDBing work of the Bombay 

Cutom HOD88 were 1UII&tiafaetory. We are informed that 
1Ution baa now been taken to set matten right and trait that DO recurrence of 'neb 
_lIAlitiou wiD be permitted. 



55. Paraoraph& ~ and ~  ibid: Grant No. 8·Salt.-Theae eNeII ill1l8trate the im-
(QaeIt1oa 118.) porlauee of the queltion of the methoc1s of dealiJag with 
.  . . eoatraetl whieh is referred to at greater 1eDgth in para-

graph 18 of this report. The dory of the co-operatift lIOeiety in qlleltion as given in 
eridenee before UI has coaeiderable human inMreft. The critieimnl of the Auditor 
General regarding the complete irNgularity of the anaageinenta adopted are amply 
.,jaaWled. If this arrangement proved entirely llJeeeaful and eeonomieal, thi8 is a 
result which may do credit to the particular ofticcr who eombined the funetioDll of 
presideDt of the lIOeiety taking the contraet and of Government servant measuring 
the work and authorising paY"Blent but does not juatify" the _perior otieen wbo per-
mitted neb an estraordinary arrangement to come into being. 

PGfle IU, tbid.-=-The large amount written off for wastage of salt in the Bombay 
Salt Department luggest the need for an iavestiption of 

(QuI&IoD NIl.) the C&1IIJCI. We unientaDd that a special oMeer has 
been appointed to investigate the ftrioua questioUi relating to .. It pone,.. and admin-
istration' arising ont of the reeommendatiOlll of the Taxation Enquiry Committee. This 
oftieer has been asked inter alia to esaJuine the present arrangements in Bombay in 
regard to weighment into dore, the detailB of the Stock Accountl, and the guarding and 
fenciDg of faetories. 

56. ParGgrap" 111, ibid: Gra,at No. 8O-lledictJl Sel"tliDel.-The large balance of 
(QaeRtoD '71) ltores at the X·ray IDititute at DehnJ DuD. was explained 

· to DB as resulting from aceumutioDB during and imme-
diately Bubaequeut to the war and the neeellllity of keeping a large reserve during that 
period. A large stock, if locked up for a long time, naturally deteriorates and its 
value is depreeiated. We cODBider that aetive steps Ihould be taken to diapoee of the 
esCeII with as little lou as poBBible. It may even be desirable to give stores away to 
deaerving inBtitutiODB if they cannot be otherwise dispoBed of before becoming entirely 
obsolete and useletlll. 

57. Paragraph 119, ibid: Grcmt No. 40·Indion Store. Deportment.-We were 
informed that the Indian Stores Department was in BOme 

(Qaa&IoB lOCI.) respettl in a position to undertake more work than it at 
preaent secures. We truat that every effort will be made to see that it obtaiDI luftieient. 
employment to make it self·supporting. 

58 •. ParGgrap1s US, ibid.-The rush of purehaBel at the elose of the year muat 
neee8BlU'ily lead to undesirable eonsequeneeL Every 

(QueatlOil 1055.) effort should be made to remedy the defects disclosed. 

59. ParGgrap1s 188, ibid: Gra"t 48-Cit1il Worb.-The questiOD of the return 
obtained on furniture rented by oftit.ers occupying fur· 

(Qa_1oD 811.) Dished hoUlel at Simla and Delhi is a diftieult one. The 
neeellity of obtaining a reuonable return on the capital inveetM in addition to making 
adequete eharges. for t ~ and depretiation Ihould be earefully kept in mind 
by the department eoncerned and by the Finanee Department. . 

60. Paragrap1s 148, ibid: Gra"t No. 48-OW Wort •. -We agree with the Auditor 
(Qa_1OIl 1110 ) GeDt'ral that speelal csre should be taken by high offieials 

· not to uk for furniture which is inadmilllible under the 
rules from npplying oftleen who may be plaeed in a diftitult position if neh demands 
are made. 

61. Paragrapr. 166, ibid: Grcmf No.· Sl-.BaIllCAvlatt.-Frequent ~ t  
of petty amounts ..• hould be a.aded. 

62. Paragrap1s 184, ibid:. Graftt No. ~ ..  alld Nioobar ldoll«U.-The 
(QaeRloa 882.) aehon of the Deputy CommisBion81' in taking advantqe 

of bJa oflleial poation to eompel the tre&lllll'y o1Ileer to 
~  a payment to him without proper aath.>rity was IUchl)' irrepJar and repreheui· 

6S. Paragraph& 194 fa Il00, ibid: Grcmt 61-Del," Capital "tla,.-We are iDtormed 
(QIleI&IoII _) that a departmentar aquiry is being iDltitutM to enquire 

· lato the general qU8ltiODB raised b)' theM paragraplle In 
~  to the collection of mateziaIa in advanee or in eseees of requiremmts and the 
Jioeition of the t ~ aecount.. We trust that the eaquiry will _It in improftd 
eoatroL 
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M. PMGg"pl 101 ibid: t' ~ 61-Delli Oopitol o"tZog.-We UDdentud that • 

. 'BpeCia.l inveltigation is in prorr- in reprd to the 
(QIIIIUoD 1188.) ael101lDte of the store yard, where aupervision leeDl8 hither-

to to have been lu. The resulte of the investigation Bhould be important. 
65. Page i65, Item A-I, ibid.-The exeeu of nearly rupees 17 lakha requires 
(QaeatloD 783.) investigation. 

66. Paragrapl 3 of AtuJit Report 0/1 the POBt, and TelegrapM Departfltdt.-We 
understand that the question of increasing the lItlCurity 

(Question 1111.) required from officers who handle large SUDl8 of money i, 
under eoDBideratiou by the Government. Their conclusions on the matter wiD, we think, 
be of interest to the Public Accounts Committee of next year. . 

67. Paragraph 3 and 23, ibid . ..:....These cases left us with the impreaaion that there 
was some laxity of supervision in the department requiring rectification, and the evidence 
given on behalf of the department did not suflice to remove this impression. We desire 

- (Queatio 1M) to add that the fact that a lum 100t is completely re-
D • covered does nllt neeell&rily imply that no additional 

puniBhment is required. 
68. PafW/rap1l 48, ibid.-We note that -recruitment of telegraphists baa been 

(QueItIoD 268) ROPped IUbjeet to certain commitments to schoola where 
. telegraphists are under training. All possible stepl 

ahould be taken to reduce the present lurplus of telegraphists. 
69. Page 43 of .4ppropriati./m Report 011 ~1  Aerovllt, of the Po,t, and Teugrap'lu 
• (QaeIUaaI au acU111 ) Department. Grant No. 41.-The double debit of over 

. Ba. 7 lakhl and the erroneous adjustment under Grant 21-
Survey of India referred to in paragraph 5 above (item 2), point to IIODItl fault of 
SYlltem which Bhould repay investigation by the Auditor General. More care should 
have been taken in the office of the Oontroller, Stationery and Printing. We note that 
the Aeeountant General, POlIte and Telegraphll, hall arranged for a scrutiny of the 
internal aeeounta of the Oontroller which deal wit14 the lIupplies to the POIIta and Tele· 
graphs Department. 

The S5th A.gUllt 1926. 

BASn. P. BLACKETT. 
8. K. DATTA. 
J. D. CRAWFORD. 
N. M. JOSHI. 
K. G. LOHOKABE. 
V. N. MUTALIK. 
E. MO:STEITH MACPHAIL. 
GULAB SINGH. 
S. MURTAZA. 

THE INDIAN LIMITATION (AMENDMENT) BILL. 
The Honourable Sir Alexander Kuddiman (Home Member) : Sir, 

I desire to ask yOUI' indulgence and the indulgence of the House to move 
my motions in the reverse order to the paper. I am very anxious to 
attend in another place in the course of this morning and therefore I 
ask your permission and the permission of the House to move now my 
motion in regard to the Indian Limitation Act, which stands as No. 11 on 
the paper. (Mr. President signified assent). 

I beg to move that the Bill further to amend the Indian Limitation 
Act., 1908, for certain purposes, 8S passed by the c ~ of State, be 
taken into consideration. . 

Sir, this is, like many of the smal,l Bills I have had-to bring before the 
House in the course of the current Session, a by-product of the; Oivil 
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Justice Committee. One of their recommeJ1datiolJH wall that the proyiso 
to sub-section (1) of section 20 of the Indian Limitation Act Hhould be 
80 amended 811 to make payment of interest lIubject to the condition that 
tJlefact of payment should appear in the 'handwriting, of the person 
making the payment. Under the law as it tltands repayment 
of . principal h811 to be made in the handwriting of the. person 
making the payment. Under the law 81:1 it art;ands repayment 
of paymentH of interest. That, Sir, is the first proviHion which my 
Bill maketl. The Committee made certain other recommendations 
in regard to the Limitation Act which 1 have awo brought into 
tbiH Bill. They recommended that limited ownerH under the .llindu 
law and the KtJrla or manager of a joint Hindu family should be 
enabled to make acknowledgments. and payments under sections 19 
&IIld 20 of the Limitation Act. They further proposed that article 166 
Hhould be so a.m,ended 81:1 to make it clear that it applietl to a petition by 
a judgment debtor under section 47 of the Code of Civil Procedure. 
There was one further proposal of theirs, that is, that article 132 should 
be amended so aH to make it clear that a snit to recovcr the value of 
paddy and such like pruduce charged on immoveable property comes 
within that article. These are four propotWilli, q1Iite unconnected, and 
they have been brought in one Bill tlimply because they affect the same 
Act. Opinions have been obtained on them, and I think I can fairly 
IiRY that the, majority of the opinions received :support the amendments 
1 propoHe. They have been ad(Jpted iu auother place and. were passed 
in that place without dhfcUSlSion. Sir, I move the motion. 

Sir P .•. ".W&.1117 Ai)'er (Madras: Nownated Non-Oflieial) : Sir, 
I beg to oppose thiB motion and for this reason I con:sider the Bill in the 
forttl in which it has been passed by the Council of State to be defective. 
I do not now propose to go into any criticism of claulle 2 which purports 
to am"nd 8ection 20 of the Limitation Act. That is 8 matter which may 
be more appropriately gone illto in ·the discussion of the motion to be 
brought forward by my frieud Di""1Ul Babadur UaUb'"8charinr, if the Bill it! 
taken, into consideration. My objection to the taking of the BiD into con-
Bideration is this. It is not that I am opposed to the subll1:antive amend-
mant of clause 20, but I consider that the effect of this 'amendment will 
be to deprive certain creditors of the benent of the provisions of the 
eXisting law. The new amendment has the t:ft'eet of curtailing the 
period 'f1lliDJitation, or rather iheeffeet l'f depriving certain ereditors 
of the benefit of the extension.which they would be entitled to under the 
eDating law. Under the present J.Jimitation Act the fact of the payment 
'OI;intereat OIl a debt or legacy need 'not be t~  in the handwriting of 
tbfipt!l'SOIl' 'tIl6kilig it. The amendment proposeH to insert a new require-
ment to tbis effeet. There maY' ;be tul1lly cast:s where creditors have 
.. eUed lIpon t ~ provisioliH'of tho NeMing lnw nud hIl"e not taken steps 
t\&. obtain fresh aeknowledgmcnt of tht·ir dt'bt Or freM evidence of their 
debt in thcmaDller propOsed to be required by the amending ~ . 

In· these CliMeR «!teditbra ;rill stiffilr an injury by the ertaetment of the 
~ ft BiU unlellS . there is some provision introduced tn saVl' the 
existirrig claittlsand rights of creditors. The ordinary way in which H 
provision 'of this kind is introdtlcl'd i:s illustrated in sectionN ;J() Hud 31 
(If the Limitation Act. Eitlier thl' opl'ration of the Bill may be post-
: ~ f~1:' .acer1labl tmle oi' imine' other provision should be introduced. 
,iiI' tile Bin td saW" . the cfabill of those c~ )  who have relied upon 
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the payment of interest even though such payment. may not have been 
attested in the handwriting of the person making it. I think it is eHSen-
tial, itO far as my examination of the Bill this morning has convinced me, 
that there should be some clause like this to save existing rights, and 
I consider it a very serious defect. in t.he Bill. The only way in which 
this defect. can be remedied is by putting off consideration of the Bill 
and giving an opportunity to the Government to -rectify what is obviously 
a serious mistake. I am open to conviction and if the Government can 
convince me that existing claiml'l of cr{'ditors will b(' saved llnder the 
amending Bill, I am prepared to withdraw my opposition. But, so far 
as I have seen there is no clause in the amending Bill either to postpone , ,-" .. the operation of the Act or t.o save eXIstmg 12 NOON. rights. Under theRe circumstances, I feel bound 
to oppose the motion that thiN Bill be taken into consideration. 

Sir Bari Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, I oppose the motion for a different reason. The 
-English law and the American law recognises a payment made by the 
debtor without any writing being required to enlarge the original period 
of limitation. In this the English and American law adopts the langu-
age of a learned Lord Chancellor that, where a debtor makes a certain 
payment, he must be deemed to have acknowledged the corpus of the 
debt towards which he makes the payment. Neither under the English 
law nor under the American law is the fact of payment required to be 
in writing whether the payment is made towards a partial discharge of 
the principal or towards interests 88 such. Now, Honourable Members 
will see the amount of literacy in, England and America as compared to 
the amount of literacy in this country and they will at once understand 
why we object to the rigorous provisions of the existing Limitation Act 
made far more rigorous by the amending Bill brought before this House. 
In literate England and America where every man t~  writing is not 
required. In comparatively illiterate India where very few write, writ. 
ing was required as a prerequisite under the existing Indian Limitation 
Act. There was a safeguard 8B regards the -payment of interest and the 
amending Bill seeks to llweep away even that safeJ.,"llard. The position, 
therefore, in India would be thi!;. If the creditor advances money to the 
dcbtorand the debtor makes the payment-whether it is towards the 
principal or interest is immaterial-but the fact is not in the handwriting 
o! the debtor, .then. that ~ ~ t suffice ~ enlarge the period of limita-
tIon. I submit, Sir, that thi", Is a reactIonary measure bccause, while 
curtailing the period of limitation, it will alt;o force the ereditor to bring 
his debtor into court ",ooner than he would otherwise have d()l1e. Other-
wise he will lose his suit, because the period of limitation by the acknow-
ledgment has been curtailed. I therdore submit that this amendmeat 
requires further consideration. The proviBo to section 20 which the 
present Bill seeks to amend, is a proviso which hail been' the battle. 
ground of the courts ever since the date when it was enacted. Honour-
able. Members will find that the phrase" fact of the payment appeaJ'Jt in 
the ~ t  o.f. the person making t~  same '! has been the Bubjeet 
of eonflictmg decl!uons between the vanous High Courts. It has been 
pointed out that in the case of a literate debtor who can write it iii pos-
~ . to provide that the faet of the payment should appear in 'the' haad-
wntmg of the debtor. But what about an illiterate debtor' Why should 
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he have a shorter period of limitation than a literate debtor' My friend 
Sir Walter Willson says" thumb mark". That if! exactly my amend-
ment. I have ~  notice of an amendment and, if it is carried, it will 
greatly mitigate the evil from whieh this proviso lIlliferS. 

The Honourable 8ir Alexander Iludctiml.Jl : I have had no notice of 
that' amendment. 

Sir Harl Singh Goar : I sent it, Sir, the day before yesterday and I 
have got a eopy of it with me here. I will explain to the Honourable 
Members the object of my amendment. 

1Ir. President: Order, ordf'r. The Honourable Member cannot deal 
with his amendment at this stage. 

Sir JIari 8iDrh Gour : I am only mentioning it by way of illustration. 
Mr. President : The Honourable Member is opposing the motion that 

the Bill be taken into consideration. 
Sir JIari 8ingh Goar·.J If the Honourable the Home Member opposes 

my amendment, it will make his Bill much worse. 
Mr. President: Order, order. The amendment is not before the 

House. The Honourable the Leader of the House says that he has re-
ceived no notice of any amendment. 

Sir Harl 8iDrh Goar: I have tried, Sir, in thc short space of time 
at my disposal to improve this Pl'O'Vi80. I submit that more time must 
be given and the further consideration· of this Bill must be postponed. 
'rhe Government mUlot take counsel with themselves and redraft the 
whole of this proviso. It is one of the most ~ ft  provisos in the 
whole of the Indian law of limitation. While they are trying to circum-
vent one difficulty by cutting the Gordian knot by saying that all pay-
ments mUllt be in writing, they are letting alone another phrase which 
oceurs in the proviso and which, 8S I have said, has been the subject of 
most ~ f ct  decisions. 

The Honollrable the Home ~  and the Honourable the La'" llem-
b('J' the other day attacked one of my Bills, which had preceded tee 
Report of the Ch'il Justice ('ommittee and which was fortunately after-
wards supported very strongly by that Committee. on the ground that I 
was t c ~ into this House tinkering legislation. Immediately 
after my "cry important, t ~  small, Bill was thrown out, the Honour--
able the Law Member illustrated what be meant by tinkering legislation by 
~ '1  his support to another small Bill of mine which was equaUy 
supported by the ('ivn Justict' ('ommittee. As if that piece of tinker-
'~ legislation was not enough, they ' ~ ewr since been introducing 

tillY Bills amending one ~t  here and another section there. and 
their Role jnRtification for bringing the!Cle multifarious Bills before this 
JIOUI'C hI that they are supported by the recommendations of the Ch-il 

~t c  Committet'o I ask tht' Honourable the Home llember to make Ii 
comprehensive ~' of the Report of the ('h·n .Justice Committee and 
introduce once for all the Bills to which he wishes this House to give 
their snpport. We do not like this legislation. I submit that this piece 
of legislat.ion is particularly wide because it seeks t.o amend one part 
of the proviso leavjng the other part of the pro\·iso t' ~' alone. IlDd 
that part of the proviso is ODe which calls for immediate and. I submit. 
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very necessary amendment. On these grounds, Sir, I also oppose the 
motion . 

.... JIonour&ble Sir Aleunder Muddima.n: Sir, as regards Dr. 
Gour I disagree with his views in regard to the particular sections with 
which he has been dealing. I also disagree with him that legislation 
in the compass of a single Bill should be undertaken with regard to the 
various recommendations of the Committee. It would be beyond the 
wit of man to bring together all the multifarious proposals of the Civil 
Justice Committee in any such Bill, and I am sure if my Honourable 
friend will merely count them up he will agree with me in that view. 
Now, this is a very small Bill and I do not attach very much importance 
to it. If the House is disinclined to deal with it this Session-es is ap-
parE"nt from the speeches delivered, I have no wish whatever to press it 
for the immediate acceptarlcP of the House. The Bill contains separate 
proposals which are not connected with each other and are of varying 
importance. My Honourable friend. Sir Sivaswamy Aiyer, said that if 
you change the law of limitation without notice. you may affect existing 
rights. Sir, if you carry that to its logical conclusion. ~ will never be 
able to alter the law of limitation. The law of limitation will remain as 
it is now on the Statute-book. But I do not think he meant to go quite 
as far as that. What he meant to say was that further notice should he 
given (Sir Han Singh Gour : "By a saving clause ") to the effect that thifl 
proposal is under the consideration of Government and that men should 
become cautions. Of course, it can be done by a saving clause. This 
object, however, can be achieved if you allow a considerable time to 
elapse before actually bringing the Bill into operation. That is sufficient 
notice. As I have said, however, as the Honse is apparently not pre-
pared to take up this Bill this SPSSiOD, I :lsI. It'aw. ~ . to withdraw my 
motion. 

Mr. President: Does any :Member object to leave being given to 
withdraw this motion T 

Honourable llemben : " No". 
The motion was, by leave of the AlISembly, withdrawn. 

THE INDIAN EVIDENCE (AMENDMENT) BILL. 
The JIonourable Sir AleDDder MgMjmaD (Home Member): Sir, I 

beg to move that the Bill further to amend the Indian Evidence Act 1872 
for a certain purpose, as passed by the Council of State, be taken into eon: 
sidc1'lltion. 

Thill, Sir, is also one of the Bills which· my Honourable friend Sir 
Hari Singh Gour objects to, one of those trifling little matters ~ out 
~ ~  the rich gold ~ of the Civil J nstice Committee's Report, but "till 
It IS 8 matter of some Importance, and I hope on this occasion the House 
will pass it. As the House knows, as the lawyers in the House know "ec-
tion 68 of the Indian Eyidence Act provides that, .if a document is req{'ired 
~ lal'" to be attested, It shall not be used as eVIdence until one attesting 

wItne8f! at least has been called for the purpose of proving its execution 
if there be an attesting witness alive and subject t~ the process of t ~ 
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court and capable of ghying evidence. The Bill, put in a nutshell pro-
videl5 that, save as regards wills, in the ca!ge of registered documents, the 
court may dispense with the necessity of ptoof of a witness unless execution 
is ~ c f c  denied in the pleadings. That, Sir, is the short purpose of 
~' Hili. The Civil J ustiee Committee in paragraph 5 at page 499 of their 

Report deal with this matter. They say that insisteDce' on the provision 
as i! exists has led to seriom delay and injustice, and they recommend an 
alteration of the law in the sense I have indicated. The Local Governments 
and High Courts who were consulted are generally in favour of the pro-
posal, and therefore we have brought it forward in this Bill. I move, 
Sir. 

The motion was adopted. • 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
The Honourable lir AIeuDder .uddiman: Sir, I move that the ~ 

as ~  by the Council of State, be passed. 
The motion was adopted. 

THE ~  GENERAL'S (AMENDMENT) BILL. 
The Honourable lir AIa&DCler Muddim.., (Home ~ ): Sir, I 

move that the Bill further to amend the Admjnistrator General's Act, 1913, 
as pll8liled by the Council 'of State, be taken into consideration. 

Under the Adminiatrator General's Act, 1913, the Administrator Gen-
eral has power, when a person dies leaving assets of the value of ~  thou-
sand rupees, to grant a certificate to a clajmant. The dect of that certi-
ficate is that the claimant is not required to take out. letters of administra-
tion or a succession eertificate. It is a benefit enuring to a poor estate. 
So large a proportion of the assets would. be wasted in requiring the ordi-
nary legal procedure to be followed by which letters of administration 
have to be taken out or a succession certificate has to be obtained, that it is 
desirahle in the interests of the poor beneficiary to allow this special pro-
.. edure. I have no doubt that the House will realise that the procedure 
bl'ing of a Rummary nature is not attended with the same safeguards as 
there are in the nonnal procedure in larger estates, and therefore t ~ 
HOUlte will be careful to see that any extension of the privilege is watehed 
with a certain amount of care. The Civil JUtlt!ce Committee considered this 
m.atter, and they made a recommendation that the limit should be raised 
to Rs. 3,000. I see from the debate in another place that that proposal met 
With ROme support. Well, in these matters you can argue that, if it is raised 
10 RI!. 3,000, why should it not be raised. to Rs. 4,000, why ~. 2,000, 
and so on. We selected Rs. 2,000, because on the whole, there was unani-
mity on that proposal. We might have selected Rs. 3,000, we might have 
selected &. 4,000. But as I have pointed out, the higher the estate goes. 
the more important it is to see that those ordinary precautions which hedge 
rcund administration are taken. It is in the interest both of the State 
as well as that of the individual testator that these precautions should be 
t.aken. I do not think, Sir, I need say more with regard to my Bill. 

The motion was adopted. 
Clause 2 was added to the Bill. 

o 
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Clause l' ~ added to the BnL 
' 1~ Title and Preamble were added to the Bill. 

[SlST AtTG.I92G. 

~ Bonour&blellr AleD1Uler .ucldimaD : Sir, I move that the Bm 
a!4 f ~ by the Couneil of State, be passed. 

The motion was adopted. 

THE SIND COURTS ~ ) BILL. 
The Honourable Sir Alexander Ituddiman (Home Member): Sir, I 

mO\·Cl that the Bill to supplement the Sind Courts Aet, 1926, as pas.Iled by 
th(' Council of State, be taken into consideration. • 

1 need not detain the House for more than one moment in connection 
with this small Bill. It is a formal Bill, and it has been neces!!itAted by 
th« pa'>sillg of the Sind Courts Act, 1926. The result of that Act was to 
constitute a Chief Court for Sind. That court being a new court, it is 
necessary to make a number of amendments, which are set out in the 
c .~  to the Bill, referring to the Court. 

The motion was adopted . 
. 'ClaUSes 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
1'he 'Schedule was added to thtiBill. 
The Title and Preamble were added to 'the Bill: 
The Honourable Sir AleUnder .ucldiman: Sir, I move that the Bill 

to supplement the S"'md Courts Act, 1926, as passed by the Council of 
State, be paSsed. . 

The motion was adopted. 

THE INDIAN COMPANIES (AMENDMENT) BILL. 
The Honourable Sir Oharles Innes (Member for Commerce and Rail-

ways) : Sir, I beg to move that the Bill further to amend the Indian 
Companies Act, 1913, for a certain purpose, as passed by the Council 
of State, be taken into consideration. 

This is a ,ery 8mall Bill nnd, I hope, an entirely uneon-
tro\"ersial Bill. The object is to amend section 26 of the Indian 
CompanieR Act. Section 26, as Honourable Members doubtless know. en-
ables a Local /Jovernment to allow an association formed for promoting 
commerce, art, science, charity or any other useful object to be registered 
as A limited liability c()mpany without having the words" Limited Liability 
Company" after its name. What I want to do is to insert the word" "eli-
gien " between" science" and "'charity". When the first Companies 
Act was passed in India in 1882 it was decided to omit the word " reli-
gion " which appearR in the corresponding section of the English .Act 
hep-ause it was thought that religious societies in India were sutftciently 
Rerv('d by the Religious Societies Act I of 1880. That Act, however, is not 
A v('ry eifective Act and docs 110t suit the purpOKe, and the consequence, 
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it! that 'We have &Cae I'eliJiIme eocie1liea--,ptidmpillJ."f J) .... "l'rdat AfMocia-
tiolls registered ~  tae . ~ t  Registrati9D Act; 1-. and other 
meties ~'1 tile India Gompaaiea .Aet'.' -The' questionh. 
l.een·raifJed whether fttfUrtratiOOUDcier the .. rna CftlJ*lie* Act is valid· 
or not. beca1llle ., rel;.pon " does not appear in section 26. The object of 
thiK Bill is to relIM)ve that doubt. The matteriB'likely iObe1le1de mote im· 
portant in view of the possibility of the Indian Ch1U.'8ll IrleaIare beiDa 

~ in whicll 'case it may be necessary for diocesan eorporations aDd the 
like to register UDder the Indiau Companies A.ct. Sir, I move. 

The motion was adopted. 
Clause 2 'Was added to the Bill 
("lanse 1 'Was added to the Bill ''''~. 

The Title and Preamble were added to the Bill 
fte BOD01D'&ble Sir ObarleB InD.: Sir, I move that the Bill; 8& 

~  by the Council of' State, be passed. 
The motion was adopted. 

THE .~  (AMENDMENT) BILL . 
•. B. Burdon (Army Secretary) : Sir, I move that the Bill further 

to amend the Cantonment!> Act, 1924, for certain purpoaea, 88 passed by 
the Couneil. of State, be taken into consideratiOD. 

Sir. t ~ is a very <rimple and, as I hBVp.retlson te ~'  an entirel)" 
non-eontentious measure. The Cantonments Act, 1924, elD"cijed. a \Dew 
system of aditliDi8tration am! it is 'only natUral-that·· tliesYstem then 
adopted should require to be improved and eorreoted ... ..a.tn cIetaiIs 
in the light of practical expE'rience 88 we go along. The ~  whieh 
it is proposed to make oli this occasion are, I think, safticie:iltq dealt witla 
in . the Statement of Objecta a1ul','BIIlaoDL I have reeeived no notice of 
any amendment, and, consequently, I think it is UDDeeeIIIIIrY for me to 
detain the House any further. tlir, I move. 

The motion W88 adopted. 
Clauses 2 to 11 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were addeiF to the Bill. 
Mr. B. Burdon: Sir, I move that the Bill, 88 passed by the Council 

of State, be passed. . 
The motion was adopted. 

DEMANDS FOn SUPPLEMENTARY GRANTS. 
Expenditure charged tf} Revenue. 

• .. . ~ ' '  .... 
The BQnourable Sir Buil Blackett (Finance Meaber): Sir, I beg to 

move:.·,,···· 
"That a .upplementary'inun not exee8ding .. 8,00 000 1M. paated to tile 

Governor ~ ~  in ~ to defray the ehargea which' will COllIe in CIOUI'M of 
payment dunng the year endmg the 3lat day of March, 1917 in nap8ct of ' Port. 
and Pilotage '." , 

The motion was adopted. 
82 
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AVIATION. 

The BoJ¥)urable Sir Bun Blackett: Sir, I beg to move: 
•• That a supplementary sum not exceeding BII. 1,43,000 be granted to the 

Govemor General in Council to defray the chargee whUh will come in course" of 
payment during .the year ending the 3lat day of March, 1927, in re.pect of 
• Aviation '." 

llaulvi Muhammad Yalmb: (Rohilkund and Kumaon Divisions: 
Muhammadan Rural) : Sir, I bcg to move: 

•• That the Demand under the head • Aviation ' be reduced by Ba. 100." 

Sir, in moving this amendment I do not want to prolong the proceed· 
ings of the Housa. My idea in bringing this amendment is to draw the 
attention of the Government to the urgency of opening the door of 
service in Aviation to Indians ..... . 

, :Mr. President: Order, order. Does the Honourable Member wish 
to raise the question of policy on this motion 7 As the Honourable Mem-
ber is aware, questions of policy are open to discussion only once in a 
year, i.e., when Demands for Grants are considered by the House on the 
occasion of the general Budget. 

:Maulvi Muhammad Yalmb : My point is to raise the question of the 
appointment of Indians in Aviation. 

111'. Preaidem : The Honourable :Member could have done so at the 
time of the general Budget. The motion now before the HoUse is for a 
;supplementary Demand for grant. 

llaulvi .ubunmad Yalmb : I bow to your decision, Sir. 
111'. PnsideDi : The question is : 

•• That a II1Ipplementary aum not exceeding Ba. 1,43,000 be granted to the 
Governor General in Council to defray the chargee which will come in coane of 
payment during the year ending the 31st day of March, 1927, in re.pect of 
• Aviation '." 

The motion was adopted. 

MlSCBI..I.AlUOUS. 

'!"he Bon01l1'&ble Sir Bun' Blackett: Sir, I beg to move : 
.. That a aupplementary aum not exceeding Ba. 2,41,000 be granted to the 

Governor General in Council to defray the chargea which wiD come in course of 
payment during the year ending the a1at day of March, 1927, in reepeet of 
• Ki8eellaneou '." 

The motion was adopted. 

RUtJlfDl. 

'l'be BODOIIJ'ab1e Sir BuB B1aokett : Sir, I bcg to move : 
., That a II1Ipplnaentary IIUm DOt ueeedbt.g Be. 13,000 be granted to the 

Governor General in Council to d!lfray the charges which will come bt. course of 
payment during the year endinfr the alat day of Kareh, lH7, ia re.peet of 
(Befunda '." • 

The JIlotion was adopted. 
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DIs"JUR8BIIBJ1TS o. LoANs.AND ADVAJICU. 
. ~ AND ADVANC BS BEABIlIG DI"l'DBST. 

The JIcmo1ll'loble Sir Buil Blackett: Sir, I beg to move: 
•• That a lupplemeutary lUI not exceeding Be. 5,00,000 be panted to the 

Governor General in Conneil to defray the eharg.. which wUl eom.e in eoune of 
payment during the year ending the aUt day of lIareIl, l.92'1, in reapeet of 
• LOlllls and Advances bearing intereBt '." 

• Loan to the Imperial Gymkhana Clvb, DeU&i. 

Sir P. B. Sivuwamy Aiyar: (lladras; Nominated Non-Oftieial) : 
Sir, I wish to take exception to this proposal to make a grant in favour 
of the Indian Gymkhana Club. 

Sir Bari BiDgh Gour: (Central Provinces Hindi Divisions: NOD-
:Muhammadan) : It is not Indian; it is Imperial. 

Sir P. B. Bivanramy Aiyer : I beg your pardon; the Imperial Gym-
khana Club. I am not altogether out of sympathy with the objects for 
which this grant is proposed to be made. Officials of the Imperial Gov-
ernment are, I know, a very hardworked lot and have many troubles aDd 
vexations to undergo. After the hard work of the day and in some 
cases after the boredom of the day's debate in the Assembly, or perhaps 
e'\"en in the Council of State, many an official of Government would prob-
ably require some means of diversion and I do not grudge them the 
numerous facilities for recreation, for diversion, for jollity, for revels, 
which the Imperial Gymkhana Club will provide. I do not grudge them 
their balls, their evenintr and nocturnal dances. There are of course 
some among us, like my friend Sir Walter Willson, who probably appre-
ciate the provision for balls, beintr an expert as he is upon the require-
ments of balls. But I have some objections to this grant which I shall 
state at once. I see, Sir. a very suspiciouli statement in the notes of the 
Standing Finance Committee with regard to this grant. . It is stated that 
there will be a necessity for the officials to keep houses in Delhi for only 
·5 -or 6 months. I thought at. one time, when the new capital was about 
to be hrnutrht into existence. that all except a few ofticials--perhaps the 
topmost gods-would be stationed in Delhi itself permanently. But on 
page 200 I find it t t ~ : 

•• It is the intention of the Clnb to build dub quarten eoDBilting of 2-rOOJ6ed 
~ ~t ' ~  ' tt: ~  nnd 3-roomE'd detaehed I'ott:lges in the gronndl of the club 
which wiIJ providE' oftlcia1B with the deairable privat'y whieh plaeell like Alipore 
HouBe do uot gi,-e and at the lame time lave the oeeupaD.ta the Deee.ity of 
letting up houlell for 5 or 6 months in DeDai." . 

. That carries with it the implication that for the remainintr 6 or '1 
months the officials would be located in Simla and this statement has 
apparently received the imprimature of the Finance Department and of 
the Finance Committee. I should like to know whether the Government 
of India ha,'e made any chantre in the policy which they announced 
when the new capital scheme was launched. That is one of mv objec-
tions to this grant. • 

Another objection is this. It is stated in the notes of the proceed-
ings of the Finance Committee that Indians will also be eligible for 
membership in this Club, but I am afraid the vast majority of the 
members will be European .. 
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'!'he Honourable Sir Buil Blackett : No. 
Sir P. I. IIivuWaDI1 AiJer : I ,can readily ~ ' 't  the officials 

. being able to make themselves quite comfortable m thIS Club, but so far 
88 the Indians are concerned, my fear is that they will f ~  t~  atmosphere 
of the Club either too full of frivolity or too much ff c ~  and too 
full of a sickly and oppreBlilive official t ~ . I thInk the non:offi-
eial Members of the Legii;lature are more bkely to. f c . f t~  In a 
Club of their own like the Chelmsford Club than In t ~ ImperIal Gym-
khana Club, notwithstanding its very high-soundmg name. ~  
suggestion, Sir, is that the Government should show ~  same ~ ~ t  
to any proposal to build a Club for the Indian LegIslatur(' af' RaiSIna. 
We have the. Chelmsford Club now in Delhi and Simla. We do not know 
what is going to . ~  of this Chelmsford Club. ~t  it is going 
to find a local habitation in Raisins or whether it is gOIng to be ex-
tinguished, or whether it is going to be metamorphoscd ~ ~  idea. 
What I would 'suggest is that the Members of the ~ Legislature 
should also be provided: ~t  a Club. where they ,may ~ . the more 
vigorous breeze .of u,aoftiCl&l. freedom mstead of beIng stdled In the. offi-
cial atmosplJ,ere. I am sure that this proposal would commend Itself 
to the ~  of this House, except perhaps to a. few who attach great 
iJJlportanc;e to ,balls. We do not 1!equu.e a ball room of 70 ft. by 30 ft. 
or of any other i ,dimensions that may be prescribed by my Honourabl(' 
mend Sir t . ~  but we should probably like to have the other 
~ c . .. t· • - ' ... - ·f·· _: ...... ~ -.., ..... 

I notice another thing. Quarters are proposed to be built and it is 
suggested that· 75 per cent. of tile quarters should be earmarked for Gov-
amment officials. ,It is stated: -that that is really meant as a contrivance 
to save money for the Finance .Department. They say that if quarters 
were not built, Government would. have to build houses and therefore it is 
nally in the interests 'of economy and that it is with the object of pro-
tecting thefinaneial interests of the Government that the proposal to 
build quarters is made. Very well, I do not mind with what object that 
proposal is made, bat I am pretty certain that 75 per cent. of the quarters 
will be earmarked for Government officials. If those quarters weuld .be 
equally available to Indiana·and other nou-ofticiala, my objections would 
probably be mitigated.. But I think that we should ask the Government 
.... he.ther they would agree to a similar proposal on behalf of the Indian 
LegISlature, and, unle88 they can quickly come to terms with 118, I should 
oppose this proposal . 

Sir Bari BiDgh Gour : I regret I have to oppose this motion on 
t ~  ground·uui, it is this. I do not think that the revenues of the 

Central Government should be diverted to giving loans to any Club at 
all. A club is essentially a social institution and it must find funds for 
providing social amemtes to its members either from a bank or from a 
baniya, but certainly .not from the tax-payer's money. I do not see how 
the Gymkhana Club is.8 charge upo11 the tax-payers' ~  or for the 
IQatter of that the -CheImstol'dClub unlelllj it happens to be a club intended 
for Members of the Inw-n Legislat1U'e in whie,llcaHe it would be a' purel,y 
oftlcial club in the nature of a reading room and a library for the purpose 
of enabling Membe1'8 of the Indian Legislature to provide theml!elves with 
the t ~  pabulUIil that they' reqJ1ire f01 the .more eftkient discharge 
fJf their dutiell_ ~ t be that as.it ~  ~t  lI1J1 be the Pl'Oprietr or 
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impropriety of instituting a club for the Members  of the Indian Legis-
lature, I fail to understand what distinction there is between the Imperial 
Gymhana Club and any private institution, such as the Delhi Club or any 
other Club which ~    as for a grant from the Central Legislature. 
I therefore submit that the principle is a wrong principle and, because it 
is Ii wrong principle, I oppose it. 

Mr. S. O. Ghose (Bengal: Landholders) : May I as the Finance 
Member under what rule or regulation this Demand has-been bMl8ht up , 

Diwan Ballad.ur T. Ba.Dg ebariar (Madras City : Non-Muhammadan 
Urban) : It stries me that we are setting up an incom'enient precedent 
when proposing this grant. I now there are several institutions going 
about in Simla, run by the subordinate officers of the Government of India, 
which reuire financial help.  We,  visitors, have been .n approached 
for financial help for putting up permanent buildings in :oelhi or in Simla 
for the education of children of the officers employed here-both upper 
subordinates and lower t  ~    also for the purposes of their 
own enligthtenment and amusement  such as clubs and theatres. Now, 
where shall we land ourselves if we set up a precedent lie this, Here 
is a Gymhana Club which no doubt belongs and will belong to the upper 
strata of the officials here.  Probably with a small admiture of highly 
placed Indians  it will be entirely European, having regard to our eperi-
ence of Gymhana Clubs allover the country. I should lie to now w4at 
the Indian membership is going to be, how many Indians there are on the 
Committee of this Clolb. In the notes circulated to the Standing Finance 
Commitee, it was  said that membership is open to Indians. We now 
what that means. We want to now how many applications for member-
ship were receh'ed, how many were admitted and how many were refused. 
There are various difficulties for Indians to be freely adD)itted there. I 
do not put the matter on that narrow ground.  I t'hill this is a matter 
which the Finance Department should eamine more carefully, for not only 
here but nls.) in Local Governments therc are clubs of various sorts, and 
once we embar, upon this method Qf maing loans we do not now where 
We shall land ourselves.  Public money  should  not be utilised for this 
pUl'potle unless it is of an eceptional nature. The difficulty wil be, as SiT 
Sh'aswamy .   ~  c   pleaded so ably, that you will be forced to be generous 
to all.  I do not now who the President of this Club is. He may be His 
Ecellencr the Commllnder-in-Chief.  Simply because influential officials 
run this club, they should not get preferential treatment. It will become 
a universal reuest. With what faceean you  then say: I will allow 
loans only to the Gyrlthana Club .n'duot to ariy other clubs ~' 
uninfluential people, In the case of uninftuential people, it is a necessity, 
whereas high ofticials can run their own NUbs tlDd there are various places 
of amusement. For instance, in Simla, I find that al,ost every night, I 
am visiting this place and that plaee of amusement. ~   f    there is 
no lac of opportunity for amusement i'D this plaee for iD1tuential fol. 
I therefore submit 1hat this is a matter which reuires our-treat eonSidera-
tion. We 8bould ,not :ligt.tly eBlNr upon -this and r therefore' as 
Government to ~   -this maUer. .As at preaent advisl'd I must 
oppose thisDlot.iea. I- ,.  .' I 

. ,Itr .   ~ ~ ~   t    Chambers'Qf ~   c   : Nominated 
~~  .:~   '  ..   t  ~   f .. ~  .t inthe atucfut:g,Finance CoDlDie 
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[Sir Walter Willson.] 
I approached this matter in a sceptical ~ t  rather like !Dy frip-lld. 
(Sir Sivaswamy Aiyer). It struck me as bemg a proposal a bttle out of 
the wav. We then went into it very carefully and we found that there 
was a good deal to be said on both side!>. In spite f.t~  jibes ?f my: friend 
as regards the ball room at Goyernment ~ ' .. Ralsma, I t~  thmk the 
size of it will remain a monument to the dIscredit of the archItect ; but I 
have very little interest in balls and dances from a personal point of ,;ew. 
Xow cominO', back to the question of this Club, another point which struck 
me, 'and I ~ t having approached it t~ hesitation, was this. Why 
should as mv friend said Government offiCIals have 7fi per ('ent. of the 
cc ~ t  reserwd for them! I said to myself-because it is 

Government ~  which is being put up, that iF; no argument why. 75 
per c~ t. of th.ccommoclation F;hould bp res('rvE'd for GovE'rnment offiCIals. 
Governmpnt money is the tax-payers' money .• I am a tax-paypr and I 
haye as much right to the accommodation as thE' (ffivernment officf'rs. But 
when I looked further into it. I found that this was no argument at all. 
The real argument is that accommodation has t.o be provided for Govern-
ment officiaL." whereas it does not Ilaye to be pr<JVided for me, and, there-
fore, reluctantly, I had to agree in the end to the reservation of the 75 per 
cent. for Government officials. The Club will be available to us all. Some 
of us 'who do not. like dances milt'ht IrO !\OlIlewhere else. There is a club 
il1' present Delhi known as the Chelmsford ~ club in which Members 
of this Assembly are very much more interested than they are in this 
Gymkhana Club, or whatever you may like to call it. I asked the question 
whether if the Chelmsford Club, in which Members of the Assembly are 
much more interested. came up for similar treatment, it would be fayour-
ably coo.'iidered ! 

Sir Bari Singh Oour : No. 
Sir Walter Willson: I do not know what the Finance ~  will 

have to say. His answer '~'  non-committal, but I gathered that it was 
not unsympathetic. This proposal then does not seem to pe an unreason-
ahle one. We considered whether it was permissible to gtant funds uncleI' 
the Act. The answer to that I believe was that there are no rules at all. 
Each easp muM be dealt with en it", own merits, and if thE' Assembly 
sanctions it, it is legal. If that is not done, that is another matter. After 
goiD!! into the question very carefully in the Committee we came to the 
conclusion that this was a proposal that we could legitimately put before 
the Legi<;lative Assembly, and I therefore support it. 

The Honourable Sir Bhupendra Nath Mitra (Member for Industrif'Fi 
and Labour) : Sir, the Demand for this Supplementary Grant has been 
opposed b:y my friends Sir Han Singh Gour and Diwan Bahadur 
~ c  on grounds of propriety. In regard to that I may say that 
It 18 ~ t unusual for Government to grant loans to their employees for the 
startIng and development of clubs. 

I understand that it if! done very often (Ill the Railwav side Even 
8:t .Raisina it has not been unusual f~ Government to provide ~  faci-
btUlS, at the cxpen'Je of the tax-payer, for clubs for th .. ir Rubordinate em-
ployees. I have been told, for example, that Government have provided 

t~ quarters for the European and Indian employees for U$e as clubs 
~t ~~~  ~ t .. Therefore, it ~  to me that"there is nothing wrong 
In pnncIple In thIS Assembly votIng this Demand. My friend Sir Walter 
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WillIcm haa alIo developed that ~ of the case. He ~ tried to estab-
lish the fact that there is nothing fundamentally wrong m the Assembly 
voting this particular Demand and that the proposal does not cont.ravene 
tlle Government of India Act or any financial rules. Well, that IS my 
reply to my friends Sir Hari Singh Gour and Diwan Bahadur Ranga-
chariar. 

1Iy friend Sir Sivaswamy Aiyer has raised two points ; firstly, does 
the grant of this loan to this particular club in any way ~ t ct from !he 
policy of the Government of India in regard to the perIod of reten.tIon 
of the Secretariat in Delhi. Well I can assure my Honourable friend 
that there is nothing in the grant ~f this loan which can. have that imP!i-
cation. Whether the Government of India later on decIde to stay ID 
Raisina for 5, 6 Or 7 months is a mlltter which will have to be. ~  ~t  
irrespective of this propoFlition. Sir Sh-sswamy's next pomt IS t~ ; 
here is a club which, though it nominally caters also for Indian offiCIals 
and non·efficials, probably has its membership restricted, at any rate for 
the present, to European 'officials and non-officials. Well, I honestly do 
not know what the present position is in this respect. I am not myself a 
member of the Imperial Gymkhana Club and I am not in a position to say 
whether it has on its rolls at present anv Indian members. (An Honour. 
able Member: " Are thev allowed there"''') They are certainly allowed 
to be members of the club. I reJlll!mber myself that years ago when this 
club wu started I was asked to become a member. But as I have no 
great liking for club life, I did not join tbiR particular .club, but I have 
personal knowledge of one or two Indians who did join the club at that 
stage. (An Honourable Member: "And are &till members.") There· 
fore, it is wrong to say that the membership of this club is refused to 
Indians. Sir Sivaswamy has th'en quoted the case of the Chelmsford Club. 
As Sir Walter Willson bas said, if there is a demand on the part of the 
Chelmsford Club for a similar accommodation from Government then 
that question 'fill be very carefully considered. I may say this, that the-
Chelmsford Club haR not yet placed bef(lre Government any similar pro-
posals. They have been oonsidering the matter quite recently, but until 
they are assured that there will be !l demand on the part of a large section 
cf the Members of this Legislature to become its members and to partake 
of the aJDp.nities provided by it. it cannot possibly embark on a venture of 
that sort. Rut still the club itself is considering the matter' and I ("81\. 
a!.slIrl' 1 he HOIIM. Ihnt if the club submits tc Government proposals thai it 
should receive c c .~  similar to those I!i:ven to t.hl" Imperial Gymkhana 
Club, then the matter will receive the careful consideration of Government. 
I should like to mention another matter. The reason why Government 
have taken a favourable view of a loan to this particular club, or a simi-
lar lORn to, say, the Chelmsford Club, is this. If Government do not grant 
t.his loan they will be compelled to build more quarters for their officials 
to hoURI" them during the period of their stay in Delhi. I know that 
during the winter of 1926·27. the accommodation available will not suffice-
to meet the requirements of all our officials, and unless ROme other arrange· 
ment can be made Government will be compelled to build mort' accom· 
modation. The Gymkhana Club ifl goinQ' to build 12 quarters and it is 
going to reserve 9 of t ~ for the use of Government officials. The cost 
of those 9 quarters, c ~ the furnishing charges, would amount 
roughly to a 1a1m and a half of rupees. Now, if Government definitely 
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. turned down this propoSal; they would have to incnr that expenditure 'of 

a lakh and a half outright, and they would never get an adequate return, 
The result therefore simply is that Government manage to secure additiQn-
al accommodation for their officials without having to incur any expt>ndi-
ture from the' resources placed at their disposal by the tax-ll8Y.el', Well, 
the same thing will happen if a loan is given later on to the Chelmsford 
Club. It will be called upon, as the Gymkhana Club has been, to under-
take to provide a certain number of quarters to' accOmmodate G6vernment 
~ff c  thereby reducing the demand on Government to build additional 
quarters. I trust that with this explanation the House will be pleased to 
accede to this Demand. 

*Mr. X. B.a.ma.A.iyaDgar (Madura and Ramnad cum Tinnevelly : 
Non-Muhammadan Rural) : Sir, I have not been able to follow the last 
argument of my Honourable friend Sir Bhupendra Nath Mitra. I really • 
'Want to know whether for the purpose of providing accommodation for 
officials Government would be prepared to give advances to private 
individuals. I really do not see what dUference it makes whether a 
private individual asks for such an advance or a body like the Gymkhana 
Club. I submit that that argument for advancing money cannot hold 
water. The other point I wish to press is, what has been done to insure 
the repayment of this money T Suppose the Gymkhana Club has not 
got Rs. 30,000 anilable to repay annually. What is the guarantee that 
in the course of time the money will be surely returned Y Suppose that 
at some time the People do not desire to take advantage of the quarters 
llrovided by the Club, or some other more convenient quarters spring 
up, and people do not patronise the club quarters in large numbers. then 
the club will be unabJ.e to pay the &s; ~ annually that it has con-
tracted to do. What is proposed to be done in that case' Has any 
guarantee been taken in respect of this' I really think that this will 
be starting on a conrse whieh will Bot be to the interests of Government. 
Also it is 'Very diftiC1llt to be impartial if we once begin this kind oi 
thing. The arguments that have been advanced by the Honwrable Sir 
BhfIpendra N ath . Mitra really do nert improve the case for Government 
one hit. 

Maulvi Jlubammad Yakub ~ Sir, I am sorry that even after hearing 
1 P.M_ the speeches of the Honourable Sir Bhupendra 

Nath 'Mitra and the other gentlemen who have 
spoken in favour of this grant being sanctioned! I am still unable ttl 

. agree with them. Sir, I han got a fundamental objection concerning 
this grant, and it is tbis, that .we are called upon this ~ to sanc-
1; ~ only s.upplementary grJIDts. Now, Sir, woat is a supplementary 
grant TSo'far as I can understand a 8upplemental'Y' grant is that which 
supplements a substantial grant. We sanctioned the. expenditure of a 
certain sum during the last Budget on a certain head. ~ft  some 
months it is found by the Governmmt that the grant which we then 
"J!ctioned is not FlUtftcient for the 'bead for which. it was granted. The 
'~ t t f ~  in order to complete tbeexpenses for'that head. 
'want a FlUpplementary IiIum to be ct :~ ''  tliis lIoulla'in order to 
~ f  t ~ ~  .01. t ~. NQw, ~  'abont 1 ~. t:~ t I ~ t 
!MY t ~ 18 no t ~' f ~ . ~~  c ~  a, . ? . ~  qant.:¥ 

, .. '" ". '.' , ;. ~ . 
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. i'l, a grant supplementary to any Demand that we sanctioned during the 
bst Budget. Under this heading we did not sancti(ll f  ~   g.rat,.during 
the last Budget grants, and therefore I submit, Sir, that we are not usti-
fied in calling it a supplementary grant, and the Honourable the Finance 
Member is not ustified in asing this House to sanction it as Ii supple-
''1entary grant. If it is intended that this ependiture is necessary, then 
I thin, Sir, the Honourable the Finance Member should wait until the 
net Budget.  Of course the uestion of providing certain rooms in .a 
gymhana is not such a very important and urgent .uestion that the 
House should be ased to mae a supplementary grant for that purpose, 
and the Government ean very well wait for fie or si months when tbi .. 
uestion can be taen up at the time of the ordinary Budget grants. So 
for this reason, Sir, I thin that fundamentally this grant cannot be 
put to the vote of the House at the present stage. The Honourable Sir 
Bhupen1ra ath :Mitra has raised the uestion of providing accommoda-
tion for Government officials at Raisina. I would submit, Sir, ~  t I do 
not fiud that there would be any difficulty, at least during the net five 
~   si months or during the net year, to provide accommodation for. 
Go,-crnment officials at Raisina. I now, Sir, from my own personal 
eperience that a certain number of rooms in the Western Hostel ~ 
ept vacant for want of occupants. I am certain that these rooms, 
because the Government could not find occupants, were ~    last year 
to some officers of. the Royal Air Force. Of course they arofl not meant 
for them  so if there were any immediate difficulty of providing acc9m-
modation for the Government officials at Raisina, I submit, ~   that tb,e 
Western Hostel and other buildings in Raisina would be uite su.ftici('ut 
for providing accommodation for them, and for this reason also I do not 
thin that there is any urgency to as this House to mae this grant. 
For these two reasons. Sir, I submit that this grant should not be sanc-
tioned at this stage, and I thin it will not be ustifiable for the Govern-
ment at this last stage of this Assembly to as us to sanction such a grant, 
because financial uestions are really very serious uestions. I made 
a re-uest last y('ar to the Honourable the Finance Member to increase 
the grants for the Muslim and Hindu Universities by proposing supple-
mentary grants, but the Honourable the Finance Member said that we 
did not mae such grants as supplementary grants and that these things 
.could only be taen up at the Budget time. Well, Sir, if you cannl)t 
gh'e money to educational institutes, if you cannot loo into the pressing 
demands of the educational institutes of the country at tb.eo time of 
.Illling supplementary ~t  nt lee that there can be.8D usti-
flcation.t .. ~   .  .   . for c~   .. iicm and for clubs at the time of 
demanding Rupplementary grants. 

... Ii .. lf.: laibi (Nom.m.ated : Labour Interests) : For the depressed 
classes of tlse Civil Ser'ices.  . 

laulvi Mvbammad aub : My Honourable fri.end, Mr. oshi. holds 
.a brief: lor the ~~   classes. and I am nre he will plead tIleir caust', 
but as far as I am r.oncerned, I oppose this grant for the reasons DleIl-
tione apove. 

111' ',E. o .• ..., (Daaca Division: Non-Muhammadan Bural) : Sir, 
if thtr ,liNuIe tW 8 to 'f We aGl' the proeeedinll' of the Stanclint.r 
.1linUl CPPlmU.tEf), -iheIllillftnd th ... ,the Glub,itaelf While fOl8lalatiag 
itll,Mhamot,o ol8mI el,lecl two alternative 'proposals 'to mt,f ..... td 

~ l  . . ~   . l' .' 
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<;0 far as residential accommodation is concerned. In t ~ first, the club. 
stated : 

"The Committee understand that the lum of Be. H lakhe remaiu to be 
spent to complete the relidential building scheme of the New Capital. Although 
the proposal at present is to build five bungalows with thil lum, the Committee-
nggelt that the money be utililled in constructing 12 quarterll at roughly Be. 12,000 
each adjacent to the Club.'· 

Then the nen alternative scheme was that this amount might be lent to 
the Club in order to enable it to build these quarters within the precincts 
of the Club. What I want to know is why it is that the Government, 
instead of building thel>e 12 quarters themselves near the Club, acceded 
to the other al1iet'native course I!ugget;ted by the Club. I think the 
Honourable Member in charge of the Department of Labour stated that 
if the Government were to undertake the construction of these bungalows 
at their own cost, the return would be less than five per cent. J really 

. do not know, however, what return the Government do get on t ~  
present investment in such quarters. The Honourable Member stated 
that from the business point of view, therefore, this was a more attractive 
proposal. Sir, I think Government have already spent about 13 crorp.s 
of rupees on New Delhi, and it seems to me that the Honourable Member 

. is rather straining at a gnat after having swallowed a camel, and that 
the difference of 1l per cent. in the return on Ii lakhs ought not to 
trouble him ~' much. Sir, the analogies given by my Honourable 
friend hardly carry conviction-the analogy for instance of the Railway-
Club. In the case of Railway institutes, I do not think it is given to 
members of a railway institute to dictate the size of a ball room or for-
instance the size of staying.out accommodation. Sir, here we find that 
tbese amenities are being provided on a very extravagant scale. And 
then tbe Honourable Member also said : "Well, if we havI.' already 
provided housing accommodation for assistants and officers at a low rate 
of interest, that also it; a justification for us to bold out a helping hand 
to the Club." ~  if you have deliberately removed the headquarters 
of Government from civilized environment to a desert; surely you must 
find some sort of accommodation for the people whom you carry ,with 
you for the purpose of carrying on the administrative work of the ~ 
ernment, but that, Sir. is hardly an analogy ..... 

'!'he Jlo1lOll1'able Sir Bhupendra Bath lIIitra : Does not the same 
analogy apply to the ease of a Club for these superior omeers , 

Mr. E. O. Neo".: They can provide themselves with these amenitiel. 
My Honourable friend, Mr. Rama Aiyangar, has already tOllched on 
the question of security. On the point of security I find that the Club 
itself is v-ery pesRimistic about it. At page 200 they say : 

.. Ita a88eta in regard to the eeheme whieb i. vfluallaec1 are praetieaD7 
.egligible. ' , 

Sir, that does not Reem to be a very tempting proposition for a banker to 
eonsider. and I do 'DOt kn6w what reasOllR led my Honourable friend. the 
Finance Member, to accede to this proposal. Sir, I do not think that we 
would be at all justified in ~ this grant, and I do hope that tlte 
Government Members will not vote while thiB matter is being diapoRed 
of by the Houlle. 
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Maulvi Muhammad Yakub : I want a ruling from the Chair. I want 
tCl know, Sir, if this grant can be treated as a supplementary grant or 
not. I wap.t your ruling, Sir, on this point. 

The Honourable Sir Buil Blackett : Perhaps I may deal with that 
point Sir. There has been a good deal of prejudice, owing I think to 
some 'misconception of what the scheme is, imported into the discussion 
110 far,1 and I want to bring the House back to the facts. Mr. Neogy 
-asked what induced the Finance Member to agree to this, and my answer 
is this, financial considerations and the interests of the Indian to-payer. 
The question has been considered so far as if we had come to an agree-
ment with the club and as if some arrangement had been made finally 
which we were now putting before the House. That is not the position. 
Weare still in negotiations with the club. The Standing Finance Com-
J1littee have t ~  modified the terms proposed to be arranged with 
the elub-slightly f ~  them in favour of the tax-payer-and we 
'Still have to find out whether the club will accept these proposals. Now, 
the position is that we are short of quarters in Delhi. Maulvi Muhammad 
Yakub compared the conditions of lsst winter when the Government of 
India Secretariat" was in old Delhi with the unknown conditions of the 
future when it will bl" in New Delhi, and the fact that some bungalows 
.and quarters were empty last winter, if it was a fact, has not the slight-
est bearing on the question of what will be the position next winter. 
We know quite well that there will be a very severe shortage of quarters 
If we cannot make this ~ t with the club we shall have to 
-spend a larger sum than I! or 1! lakhs, something over 2 lakhs at thf" 
least, on building quarters on which we shall not get nearly so high a 
return as we shall be getting on what we lend to the club, because the 
condition of this arrangement is that the existence of the club will make 
it certain that the quarters will be filled not only during the winter but 
to a large extent during the summer also ; and instead of Government 
getting (for the time being until a final decision has been taken on the 
point raised by Sir Sivaswamy Aiyer), about 4 or 5 months' rent ~  

on quarters which they have to keep up for the whole year, they will 
through the club get the full rental on those quarters which will be parti-
~  attractive to people because, being in the neighbourhood of thf" 
club. the club will supply them with meals and other amenities. That is 
assuming the club exists. But the club will not come into existence, the 
i!lub huilding will not come into existence in all probability, unless some 
arrangement of this 80rt can be made between the authorities of the 
club and the Government. The club, 2U1 Mr. Neogy points out, is not 
a ,vellithy one and it is no use its attempting at present to raise the 
money required to erect the building. Therefore. the Government are 
faced with the necessity of spending something over 2 lakhs on quarters, 
inst.ead of lending 5 lakhs which is recoverable and will be getting a 
~  worse return on  those 2 lakhs than they will get on the 5 lakhs 

whIle they are lending it on interest. The financial arguments aN 
clearly on the side of the Government's proposal. . 

I now come to the question on which a certain amount of prejudice 
hus been .railled, in regard to the nature of this club. I may say that 
the first tIme I went into the club was to play tennis with Sir Muhammad 
Shaft, and it is a club which is open not only to Europeans but to lndians, 
and not only open to them, but I am informed by the authorities of the 
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club that never on any occasion 'has it refused an applieation from an 
Indian to become' a 'inemt.ger ; and· I' go' f1rrther;arttl , say" that if thill 'Club 
is to ~ t t in New Delhi, -if· it is ; to' ha"\"e an assured fut111'e- and the' 
authorities of the' elllb will ob'Viouely not make themselves responsible 
for this Rs. 30,000 a year interest ; UDless they have some security for the 
fliture--if this club is to come into effective existence and supply • 
really felt want in New Delhi, it will not only not elose its doors to 
Indi3ll8 but it will open them very wide, because it is perfectly clear 
that with the gradual Indianisation of the Secretariat, unless Indians 
come to' this club, this club has no future at all. This club must look 
forward to doing work such 'as the Willingdon Club is doing in Bombay 
and organise games anjl amusements for the population, mainly the oftl-
cial population, of New Delhi; and so far there10re }rom there being 
any question of non-Indian eharacter about this club, it must essential-
ly be a club for Europeans and Indians alike if it is to have any future 
st all. 

I now come to Maulvi ~  Yakub's point. 1 am very glad 
to see him stand squarely up for financial probity on this question of 
:.upplementary c t t~  and. sapport the at1itude of thc Finance Depart-
ment, which is always that it does not like supplementary estimatoR, 
and its first question when a suggestion comes in for new expenditure 
not provided for in the Budget is : ,. Wby was this not provided in the 
Budget T" And its next question is : .. Why cannot it be postponed 
till next year 7" But Mr. Muhammad Yakub has overlooked the fact 
that there is no proposal here to spend money above what was original-
ly intended. This grant comes before the Assembly not because there 
will he expenditure in excess of the expenditure provided in the Budget, 
but because, being of a rather special 'character, the Finance Departmem 
made it a condition of their agreement to the proposal, which I think 
was within their COmpetence, that it should eome before' the Assembly 
and be discussed by the AssemblY, before e«eet was given to the pro-
posal, that it is to be· fully explained to the Assembly in order that they 
may have an opportunity of discussing it and it should not be done by 
thc Executive without discussion in the ~ . It is money that is 
provided out of Capital and it would not therefore affect the revenue of 
the year; and, as I say, it comes before the Assembly not because it 
involYes necessarily any additional expenditure not contemplated at 
the time of the Budget, but because the Assembly's sanction was thought 
-I hope the Assembly will agree with me in this--rightly to be deRirable 
before a somewhat unusual ~ t of this sort was entered into 
by the Government. I hope after that ~ t  Maulvi Muhammad 
Yakuh ,vill. realise that ,ve ~  fully in agreement with his excellent 
financial principles in regard to supplemenillry estimates and will not 
withdraw his support to the scheme on the ground of financial proprie-
ty. 

A question has also been asked as to what' ~ t  we have for this. 
money, in case somethiJJ.g goes w'rongwith the club. Our answer is 
we ha"\"e of ~  a complete JDortgage over the club buildings and we 
are f ~ ' ~ the"gr9uQd. " ,-

Sir Hari Singh Gour : Will the building be a Governmeut building t 
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The BonOurable!" .a..n Blaoketit"; The' building wiII be hmltprO-
bably by Government agency, on account of the club. A. I say, we have 
not entered into the final ... ;' ..... . 

Sir Jlui 8iDgh Gour : I understood the elub building itself was a 
Government building. 

fte HOJlO1I1'&ble Sir Ba.tdl BJaekett : The club . building and the-
qUllrters will both probably be bmlt by the Government on ground leased 
from the Government. They will be the property of the club, subject to 
a mortgage on the whole of the property, and when the club has paid 
oR the loan after 30 years, they will then become the property of the 
club. But in the meanwhile Government haye full security for the 
money, becauRe they haye the ownership of the land and a complete-
mortgage over the buildings. 

Sir Hari Singh Gour : Will Imperial Delhi exist after 30 years r 
The Honourable Sir Baail Blackett : When Sir Hari Singh's grand-

son is making speeches in the Assembly 30 years hence, possibly some 
busy Assembl:r Member will read up the old debates and taunt Sir Hari 
Singh's grandson with the want of confidence of his grandfather. 

Mr K. Rama Aiyangar : llay I know if there are any other funds 
for the club besides what we are going to advance T 

The Honourable Sir Baail Blackett : The club has certain assets 
which are mentioned at the end of the Standing Finance Committee's 
Report, but of course it is dependent on its annual SUbscriptions and on 
such profits as it can ~c. 

Di.an Bahadur T. -1taDpcbariar: What is the membership now! 
ft. Honourable Sir Basil Blackett : I do not know the details of 

the membership; I am not sure. I think the subscription, which is 
another question, is Rs. 50 a season. 

I am not quite sure of the exact figure. There is no ~ t c  fee. 
The Rev. Dr. B. K. "cphail (Madras: European): Will the 

Honourable Member explain what the return upon the money will be· 
to the Government 7 

The Honourable Sir Basil Blackett: The Goyernment will get after 
an interval 5 year!!, during which they will get interest olll:r on tile 
part of the expenditure which is devoted to the buildings of t ~ 
a return of 5 per cent. interest pitts 1 per eent. amortization. They will, 
therefore, be getting a return, assuming that the expenditure is incurred 
during the current year and the beginning of the next year, at a rather 
higher rate of interest than they pay for borrowing money in the market. 
There \vill be a slight profit for the Government there, but that is not 
one of the arguments which I would bring forward for voting this pro-
posal. The proposal, as I" said, is put before the Assembly as being a 
means of providing both for"the aceommodation of Government officials 
and otherl'l and for the amenities of New Delhi at no cost to the Govern-
ment but, on the whole, .t a slight profit. It is put forward as an attrac-
tive financial propo!!ition which will meet the convenience of the occu-
pants of New Delhi as well as being thoroughly in tbe interests Qf the 
tax·payer of the countr,y. • 
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" Diwan Bahadur T. B.a.ngacha.riar : May I ask the HonoUl'able the 
Finance Kember whether it would not be an inconvenient precedent , 
How does he propose to deal with similar requests T , 

The Honourable Sir Basil Blackett: It is brought before the As-
sembly precisely because it is somewhat unusual. We shall be perfectly 
willing to consider sympathetically a similar proposal for a club build-
ing for the Chelmsford Club, provided equally attractive terms could 
be offered to the tax-payer. I do not know whether the Madras Govern-
ment Or the Bengal Government contemplate building it new capital. If 
they do, I think they would probably find that a study of our financial 
methods m th-ese sort of cases-in some other cases they might not be 
satisfactory-would redound very much to t ~  adyantagt>. 

JIr." a. C. Ghoae : I have not yet got the answer to my question. 
)(ay I knoW'" under what rule or regulation the Honourable the Fiuance 
Member is moving for this grant , 

The Honourable Sir Basil Blackett: I do not understand the \lues-
tion. The Government of India are said to sutter from code in its head, 
but I do not know of any code or regulation which refers to this par-
ticular case. I hope that we are acting in the interests of the tax-
payer. It is perfectly obvious that this expenditure is for the pur-
poses of the Government of India and therefore is not ultra mres of the 
Government of India Act. Beyond that I cannot say. I hope there 
is no rule or regulation because if anybody has spent his time and energy 
in drawing up a rule or regulation to cover such an exceptional case, 
I think he has wasted time. 

Mr. Prelident: The question it : 
"That a 8upplementary 8um not exceeding BII. 5,00,000 be granted to the 

.Governor General in Conneil to defray the ohazogea which will come in eo1U'Ie of 
payment during the year ending the 3lat day of March, 1927, in re8pect of • Loane 
and Advaneea bearing interest '." 

The Assembly -dhided : 
AYEB---42. 

Abdul Qaiyum, Nawab Sir Sahibzaa. 
Ajab Khan, Captain. 
Akram HWIlIain, PrDee A. Y. M. 
Alliaon, Mr. F. W. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Baail. 
Bray, Sir Den,... 
Burdon, Mr. E. 
CIoll', Mr. A. G. 
Coatman, Mr. J. 
Crdwford, Colonel :1. D. 
Dalal, Sardar B. A. 
Donovan, Mr. J. T. 
Dyer, Mr. J. F. 
Gidney, Lieut.·Colonel 11. A. :r. 
Graham, Mr. 1.. 
Haig, lrh. H. G. 
Hulett, Mr .. J. 
Bira· Singh Brar, "Sudar Ba1aa4ar 
~ 
~ . . . 

Innea, The Hen.anWe Sir Cha'Iee. 

Jeelani, Haji B. A. K. 
Maephail, The Rev. Dr. E. M. 
Mahmood Selaa.mnad Sahib Bahadur, Mr. 
Maltan, Khan Sahib M. E. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
Naidu, Bao Bahadur M. C, 
Norton, Mr. E. L. 
Owens, Lieut.·CoL F, C. 
Paddiaon, Sir George. 
Paraons, Mr. A. A.1.. 
Rahman, Khan Bahadur A. 
Raj Narain, Rai Bahadur. 
Rau, Mr. B. R. 
Heirey, .llt-. E. B. 

~ . K. C. 
Bey, 'SIr Ganen. 
Sutri, Diwan Bahadur Co V. V. 
Singh, Bai Bahadur S, N, 
Sykel, Mr. E. F. 
Townsend, Mr. C. A. H. 
WilhIos, Sir Walter . 

• 



DEIlAND8 :roB SlJPPLElIENTABY GBAIr.1'f5. 561 

NOES-I6. 
Aiyangar, Mr. K. Rama. 
Du, Mr. B.t 
Deehmulth, Mr. R. M. 
Ghoee, Mr. S. C. 
GrlUr, Sir Hari Singh. • 
HuII8IUIAUy, Khan Babadur W. M. 
Ismail Khan, Mr. 
Kuturbhai Lalbbai, Mr. 

The motion was adopted. 

Lohokare, Dr. K. G." 
Malanya, Pandit Madan Mohan. 
Murtuza Sahib Bahadur, Mauln Bayad. 
Nehru, Pandit SbamlaL 
Neogy, Mr .. K. C. 
Rangaebariar, Diwan Babadur T. 
Talatuley, Mr. 8. D. 
Yakob, Mauln Muhammad. 

. The Assembly then adjourned· till Eleven of the Clock on Wednes-
day, the 1st September, 1926. 
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